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15.3.2023 passed by
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(Madhura Rajesh Tawade V/s State of Mah.)
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1. INTRODUCTION

An original Application No. 343 /2021 is filed by Madhura Rajesh
Tawade versus State of Maharashtra before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi. The matter pertains to
unauthorized structures, dumping of debris in violation of CRZ norms
issued under Environment (Protection) Act, 1986 near coastal road at
Wadala to Mahul, close to Chembur to CST freeway.

The Hon’ble NGT has passed an order dated 28.9.2022 in Original
Application No. 343/2021 (Madhura Rajesh Tawade V/s State of
Maharashtra). Extract of the order is as follows:

“The recommendations in the report to remove unauthorized dumping of
waste, removing illegal encroachments and restoration of the area have to
be accepted. MCGM has to prepare a time bound action plan with
budgetary support in the matter and has to issue directions for scientific
handling of waste. The salt commissioner Mumbai has also to take
necessary action in the matter. This needs to be overseen by the Principal
Secretary, Environment, Maharashtra. NCZMA has also to oversee
compliance in terms of Notification dated 11.5.2022 issued by the
MoEF&CC. The NCZMA and Principal Secretary, Environment
Maharashira may file action taken reports afier coordinating with
concerned authorities, particularly giving progress in encroachments
removed, waste collected and sent to authorized processing plant,
restoration of degraded / encroached area and plan to set up C&D
processing plants and other associated actions within two months by email
at judicial-ngtlagov.in preferably in the form of searchable PDF / OCR
support PDF and in in the form of image PDF.”

Taking into consideration the above said order of the Hon’ble NGT,
first (1st) and second (2nd) review meetings were held on 18% October,
2022 and 16th January, 2023 respectively. Necessary Directions were
issued for submitting the action taken report on 1.11.2022 to MCGM,
Salt Commissioner, District Collector, Mumbai City & Mumbai
Suburban. Thereafter, reminder letters dated 26.12.2022 to said Govt
Offices. Action taken by the MCGM, Salt Pan Department and District
Collector, Mumbai City was compiled in the Status Report.

Accordingly, Status report dated 10t February, 2023 was filed
before Hon’ble NGT. Copy of the Status Report dated 10th February, 2023
is attached herewith as Annexure I
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2. HON’BLE NGT ORDER DATED 15T MARCH, 2023

The Hon'’ble NGT has passed an order dated 15t March, 2023 in
the subject matter stating the inadequacy about the action taken and
directed Principal Secretary, Environment &CC Dept to ensure the
compliance within 3 months. Excerpts of the NGT order is as follows:

“from the abouve, it is seen that even after expiry of more than five months,
action taken is not adequate. C&D waste has not been removed and illegal
encroachments still remain. There appears to be lack of interdepartmental
coordination and failure at higher level to remedy the situation by adopting
stringent approach. In this process, damage to the coast and environment
continued. Such sorry state of affairs needs to be handled with iron hand
and rigorously monitored on continuous basis at higher level, making the
officers accountable for their inaction / negligence.

The ACS Environment present in person by video conferencing has now
assured the Tribunal that within three months the remedial measures will
be completed which will include removing all encroachments, lifting of C&D
waste for its appropriate processing and revival of damaged mangrove
plantation. Lt the same be done and compliance report filed on or before
June 30, 2023 with the Registrar General, NGT by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR support PDF
and not in the form of image PDF. If any further direction is found
necessary, he may place the matter before the Bench.

Subject to above, the Application is disposed of”

A copy of the Hon’ble NGT order dated 15th March, 2023 is attached as
Annexure II
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3. THIRD REVIEW MEETING

Pursuant to Hon’ble NGT order dated 15.3.2023, third (379) review

meeting was conducted on 27t March, 2023 under the Chairmanship of
Principal Secretary, Environment & Climate Change Department, GoM,
Mantralaya, Mumbai at Env&CC Dept, Dalamal House. Concern officials
from Salt Pan Department, MCGM and District Collector, City were
present for the meeting.

a)

b)

d)

Following directions were issued in the said meeting:

There is demarcation plan of Salt Pan land bearing S. No. 144, 145
and Governmetn land bearing S. No. 117 available with the Salt
Department and District Collector office. Based on the said
demarcation, quantity of the C&D waste present on the site could
be determined within 7 days.

MCGM during the meeting suggested that there is one NGO, Green
Foundation, who has shown willingness to process the C&D waste
present on the site, without charging the cost from the Govt
agencies, provided that adequate land is made available to NGO.
The said NGO would create wealth out of waste by utilizing /
recycling the C&D waste to make paver blocks, bricks etc. The
Principal Secretary, Environment &CC opined that considering the
considerable cost for lifting and processing the C&D waste, if the
NGO is willing to process the waste, it would be welcome
environment friendly initiative. He directed that adequate land for
processing the waste should be made available to NGO by Salt
Department or Collector office and MCGM should extend all
possible efforts to the said NGO. A tripartite agreement should be
made between NGO and Salt Department, Collector office and
MCGM.

MCGM to provide necessary Manpower and machinery for lifting of
the C&D waste from the site.

Salt Department informed that there is injunction by the lower
court. Deputy Director, Salt Department should approach
Additional Solicitor General (ASG) of Mumbai High Court so that
appropriate legal steps could be initiated for - vacating the
injunction, in order to comply the Hon’ble NGT order in stipulated
time.

Deputy Salt Commissioner should not allow the salt pan operators
/ salt manufactures to allow the collection / dumping of the C&D
waste on salt pan land. Deputy Salt Commissioners should issue
notices to salt pan operators / salt manufactures for the same. FIR

7
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4. SITE VISIT BT PRINCIPAL SECRETARY, ENV&CC DEPT

The Principal Secretary, Environment & Climate Change
Department visited the subject site of Wadala Salt Pan land on CS No.
144 & 145 at Wadala, Shanti Nagar and Govt Land CS No. 117 on 18t
April, 2023 at 10.30 am, with respect to compliance of Orders dated
28.9.2022 and 15.3.2023 passed by Hon’ble NGT in OA No. 343/2021.
Concern officials from MCGM, Salt Pan Department, District Collector,
Mumbai City and Police Department were present for the site visit.

Following the site visit, a joint meeting was conducted at MPCB
Head Office, Sion under the Chairmanship of Principal Secretary,
Environment &CC Department to deliberate and decide on further line of
actions. In the light of site visit and detailed discussions and
deliberations during the meeting, following directions were issued:

1. All concerned officials from MCGM, Salt Pan Department, District
Collector, Mumbai City and Police Department will work as one
team, in order to comply with the directions dated 28.9.2022 and
15.3.2023 in OA No. 343/2021 (Madhura Tawde V/s GoM).

2. Start work from today i.e. 18" April, 2023 for implementing the
Hon’ble NGT directions

3. Salt Pan Department should file FIR against the salt operators and
give directions to immediately stop receiving the debris/ C&D
waste on the salt pan site and remove the existing C&D waste from
the site

4. Salt Pan Department to increase surveillance of the site and install
CCTV cameras & boom barriers to strengthen the surveillance and
prevent further dumping of the C&D waste.

5. Complaint to be filed under Section 19 & 15 of the Environment
(Protection) Act, 1986 against the Superintendent of Salt, Deputy
Superintendent of Salt and Salt pan operators. MCZMA, DCZMC,
City and Regional Officer to file the said complaint.

6. It is the joint responsibility of the MCGM and Salt Department to
remove the C&D waste from the site. Deputy salt commissioner to
immediately remove the C&D waste & illegal encroachments,
hutments with the support of MCGM and Police Department.
MCGM to provide the manpower and machineries for the removal
of the C&D waste.

7. MCGM should give a timeline & provision for budget for processing
of the C&D waste in consultation with Higher Authorities of
MCGM.
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5. TASK FORCE COMMITTEES

The State Environment &CC Department, GoM vide office order
dated 18.4.2023 constituted the Task Force Committee under the
Chairmanship of Director Environment &CC for monitoring of the
compliance of Hon’ble NGT order. Further, Technical Committee was
constituted vide office order dated 18.4.2023 to estimate the quantity of
the C&D waste in and around salt pan area. Further. Monitoring
committee was also constituted vide office order dated 19.5.2023 for
monitoring of ground implementation of lifting of C&D waste from the
site under the Chairmanship of Deputy Municipal Commissioner,
MCGM.

Task force Committee and Technical Committee conducted 4 and
2 meetings respectively for monitoring the compliance of Hon’ble NGT
order and instructed / guided the officials from time to time.

Copies of the orders of Task Force Committee, Technical
Committees and Monitoring committee are attached as Annexure V
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6. COMPLAINT FILED UNDER SEC 19 & 15 of E (P) Act, 1986

As per the provisions of the CRZ Notification, 2019 as well as per
the Hon’ble High Court’s Order dated 17/9/2018 in Public Interest
Litigation bearing No.87/2006 filed by Bombay Environmental Action
Group and Anr against the State of Maharashtra & Ors., the dumping of
debris / C & D waste in 50 meters of mangrove buffer zone is a prohibited
activity. On the subject site, dumping of C & D Waste is within 50 meters
mangrove buffer zone i.e. CRZ-I (A), which is ecologically sensitive area.
In spite of issuance of orders passed by the Hon’ble NGT and directions
issued by the MCZMA, the Salt Pan Dept officials have failed to take
necessary action of removal of encroachments / illegal constructions on
the subject land and construction & demolition of waste from the subject
land.

The Ministry of Environment, Forest and Climate, New Delhi vide
S. O. 5188(E) dated 13th December, 2021 constituted the MCZMA for
protection and improving the quality of the coastal environment and
preventing, abating and controlling environment pollution in coastal area.
As per para 6(vii) of the above mentioned MCZMA order, the Authority is
authorized to file complaints under section 19 of the said Act. MoEF&CC,
New Delhi vide Notification S. O. 4649(E) dated 30t September, 2022 has
authorized State CZMA for filling complaint under Section 19 of E(P) Act,
1986.

The Site visit was carried out by the Principal Secretary,
Environment Dept on 18t April, 2023. Following the site visit, a joint
meeting was conducted at MPCB Head Office, Sion under the
Chairmanship of Principal Secretary, Environment &CC Department to
deliberate and decide on further line of actions. It was decided in the said
meeting that Complaint to be filed under Section 19 & 15 of the
Environment (Protection) Act, 1986 against the Superintendent of Salt,
Deputy Superintendent of Salt and Salt pan operators.

Due to non-compliance from the salt pan department & violation
of CRZ norms, the compliant under section 19 and 15 under Environment
(protection) Act, 1986 has been filed in May, 2023 by Director,
Environment &CC and MS, MCZMA against the Salt Operators and Salt
Pan Department officials in the local court. Copy of the complaint filed is
attached as Annexure VI

12
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7. FOURTH (4™) REVIEW MEETING

A Fourth (4th) review meeting was held on 8t June, 2023 under the
Chairmanship of Principal Secretary, Environment & Climate Change
Department, GoM, Mantralaya, Mumbai at Env&CC Dept, Dalamal
House, Mumbai.

During the meeting, the Salt Pan Dept officials informed that
instructions are issued to Salt operators to remove all C&D waste
materials from the premises of Hormoz Salt Works within 10 days. In
case of failure to remove the C&D waste materials, allow access to the
MCGM for removal of the C&D waste materials and also bear the costs of
the same as may be charged by the MCGM. Salt Pan Department have
informed to MCGM that salt manufactures of Hormoz salt works vide
letter dated 27.4.2023 have shown their willingness to remove the C&D
waste from Hormoz Salt Works and to dump the same at site designated
by MCGM. A letter has been issued to the salt manufacturers from this
office to remove the C&D waste materials within 10 days & dispose them
in consultation with the MCGM. If the manufacturers fail to remove the
C& D waste materials, MCGM is at full liberty to remove the same and
recover the expenditure from the salt manufactures of Hormoz salt
works.

During the meeting, The MCGM officials informed that a written
communication has been made to Salt Department to dispose of the C&D
waste at the plant facilities in the vicinity. The names of
facilities /facilitators have been communicated to Salt Department vide
letter dated 6.6.2023. Officials further informed that simultaneously
tender process is ongoing for lifting of the C&D waste.

Vide letter 6.6.2023, the MCGM provided details of waste handling
agencies namely, M/s Metro Waste Handing Pvt Ltd, Navi Mumbai
Corporation C&D waste plant Turbhe and Godrej C&D waste processing
plant vikhroli.

At the end of the meeting, Following Directions were issued:

i. Salt Pan Dept shall ensure that Salt Operators starts lifting the
C&D waste immediately from 12th June, 2023 positively. In case,
Salt Operators does not comply with the directions, the Salt Pan
Dept officials shall file FIR in local police station against the Salt
Operators. The Local police station shall get the FIR registered for

13
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stringent action against the salt operators. The MCGM shall start
lifting the C&D waste from 12th June, 2023. MCGM shall send the
demand letter mention the cost to District Collector who will
recover the amount from salt pan department & salt operators
following land revenue procedure.

ii. Salt Pan Department shall immediately remove the temporary
hutments situated adjacent to mangrove area which is not allowed
under CRZ norms.

ilfi. Salt Pan Department shall protect the salt pan land and install
CCTV for monitoring the illegal activities of dumping of C&D waste.
Protection of the salt pan land is sole the responsibility of the Salt
Pan Department. PS, Env&CC further directed that salt pan
department should take all measures to prevent further dumping
of C&D waste on the site.

iv.  Office of District Collector, Mumbai city has demolished the samaj
mandir constructed illegally on Govt land. Collector office shall
write to MCGM for lifting the construction debris from the site
immediately. A detailed report with site photographs shall be
submitted to Environment &CC Department.

v. MCGM officials informed that trucks illegally dumping C&D waste
were held and office has the vehicle numbers of said trucks. PS,
Env&CC directed the MCGM to provide the list of trucks illegally
dumping C&D waste along the road to Environment &CC
Department and Transport Commissioner. Necessary actions will
be taken against the said trucks.

A copy of the minutes of 4" review meeting along with letter is
attached herewith as Annexure VII.

Further, the Environment & CC Department vide letter dated
13.6.2023 has reminded to Additional Secretary, Ministry of Commerce
& Industry that subject Salt Pan land at Wadala belongs to office of Salt
Commissioner and hence it is a sole responsibility of the Salt Pan Dept
to protect its land and prevent dumping of C&D waste on the site and
install CCTV cameras for monitoring of illegal activities of dumping of
C&D waste. Further it was informed that Salt Dept need to ensure that
the Salt Operators starts lifting the C&D waste immediately from 12th
June, 2023 for disposal at the plant / facility as communicated by the
MCGM vide its letter dated 6.6.2023 to Salt Pan Dept. Temporary
hutments situated adjacent to mangrove are shall be removed. Copy of
the said letter dated 13rd June, 2023 is attached herewith as Annexure
VIII

14




1245

8. ACTION TAKEN REOPRT BY SALT PAN DEPT:

The Salt Pan Department vide letter dated 23.6.2023 has

submitted the action taken report in the matter. As per the said report:

1)

2)

3)

Removal of encroachment in CS No. 144 pt of Salt Pan Division
under Hormoz Salt Works:

The Demolition drive was conducted by Salt Pan Dept on 2.6.2022
and about 60 illegal / unauthorized structures on CS No. 144 pt
of Salt Pan Division under Hormoz Works were demolished.
Further, a protective compound wall has been constructed along
encroachment prone boundary of CS No. 144 pl. so as to prevent
further encroachments in CS No. 144. A report dated 13.6.2022 of
the Deputy Suptd. of Salt Wadala is enclosed herewith.

Removal of Temporary huts used as labour rest shed in CS No.
145 of Salt Pan Division under Hormoz Salt Works

Temporary labour rest sheds made of tarpaulin sheets have been
removed.

Removal of C&D waste used by Salt Manufacturers for
strengthening of outer embankments in CS No. 145 of Salt Pan
Division under Hormoz Salt Works

i. The Deputy Salt Commissioner, Mumbai directed the Salt
manufacturers of Hormoz salt works to immediately remove
C&D waste dumped in salt pan lands and also to remove
unauthorized structures in land if any vide leter dated
29.10.2022

ii. The Deputy Superintendent of Salt Wadala filed Police
complaint against the salt manufactures on 17.3.2023

1i.  After receiving details of C&D waste processing units from
MCGM on 7.6.2023, the Deputy Salt Commissioner, Mumbai
vide letter dated 8.6.2023 asked salt manufactures to start
removing C&D waste from or before 12.6.2023, otherwise
MCGM will start removing C&D waste and the cost will be
recovered from them.

iv. The Deputy Superintendent of Salt, Wadala accompanied
the salt manufactures to Godrej C&D waste processing
facilities and Navi Mumbai Municipal Corporation for
allowing their sites for disposal of C&D waste to be removed

15
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vi.

from CS No. 145. Godrej C&D waste processing facility
collected samples from CS No. 145. The permission for C&D
waste disposal at NMMC site was obtained by the Deputy
Superintendent of Salt, Wadala from the Commissioner,
NMMC at about 7.00 pm on 13.6.2023.

The Salt manufactures has started removing the C&D waste
from Hormoz salt works with effect from 14.6.2023 and
officers and watch & ward staff are regularly monitoring the
same. Deputy Superintendent of Salt, Wadala, one MTS staff
and 2 Nos of watch and ward staff are continuously
supervising and monitoring the works of removal of C&D
waste from CS No. 145 of salt pan division. Superitendant of
Salt, Bhandup is also frequently visiting the site for
inspecting the removal work. the Deputy Suptd. of Salt,
Trombay has also been deputed for supervision of the work
of removal of the C&D waste from CS No. 145.

Upto 21.6.2023, 20 loads of dumpers of C&D waste have
been removed by the Salt manufacturers from CS No. 145 of
Salt Pan Division.

Shri Murarilal N. Garodia, the salt manufacturer vide letter
dated 21.6.2023 has informed that as per report of Godrej
C&D waste processing plant, the C&D debris dumped in CS
No. 145 is mix of all types of waste and hence can not be
processed; and also, NMMC is dumping the C&D waste at
their land filling sites. Hence, it has been requested by Shri
Garodia to allow him to dump the C&D waste at designated
land fill site or dumping sites. It has also been requested by
him to allow sufficient time for removal as only one dumper
& only one hydraulic excavator can be moved / used on the
bund at a time.

In view of very slow pace of removal of C&D waste by the salt
manufacturer from CS No. 145, the Deputy Superintendent
of Salt, Wadala has filed Police Compliant against the salt
manufacturers at Wadala Police Station on 22.6.2023. The
Police officer told that first they will examine the case and
then will register the FIR.

As per C&D waste management Rules, 2016, order dated 26-
29.2.2016 of Hon’ble High Court in CA No. 221/2013 in PIL
217/2009, order dated 4.5.2017 of Hon’ble Bombay High
Court in Review Petition (L) No. 3720/2017 in CA No.
221/2013 in PIL no. 217/2009 and order dated 15.3.2018
in SLP (civil) Diary no. 23708/2017 of the Hon’ble Supreme
Court , the constructor (builder / developer) who generated
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9. ACTION TAKEN REPORT BY DISTRICT COLLECTOR:

The District Collector, Mumbai City vide letter dated 19.6.2023
submitted its action taken report in the matter, regarding removal of
encroachments on Govt Land CS No. 117(pt), at Shanti Nagar, Wadala.

The District Collector, Mumbai City vide letter dated 19.6.2023
submitted its action taken report. As per the said report, on the Govt land
bearing CS No. 117(pt), at Shanti Nagar near Madina Masjid, Wadala,
there was encroachment of illegal slum structures. Collector office has
time to time removed the encroachments. On space near Madina Masjid
at Shanit Nagar, 23 nos. of illegal structures were removed on 7.1.2021.
However, after the said removal, around 55 nos. of new illegal structures
were again observed at the site. Encroachment removal drive for 55
illegal structures was planned on 11.1.2022, however, due to covid
situation and as per order dated 8.1.2022, the said plan was temporary
stayed. Further, the encroachment removal drive was arranged on
26.5.2022 by giving paper notice. However, occupiers of 55 nos.
structures filed Writ Petition No. 16469/2022 in Mumbai High Court.
Hon’ble High Court order vide order dated 25.5.2023 granted 3 week stay
for the said 55 structures and directed them to file appeal before
appellate authority as per clause 50 of Maharashtra Land Revenue Code
1966. Subsequently, Additional Commissioner, Konkan Division has
rejected the appeal filed by the Petitioner on 21.11.2022. Thereatfter,
Petitioner filed Civil Writ Petition (st) no. 30327 /2022 against the order
passed by Additional Commissioner, Konkan Division. During the
hearing of the matter on 7.12.2022, for filing appeal by the Petitioners,
the Honb’le High Court has granted 4 weeks stay for removal of
structures. The said stay on removal of illegal structures ended on
6.1.2023. Accordingly, on 10.1.2023, 55 number of illegal constructions
were removed by the office of Deputy Collector (Encroachment) with the
joint help of F/ North ward of MCGM and local police station.

Additionally, one illegal structure of Samajmandir along with 3
illegal structures (total 4 illegal structures) on CS no. 117 (pt),
Shantinagar has been removed on 29.5.2023 by the Deputy Collector
(Encroachment) Dharavi.

A copy of the District Collector office report dated 19.6.2023 along
with photographs is attached herewith as Annexure X
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10. SUMMARY OF ACTIONS TAKEN:

1) The Principal Secretary, Environment &CC conducted 4 review

2)

3)

4)

S)

6)

7)

8)

meetings held on 18.10.2022, 16.1.2023, 27.2.2023 and 8.6.2023
respectively wherein concern officials of Salt Pan Dept, MCGM,
District Collector and Police were present. Accordingly, issued
necessary are directions to Salt Pan Department, MCGM and
District Collector, Mumbai City time to time.

The Principal Secretary, Env&CC visited the subject site on
18.4.2023 in order to oversee the compliance of Hon’ble NGT order.
Following the site visit, a joint meeting was conducted at MPCB
Head Office, Sion under the Chairmanship of Principal Secretary,
Environment &CC Department to deliberate and decide on further
line of actions. Accordingly, necessary directions were issued on
20.4.2023.

Task Force and Technical committees have been constituted vide
office order dated 18.4.2023 to oversee & monitor the compliance
of Hon’ble NGT order. Task force Committee and Technical
Committee conducted 4 and 2 meetings respectively for monitoring
the compliance of Hon’ble NGT order and instructed / guided the
officials from time to time.

Meanwhile, when non-compliance observed on behalf of Salt Pan
Dept, compliant under section 19 and 15 under Environment
(protection) Act, 1986 was filed against the Salt Operators and Salt
Pan Department officials

On directions of the PS, Env&CC, the Salt Pan Department filed
Police complaint against the Salt Manufactures on 17.3.2023

District Collector office on 10.1.2023 has removed the 55 nos of
illegal strucgtures from the subject Govt Land bearing CS No.
117(pt), at shanti Nagar, Wadala. Further, 4 nos. of illegal
structures including samaj mandir was removed on 29.5.2023.

As per the report of Salt Pan Dept, Salt Pan Department has
removed the illegal 60 structures from the site and removed the

hutments of labour which were erected adjacent to mangroves.

As per Salt pan Dept, Removal of the C&D waste is under progress
by Salt Manufactures with the directions and assistance from Salt

19
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STATUS REPORT

Compliance of Order dated 28.9.2022 passed by Hon’ble National Green Tribunal
Original Application No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

An original Application No. 343/2021 is filed by Madhura Rajesh Tawade versus State of Maharashtra before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi. The matter pertains to unauthorized structures, dumping of debris in violation of CRZ norms issued under
Environment (Protection) Act, 1986 near coastal road at Wadala to Mahul, close to Chembur to CST freeway.

2. The Hon’ble NGT has passed an order dated 28.9.2022 in Original Application No. 343/2021 (Madhura Rajesh Tawade V/s State of
Maharashtra). Extract of the order is as follows:

“The recommendations in the report to remove unauthorized dumping of waste, removing illegal encroachments and restoration of the
area have to be accepted. MCGM has to prepare a time bound action plan with budgetary support in the matter and has to issue directions
for scientific handling of waste. The salt commissioner Mumbai has also (o take necessary action in the matter. This needs to be overseen
by the Principal Secretary, Environment, Maharashtra. NCZMA has also to oversee compliance in terms of Notification dated 11.5.2022
issued by the MoOEF&CC. The NCZMA and Principal Secretary, Environment Maharashtra may file action taken reports after coordinating
with concerned authorities, particularly giving progress in encroachments removed, waste collected and sent to authorized processing
plant, restoration of degraded / encroached area and plan to set up C&D processing plants and other associated actions within two months
by email at judicial-ngt(@gov.in preferably in the form of searchable PDF / OCR support PDF and in in the form of image PDF.”

2 Taking into consideration the above said order of the Hon’ble NGT, first (1*") review meeting was held on 18" October, 2022 in the chamber
of Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein officials from the MCGM, Salt Commissioner,
District Collector, Mumbai City and MPCB were present for deliberations. Necessary Directions were issued for submitting the action taken
report on 1.11.2022 to MCGM, Salt Commissioner, District Collector, Mumbai City & Mumbai Suburban (Copies attached). Thereafter, Reminder
letters dated 26.12.2022 to said Govt Offices. Copy of the minutes along with directions to concern offices are attached herewith as Annexure I
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Status of Action taken / Deliberations in the matter is tabulated as below:

1252

5 The 2™ review meeting was held on 16" January, 2023 in the chamber of Principal Secretary, Environment & Climate Change
Department, GoM, Dalamal House, Mumbai, the officials from the MCGM, Salt Department, District-Collector, Mumbai City and MPCB were
present. Copy of the minutes of 2" review of meeting is attached herewith as Annexure 11.

with budgetary allocation for immediate
collection of C&D waste from the
subject land. MCGM should sent C&D
waste from the subject land to Navi
Mumbai C&D waste processing facility
or any other nearby facility, until the
C&D waste processing facility is set up
by the MCGM for Mumbai City and
necessary charges for waste processing
shall be borne by MCGM as per order of
Hon’ble NGT. Action plan should also
include the time line for setting up of
C&D waste facility within MCGM area.

b)

Sr | Organization | Directions issued Status of Action

No.

1 MCGM a) MCGM to immediately take necessary | The MCGM vide letter dated 29.12.2022 submitted its reply which
action of removal of encroachments/ | states that:
illegal constructions on subject land, for a) The said plots ownership is with Salt Commissioner. The said
which, ward offices of F/ N and M/ W plot given to M/s Harmor Salt Works on lease / rental basis.
should act in coordination along with Hence the protection of land is the responsibility of owner/
office of Salt Commissioner. occupier / tenant of the land, by deploying security guard or by

constructing protection wall along the periphery of the land
b) MCGM to formulate action plan along

MCGM may help to remove or to process the C & D waste
materials from the said location if the fund and land were made
available by owner of the land

Also as the ownership of land pertains to salt commissioner,
MCGM is not authorized to remove the structure from the land
of salt Commissioner. In view of above, MCGM may help to
remove the authorized structure if salt commissioner takes
leadership for removing the same.

MCGM has submitted also am additional reply in the matter. Pertaining
to removal / processing of C&D waste, the reply of MCGM states as
follows:
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e On CS No. 117(pt), Annexure has been issued on 8.7.2010
pertaining to Slum Rehabilitation Scheme of Aman Sagar
Sahakari Housing Society.

e On North side of CS No. 117(pt), at Shantinagar, there is
construction of SamajMandir built using the fund from Local
MLA shri Captain Tamil Selvan. Regarding confirmation about
the said construction, office of Superintendent, Land Records
and District Planning Officer, Mumbai has been asked.

Copy of reply of Salt Department is attached as Annexure IV
DELIBERATIONS:

Principal Secretary, Env&CC Department noted the action taken
by the Office of District Collector, Mumbai city. He instructed that
adequate measures need to be taken by the office of District Collector
to protect the Govt land from encroachments in future.

3 Office of Salt a) Salt Commissioner should extend | REPLY OF OFFICE OF SALT DEPT:
Commissioner support and act in coordination with
MCGM and District Collector, Mumbai | Office of Deputy Salt Commissioner submitted its reply on 23.12.2022
City to immediately take necessary | inthe matter. The said reply states that:
action of removal of encroachments/
illegal constructions on subject land The office has issued letter No. S-11011(30) Salt/84/5430-36 dated
29.10.2022 (Annexure No.l1) to the salt manufactures of
b) Salt Commissioner should not allow the | Hormoz salt works under CS No., 144 & 145 of Salt Pan Division,
salt pan operators / salt manufactures to | Wadala. To the said letter, a reply dated 18.11.2022 (Annexure No.2)
allow the collection / dumping of the [ has been given by the salt manufacturers of the salt works. The salt
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ANNEXURE |

MINUTES OF
JOINT MEETING HELD ON 18" OCTOBER, 2022
UNDER THE CHAIRMANSHIP OF
SECRETARY, ENVIRONMENT & CLIMATE CHANGE, GOM

SUB: Compliance of Order dated 28.9.2022 passed by Hon’ble National
Green Tribunal, Principal Bench, New Delhi in Original Application
No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

An Original Application No. 343/2021 was filed by Madhura Rajesh Tawade versus
State of Maharashtra. Grievance in this application was for remedial action against damage to
the environment in Mumbai City near coastal road at Wadala to Mahul, close to Chembur to
CST freeway by addicting debris on the salt pan, making island out of it and encroaching the
same, affecting the mangroves. Unauthorized structures are against CRZ regulations issued
under Environment (Protection) Act, 1986.

2. The Hon’ble NGT has passed an order dated 28.9.2022 in Original Application No.
343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra).

“The recommendations in the report to_remove unauthorized dumping of waste,
removing illegal encroachments and restoration of the area have to be accepted.

MCGM has to prepare a time bound action plan with budgetary support in the matter
and has to issue directions for scientific handling of waste. The salt commissioner
Mumbai has also to take necessary action in the matter. This needs to be overseen by
the Principal Secretary, Environment, Maharashtra. NCZMA has also to oversee
compliance in terms of Notification dated 11.5.2022 issued by the MoEF&CC. The
NCZMA and Principal Secretary, Environment Maharashtra may file action taken
reports after coordinating with concerned authorities, particularly giving progress in
encroachments removed, waste collected and sent to authorized processing plant,
restoration of degraded / encroached area and plan to set up C&D processing plants
and other associated actions within two months by email at judicial-ngt@gov.in
preferably in the form of searchable PDF / OCR support PDF and in in the form of
image PDF."”

Principal Secretary, Environment Department, Maharashtra may remain present in
person for interaction with the Tribunal by video conference on the next date

List for further consideration on 2.1.2023"

3 A first (1) review meeting was held on 18" October, 2022 in the chamber of Secretary,
Environment & Climate Change Department, GoM, Mantralaya, Mumbai. List of the officer
present for the said meeting is attached as Annexure I.

4. Director, Environment & Climate Change appraised the officials about the order dated
28.9.2022 passed by Hon’ble NGT in the subject matter. Vide order dated 15.12.2021, the
Hon’ble NGT sought a factual and action taken report from a six member joint committee
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comprising of MCZMA, CPCB, MPCB, SEIAA, BMC and concerned District Magistrate. In
pursuance of the said order, a joint committee submitted its report on 26.9.2022. The
Recommendations of the Joint Committee are as follows:

(a) Dumping C&D waste/ debris for carrying out repairing & augmentation works of
existing bund, falling within 50 m mangrove buffer zone i.e. CRZ IA. The operator of
Salt pan/ salt manufacturer under the supervision of Office of Dy. Salt Commissioner,
Mumbai and F(N) M(W) Ward of MCGM may be directed to remove the unauthorized
dumping of C&D waste and shall dispose the same n an environmentally sound manner
in the near C&D waste processing facility at Navi Mumbai or other facility, as
appropriate.

(b) Dr. Salt Commissiner, Hon’ble Collector Mumbai / Mumbai Suburban & F(N) / M(W)
Ward of MCGM may take appropriate action and also to remove illegal encroachments
(construction of houses and other temporary structures) at CS NO. 144 and CS No. 117
which is a CRZ II area, so as to ensure the restoration of the aforesaid area to its original
condition.

(¢) MCGM may be directed to submit a time bound action plan along with budgetary

estimate for selection of appropriate site as per Schedule I of the construction and
Demolition Waste Management Rules, 2016 and also to establish adequate C&D waste
processing facility for handing, processing and disposal of C&D waste as per Rule 6 of
the Construction and Demolition Waste Management Rules, 2016.
Till such facility is established w.r.t. (¢) as above, MCGM to issue detailed directions
with regard to proper collection, management of C&D waste within its Jurisdiction in
accordance with the provisions of aforesaid Rules. Also, to ensure such waste should
be processed only at nearby processing facility. Further, MCGM should increase
surveillance activities to abate / unauthorized disposal of C&D waste at sensitive areas
viz CRZ areas. river banks etc.

(d) Office of the Dy. Salt Commissioner, Mumbai should ensure that no undue /
unauthorized dumping of C&D wastes in the areas under their jurisdiction may not be
permitted in near future, as in the present case the alleged area falls within 50 m
mangrove buffer zone i.e. CRZ IA, as per CRZ Notification, 2019. However, in case
such undue / unauthorized dumping is observed / reported through public grievances
etc, such instances may be immediately brought to the notice of MCGM for taking
appropriate penal actions against violators.

5. Taking into account the order of the Hon’ble NGT, the Secretary, Environment
discussed that there are three (3) aspects in the order of the Hon’ble NGT wherein action needs
to be taken by MCGM, Salt Commissioner office and District Collector, Mumbai City.

1) Removal of the encroachments / unauthorized structures from the subject land.
2) Collection of debris (C&D) waste from the subject site and
3) Scientific processing of the C &D waste

Regarding Removal of Encroachments:

During the meeting, officials from the Salt Commissioner informed that there are 3
survey Nos. involved in the subject land i.e. Survey No. 144, 145 and 117. The Survey No. 144
and 145 is a salt pan land owned by Government of India. Currently salt pan on Survey No.
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145 is operated by Shri Garodia. Survey No. 117 belong to State Government (without any
valid lease from Asst. Commissioner Salt Pan). There are encroachments by Slum dwellers in
Survey no. 144 and salt pan department has started action against the said encroachments. He
further informed that office of the Salt Commissioner has inadequate manpower to carry out
the removal of the unauthorized constructions. Support of the District Collector and MCGM is
necessary in the matter. Secretary, Environment directed that concern ward offices F/ N and
M/ W of MCGM should act in coordination to take action of removal of encroachments on the
subject land immediately.

Tehsildar Mumbai city during the meeting informed that survey no. 117 belongs to
State of Maharashtra. The necessary action will be initiated soon for removal of encroachments
on the subject land. The necessary notices for removal of encroachments have been issued and
process of removal of encroachments will be completed by 10" November, 2022.

Regarding of C&D waste on subject land

MCGM officials informed that the subject land falls within the jurisdiction of F/ N and
M/W west ward. Presently, there is no C&D processing facility for MCGM area. Work is
underway to set up the C&D waste processing facility for MCGM area. The Regional Officer,
MPCB, Mumbai informed that nearby C& D waste processing facility is in Navi Mumbai Area.
Secretary, Environment & Climate Change directed MCGM that till the facility for the C&D
waste processing is ready for the MCGM area, the debris and C&D waste should be collected
immediately by the MCGM in coordination with the Salt Commissioner Office and
scientifically processed at Navi Mumbai site, as per order of Hon’ble NGT. MCGM should

~ submit the time bound action plan with budgetary allocation for the same. Further, It was

directed to Salt Commissioner Office to take necessary measures to safeguard the salt pan land
from the encroachments and dumping of debris, C&D waste. It was brought to the notice that
lessee of Salt pan is allowing the temporary storage of C &D waste and further it is distributed
as per requirement of the purchaser for land levelling in and around Mumbai region. The
Secretary, Env&CC took a serious note of the same and directed Salt Commissioner office to
issue necessary directions to the lessee / power of attorney holders of the salt pans (without any
valid lease from Asst. Commissioner Salt Pan) to immediately stop the practice of allowing
temporary storage of C&D waste. He further directed that if such practice is noticed in future,
necessary FIR shall be launched against the lessee or POA holder (without any valid lease from
Asst. Commissioner Salt Pan)

6. After detailed discussion and deliberation, following directions to be issued to MCGM,
Salt Commissioner and Mumbai City Collector:

a) Hon’ble NGT order need to be brought to the notice of Municipal Commissioner,
Municipal Corporation of Greater Mumbai (MCGM) for necessary action in the matter.
Ward offices of F/ N and M/ W to act in coordination along with office of Salt
Commissioner to remove the encroachments on the subject land.

b) Office of the District Collector, Mumbai City & Mumbai Suburban should immediately
take action to remove the authorized structures on Survey No. 117 which belongs to
State of Maharashtra on or before 10™ November, 2022.
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MAHBARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 22029388 No. QA 2022 /CR3/TC-4
E-mail :dirl.mev-mh@nic.in Cffice of the -
Website: https://mezma.gov.in/ Maharashtra Coastal Zone Management Authority,

Environment & Climate Change Department,
15" floor, New Administrative Building,
Mantralaya, Mumbai- 400 032.

Date: 1.11.2022

To,

Municipal Commissioner,

Municipal Corporation of Greater Mumbai,
Mahapalika Marg, Fort, Mumbai

SUB: Regarding compliance of Order dated 28.9.2022 passed by Hon’ble
National Green Tribunal, Principal Bench, New Delhi in Original
Application No. 343/2021 (Madhura Rajesh Tawade V/s State of
Maharashtra)

Dear Sir,

Your kind attention is requested in the matter of Original Application No. 343/2021 filed
by Madhura Rajesh Tawade versus State of Maharashtra before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi. Grievance in this application was for remedial action
against damage to the environment in Mumbai City near coastal road at Wadala to Mahul, close
to Chembur to CST freeway by addicting debris on the salt pan, making island out of it and
encroaching the same, affecting the mangroves. Unauthorized structures are against CRZ
regulations issued under Environment (Protection) Act, 1986.

i It is to inform that vide order dated 15.12.2021, the Hon ble NGT had earlier sought a
factual and action taken report from a six member joint committee comprising of MCZMA,

CPCB, MPCB, SEIAA, BMC and concerned District Magistrate. In pursuance of the said order,

a joint committee had submitted its report on 26.9.2022 before Hon’ble NGT. Copy of the said
joint committee report is attached herewith,

3= Presently, the Hon’ble NGT has passed an order dated 28.9.2022 in Original Application
No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra), which is as follows:

“The recommendations in the report fo remove unauthorized dumping of waste,
removing illegal encroachments and restoration of the area have to be accepted. MCGM
has to prepare a fime bound action plan with budgetary support in the matter and has
fo issue directions for scientific handling of waste. The salt commissioner Mumbai has

1
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also to take necessary action in the matier. This needs to be overseen by the Principal
Secretary, Environment, Maharashtra. NCZMA has also 1o oversee compliance in terms
of Notification dated 11.5.2022 issued by the MoEF&CC. The NCZMA and Principal
Secretary, Environment Maharashira may file action taken reports after coordinating
with concerned authorities, particularly giving progress in encroachments removed,
waste collected and sent to authorvized processing plant, restoration of degraded /
encroached area and plan to set up C&D processing plants and other associated actions
within two months by email at judicial-ngt@gov.in preferably in the form of searchable
PDF / OCR support PDF and in in the form of image PDF.™

A copy of the above said order of the Hon’ble NGT is attached herewith.

In the matter, first (1) review meeting was held on 18% October, 2022 in the chamber of

Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein
officials from the MCGM, Salt Commissioner, District Collector. Mumbai City and MPCB were
present for deliberations. A copy of the minutes of the said meeting is attached herewith.

Sl

In the light of above, in order to comply with above stated order dated 28.9.2022 of the

Hon’ble NGT in time bound manner, following directions are issued to MCGM:

a)

b)

c)

MCGM to immediately take necessary action of removal of encroachments/ illegal
constructions on subject land, for which, ward offices of F/ N and M/ W should act in
coordination along with office of Salt Commissioner.

MCGM to formulate action plan along with budgetary allocation for immediate
collection of C&D waste from the subject land. MCGM should sent C&D waste from the
subject land to Navi Mumbai C&D waste processing facility or any other nearby facility,
until the C&D waste processing facility is set up by the MCGM for Mumbai City and
necessary charges for waste processing shall be borne by MCGM as per order of Hon’ble
NGT. Action plan should also include the time line for setting up of C&D waste facility
within MCGM area,

Action taken report be submitted to the Department at the earliest.

Yours faithfully,

<

(Narendra D. Toke) l\ H‘
Director, Environment and Climate Change Dept
and MS, MCZMA

Copy for information to:

1.

2,

Secretary, Environment & Climate Change Department, 2™ Floor, Room No. 217,
Annexe Building, Mantralaya, Mumbai.

Select File - TC 4 awf 2/1 /12022
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MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 22029388 No.OA 2022 /CR3/TC-4
E-mail :di - ic.i Office of the -
Website: hitps://mezma. gov.in/* Maharashtra Coastal Zone Management Authority,

Environment & Climate Change Department,
15" floor, New Administrative Building,
Mantralaya, Mumbai- 400 032.

Date: 1.11.2022

To, To,
District Collector, Mumbai City District Collector, Mumbai Suburban
Old Custom House, Govt Colony, Bandra (E),
Mumbai City Mumbai Suburban- 400051
SUB: Regarding compliance of Order dated 28.9.2022 passed by Hon’ble

National Green Tribunal, Principal Bench, New Delhi in Original
Application No. 343/2021 (Madhura Rajesh Tawade V/s State of
Mabharashtra)

Dear Sir,

Your kind attention is requested in the matter of Original Application No. 343/2021 filed
by Madhura Rajesh Tawade versus State of Maharashtra before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi. Grievance in this application was for remedial action
against damage to the environment in Mumbai City near coastal road at Wadala to Mahul, close
to Chembur to CST freeway by addicting debris on the salt pan, making island out of it and
encroaching the same, affecting the mangroves. Unauthorized structures are against CRZ
regulations issued under Environment (Protection) Act, 1986.

2. It is to inform that vide order dated 15.12.2021, the Hon’ble NGT had earlier sought a
factual and action taken report from a six member joint committee comprising of MCZMA,
CPCB, MPCB, SEIAA, BMC and concerned District Magistrate. In pursuance of the said order,
a joint committee had submitted its report on 26.9.2022 before Hon’ble NGT. Copy of the said
joint commiltee report is attached herewith.

3. Presently, the Hon’ble NGT has passed an order dated 28.9.2022 in Original Application
No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra), which is as follows:

“The reconunendations in the repori to remove unauthorized dumping of waste,
removing illegal encroachments and restoration of the area have to be accepted, MCGM

1
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has to prepare a time bound action plan with budgetary support in the matter and hus to
issue directions for scientific handling of waste, The salt commiissioner Mumbai has also
to take necessary action in the matter. This needs to be overseen by the Principal
Secretary, Environment, Maharashtra. NCZMA has also to oversee compliance in terms
of Notification dated 11.5.2022 issued by the MoEF&CC. The NCZMA and Principal
Secretary, Environment Maharashtra may file action taken reporis after coordinating
with concerned authorities, particularly giving progress in encroachments removed,
waste collected and sent to authorized processing plant, restoration of degraded /
encroached area and plan to set up C&D processing plants and other associated actions.
within bvo months by email at judicial-ngt@gov.in preferably in the form of searchable
PDF / OCR support PDF and in in the form of image PDF.”

A copy of the above said order of the Hon’ble NGT is attached herewith.

In the matter, first (1%) review meeting was held on 18™ October, 2022 in the chamber of

Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein
officials from the MCGM, Salt Commissioner, District Collector, Mumbai City and MPCB were
present for deliberations. A copy of the minutes of the said meeting is attached herewith.

3

In the light of above, in order to comply with above stated order dated 28.9.2022 of the

Hon’ble NGT in time bound manner, you are hereby directed to take immediate action of
removal of encroachments / authorized structures on Survey No. 117 which belongs to State of
Maharashtra on or before 10% November, 2022. Action taken report be submitted to the
Department at the earliest.

Yours faithful

arendra D. Tokeﬂ i} 2 Z

Director, Environment and Climate Change Dept
and MS. MCZMA

Copy for information to:

. Sccretary, Environment & Climate Change Department, 2* Floor, Room No. 217,

Annexe Building, Mantralaya, Mumbai.

2. SelectFile-TC 4
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MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 22029388 No.OA 2022 /CR3/TC-4
E-mail :dirl.mev- ic.in Office of the -
Website: https:/mczma.gov.in/ Maharashtra Coastal Zone Management Authority,

Environment & Climate Change Department,
15™ floor, New Administrative Building,
Mantralaya, Mumbai- 400 032,

Date: 1.11.2022

To,

Prerna Joshi,

Salt Commissioner, Government of India,
New Delhi

SUB: Regarding compliance of Order dated 28.9.2022 passed by Hon’ble
National Green Tribunal, Principal Bench, New Delhi in Original
Application No. 343/2021 (Madhura Rajesh Tawade V/s State of
Maharashtra)

Your Kind attention is requested in the matter of Original Application No. 343/2021 filed
by Madhura Rajesh Tawade versus State of Maharashtra before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi. Grievance in this application was for remedial action
against damage to the environment in Mumbai City near coastal road at Wadala to Mahul, close
to Chembur to CST freeway by addicting debris on the salt pan, making island out of it and
encroaching the same, affecting the mangroves. Unauthorized structures are against CRZ
regulations issued under Environment (Protection) Act, 1986.

2 It is to inform that vide order dated 15.12.2021, the Hon'ble NGT had earlier sought a
factual and action taken report from a six member joint committee comprising of MCZMA,
CPCB, MPCB, SEIAA, BMC and concerned District Magistrate. In pursuance of the said order,
a joint committee had submitted its report on 26.9.2022 before Hon'ble NGT. Copy of the said
joint committee report is attached herewith,

3. Presently, the Hon’ble NGT has passed an order dated 28.9.2022 in Original Application
No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra), which is as follows:

“The recommendations in the report to remove unauthorized dumping of wasle,
removing illegal encroachments and restoration of the area have to be accepted. MCGM
has to prepare a time bound action plan with budgetary support in the matter and has
fo issue directions for scientific handling of waste. The salt commissioner Mumbai has
also 1o take necessary action in the matter. This needs 1o be overseen by the Principal
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Secretary, Environment, Maharashtra. NCZMA has also 1o oversee compliance in terms
of Notification dated 11.5.2022 issued by the MoEF&CC. The NCZMA and Principal
Secretary, Environment Maharashtra may file action taken reporis afier coordinating
with concerned authorities, particularly giving progress in encroachments removed,
waste collected and sent to authorized processing plant. restoration of degraded /
encroached area and plan to set up C&D processing plants and other associated actions

within two months by email at judicial-ngt@gov.in preferably in the form of searchable
PDF / OCR support PDF and in in the form of image PDF. "

A copy of the above said order of the Hon’ble NGT is attached herewith.

4, In the matter, first (1) review meeting was held on 18" October, 2022 in the chamber of
Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein
officials from the MCGM, Salt Commissioner, District Collector, Mumbai City and MPCB were
present for deliberations. A copy of the minutes of the said meeting is attached herewith.

3 In the light of above, in order to comply with above stated order dated 28.9.2022 of the
Hon’ble NGT in time bound manner, following directions are issued to MCGM:

a) Salt Commissioner shouid extend support and act in coordination with MCGM and
District Collector, Mumbai City to immediately take necessary action of removal of
encroachments/ illegal constructions on subject land

b) Salt Commissioner should not allow the salt pan operators / salt manufactures to allow
the collection / dumping of the C&D waste on salt pan land. Deputy Salt Commissioner
should issue notices to salt salt pan operators / salt manufactures for the same.

c) Action taken report be submitted to the Department at the earliest.

Yours faithﬁﬂ! yf

(Narendra D. Toke)! Lll \'JL
Director, Environment and Climate Change Dept
and MS, MCZMA

Copy for information to:

I. Seccretary, Environment & Climate Change Department. 2™ Floor, Room No. 217,
Annexe Building, Mantralaya, Mumbai.
2. Select File-TC 4
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MA ,
HARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 22029388
ie: hitps: . =
AEpsfmezma.gov. in/ Maharashtra Coastal Zone Management Authority,

Environment & Climate Change Department,
15" Noor, New Administrative Building,
Mantralaya, Mumbai- 400 032.

Date: 2 g , | 2_) 2092
URGENT NGT MATTER

REMINDER LETTER

To,

Municipal Commissioner,

Municipal Corporation of Greater Mumbai,
Mabhapalika Marg, Fort, Mumbai

SUB: Regarding compliance of Order dated 28.9.2022 passed by Hon’ble National
Green Tribunal, Principal Bench, New Delhi in Original Application No.
343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

1) Order dated 28.9.2022 passed by the Hon’ble NGT in Original Application No.

o 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)
2) First (1) review meeting held on 18" October, 2022 in the chamber of
Secretary, Environment & Climate Change Department, GoM, Mantralaya
3) This office letter no OA 2022/ CR 3/TC —4 dated 1.11.2022
Dear Sir,

Reference kindly invited to this office letter no OA 2022/ CR 3/ TC —4 dated 1.11.2022

sent to you for compliance of order 28.9.2022 passed by Hon’ble NGT, New Delhi in Original
Application No. 343/2021 filed by Madhura Rajesh Tawade versus State of Maharashtra. Copy

of the said letter is attached herewith for a ready reference.

2 It is to remind you that, in order to comply with the order 28.9.2022 passed by-Hon’ble

NGT, New Delhi, first (1*) review meeting was held on 18™ October, 2022 in the chamber of
Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein
officials from the MCGM, Salt Commissioner, District Collector, Mumbai City and MPCB were
r deliberations. A copy of the order dated 28.9.2022 of Hon’ble NGT along with

present fo :
again for ready reference.

minutes of the 1% review meeling is sent to you once
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ANNEXURE Ill
BRIHANMUMBAI MUNICIPAL CORPORATION

No AE/CWH %fwgw 0!
Date. 1, (‘m (022

Sub: - Compliance of order dated 28.09.2022 passed by Honble National Green
Tribunal Principal Bench. New Delhi

Ref:- Original Application No. 343/2021
(Madhura Rajesh Tawde V/s State of Maharashtra)

This is with subject & reference to the above. the said site is inspected by this
office & the point wise observation are as under for the land adjoining costal Road as
Wadala to Mahul. close to Chembur to C.S.T. freeway.

Point no. 3.0 (a)

The said plots owner ship is with salt Commissioner. The said plot given to M/s.
Hormor Salt Works on lease / rental basis. Hence the protection of land is the
responsibility of owner / occupier / tenant of the land, by deploying Security guard or by
constructing protection wall along the periphery of the land.

Brihanmumbai Municipal Corporation may help to remove or to process the C &
D waste materials from the said location if the fund and land were made available by
owner of the land.

Point No. 3.0 (b)

Also as the owner ship of land pertains to salt commissioner, Brihanmumbai
Municipal Corporation is not authorized to remove the structure trom the land of salt
commissioner. In view of the above Brihanmumbai Municipal Corporation may help to
remove the unauthorized structure if salt commissioner takes leadership for removing the

sdaime.

Submitted please.

Exccutive Ii'ngilieer (SWM) Z-1I

L%
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BRIHANMUMBAI MAHANAGARPALIKA

No. A.E./SW.M./\agua [F/NDL \u-ovioy

SUB: Compliance of Order dated 28.09.2022 passed by Hon'ble National Green
Tribunal, Principal Bench, New Delhi in Original Application No. 343/2021
(Madhura Rajesh Tawade V/s State of Maharashtra)

An Original Application No. 343/2021 was filed by Madhura Rajesh Tawade versus State
of Maharashtra. Grievance in this application was for remedial action against damage to the
environment in Mumbai City near coastal road at Wadala to Mahul, close to Chembur to CST
freeway by adding debris on the salt pan, making island out of it and encroaching the same,
affecting the mangroves. Unauthorized structures are against CRZ regulations issued under
Environment (Protection) Act, 1986.

The Hon'ble NGT has passed an order dated 28.09.2022 in Original Application No.
343/2021 (Madhura Rzgjesh Tawade V/s State of Maharashtra)

“The recommendations in the report to remove unauthorized dumping of
waste, removing illegal encroachments and restoration of the area hzve io

be accepted. MCGM has to prepare a time bound action plan with budgetary
support in the matter and has to issue directions for scientific handling of waste.

The salt commissioner Mumbai has also to take necessary action in the matter.

This needs to be overseen by the Principal Secretary, Environment, Maharashira.

NCZMA has also to oversee compliance in terms of Notification dated 71.05.2022
issued by the MoEF&CC. The NCZMA and Frincipal Secretary, Environment
Mazharashira may file action taken reports after coordinating with concerned
authorities, particularly giving progress in encroachments removead, waste
collected and sent to authorized processing plant, restoration of degraded /
encroached area and plan to set up C&D processing plants and other associated
actions within two months by email at judicial-ngt@gov.in preferably in the rorm
of searchable PDF / OCR support PDF and in the form of image PDF."”

Principal Secretary, Environment Department, Maharashtra may remain present in
person for interaction with the Tribunal by video conference on the next date

List for further consideration on 02.01.2023"
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After detailed discussion and deliberation in the meeting held on 18.10.2022 in the
chamber of secretary, Environment & Climate Change Department, GoM, Mantialaya,
Muribai fellowing directions issued to MCGM, Salt Commissioner and Mumbai City Collector
and accordingly reply of MCGM given as below:

Point No. 1:- Hon'ble NGT order need to be brought to the notice of Municipal

SIAC Reply:-
Point No. 2:-

Commissioner Municipal Corporation of Greater Mumbai (MCGM) for
necessary action in the matter. Ward offices of F/N and M/W to acl in
coordination along with office of Salt Commissioner to remove the
encroachments on the subject land.

As per prevailing policy of MCGM (BRIHANMUMBAI MUNICIFAL
CORPORATION) BMC, the action on unauthorized work on land belonging
to special planning authority such as SRA, MHADA, MMRDA, Collector, Sall
Cammissioner etc. shall be taken by concerned authority and logistic
support required for such action (i.e. man and machinery as per availability)
shall be provided to concern authority on prior intimation.

In this case, Hon'ble NGT has directed BMC (ward offices of F/IN & /W)
and Salt Commissioner to act in co-ordination to remove the encroachinent
on the said land. As such, a demolition action schedule shall be arranged
by Salt Commissioner department and necessary correspondence be made
with Police department for protection during demolition action and
intimate a copy to this office so that necessary arrangements of man and
machinery etc. will be made available.

Office of the District Collector, Mumbai City & Mumbai Suburban should
immediately take action to remove the authorized structures on Survey No.

117 which belongs to State of Maharashtra on or before 10" Naovember,
2022.

BIC Reply:- Does not pertain to BMC.

Folt No. 3:-

BMC need to formulzte action plan along with budgetary allocation for
immediate collection of C&D waste from the subject land. BMC should sent
C&D waste form the subject land to Navi Mumbai C&D waste processing
facility or any other nearby facility, until the C&D waste processing facility is
set up by the BMC for Mumbai City and necessary charges for waste
processing shall be borne by BMC as per order of Hon'ble NGT. Action plan

shiould also include the time line for setting up of C&D waste facility within
EMC area.
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NGT in its order dated 28.09.2022 has explicitly mentioned that the
t:CUETIl"ﬂEI“ddUO"‘ of the committee appointed as per its order datad
15. 12-2-98-2» ha\n. to be accepted.

The recommendation of the committee for the removal of unauthorized
C&D waste dumped at the Salt pan plot is as following.

Dumping C&D waste/debris for carrying out repairing &
augmentation works of existing bunad, falling within 50 m mangrove
buffer zone re. CRZ-1 A. The operator of salt pan / salt manuiaciurar
under the supervision of office of Dy. Salt Commissioner, Muinbar
and FIN)/MW) ward of BMC may be directed to remove the
unauthorized dumping of C&D waste and shall dispose the same in
an environmentally sound manner in the nearby C&D waste
processing facility at Navi Mumbai cz_‘fther facility, as appropriat:

However its seem?zﬁcérm’rgmmmendanon may not have Leen
considered as intended by committee as, the C&D waste material
dump at the salt pan plot is to be removed by operator of salt pan/
salt manufacturer under the supervision of office of Dy. Salt
Commissioner, Mumbai and FIN)/M(W) ward of BMC. Thereforz ihe

necessary arrangement required for removal of C&D material has lo
be done by the operator of salt pan/ salt manufacturer only. BNIC is
ready for any supervision / coordination required for the same as
recommended by the committee.

Furthermore it is to be informed that currently there are two nos of C&D
waste processing Plants operational in and in the vicinity of Mumbai vi~.

1. M/s Gadre] Construction ltd at Vikhroli (E), Mumbai Capacity- 300mt/day
2. M/s Metrro waste Handling pvt. Ltd. at shilphata, TMC Capacity-
300mt/day. :

BMC has also proposed to set up 02 Nos of C&D waste processing plants
with capacity of 600 mt/day (total capacity 1200 mt/day). Estimated
completion period for these is 2 years. The tendering for the same is ungz
progress.

In addition to this BMC has approved designated unloading sites for
disposal of C&D waste material generated out of construction and other
activities in BMC limits as per directives of Hon'ble Supreme Court in SLP
No. 23708 dt. 15.03.2018. The details of these designated unloading sites
are available in Public Domain on BMC Portal. Any generator can dispose 5l
their C&D waste by following due procedure and by obtaining consent ol
the respective land owner / authorized representative of these designated
unloading sites.
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GOVERNMENT OF INDIA
AT HGFT FEAT
Office of the Deputy Salt Commissioner
e faesi, Tl &fte, w1 Rearr gaes A6, aars R, 3§ - 400001,
Exchange Building, 4™ floor, Sir Shivsagar Ramgulam Marg,
Ballard Estate, MUMBAI — 400001
1B

C. No. S-11011(30)Sal/84/ \4\0 9 Date:c,/ca /10/2022

To,

1) Shri Muralilal N. Garodia,
Sheela Apartment, 4™ Floor,
Off Bhulabhai Desai Road,
MUMBALI - 400026.

2) Shri Byram Rohinton Dhalla,
Putla Mansion, Darabsha Road,
Off Napeansea Road,
MUMBALI - 400026.

Sir,

Sub : Unauthorised activities in Hormoz salt works at
Wadala Salt Factory — Dumping of debris and
construction of compound wall — Reg.

It is informed that various complaints regarding dumping of
debris and construction of compound wall in Hormoz salt works at
Wadala Salt Factory has been received in this office. Further it 1s
informed by the Forest Range Officer, Mangrove Cell, Central
Mumbai vide letter dated 31.05.2022 (Annexure No.fi) that
criminal offence No. E-10/2022-23 dated 21.04.2022 has been
registeréd against you. It is further informed that the National
Green Tribunal vide order dated 28.09.2022 (Annexure No in
OA No. 343722021 (Madhura Rajesh Tawade Vs State of
Maharashtra) has ordered to reomove unauthorised dumping of
waste, illegal encroachments and to restore the area.

Pape t of 2
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In view of above you are hereby directed to immediate
necessary action as below:-

a) Immediately stop / take action on unauthorised dumping of
waste, illegal encroachments / constructions in land bearing
CS No. 144 & 145 under Hormoz salt works. -

b) Immediately remove the C&D waste and debris dumped in
the land bearing CS No. 144 & 145 under Hormoz salt
works.

c) Immediately remove unauthorised structures, if any in the
land bearing CS No. 144 & 145 under Hormoz salt works.

An immediate action on the above is requested. You are
requested to be vigilant and to use the land for the purpose of salt
manufacture only and to avoid any illegal activities in the land
bearing CS No. 144 & 145 under Hormoz salt works. If you fail to
do so, suitable legal action will be taken against you.

Encl.: As above.

Yours faithl'ully,

cldaV)
for Deputy Salt Commlssmner

MUMBAI
.~

Copy submitted to the Salt Commissioner Jaipur for information.

Copy for information to
(i) The Director (Environment), Environment Department, 15"
Floor, New Administrative Building, Mantralaya,
MUMBAI - 400032.
(ii)The Range Forest Officer, Mangrove Cell, Salt Pan CS No.
83, Chembur Shivadi Road, Bhakti Park Monorail Station,
Near Casting Yard, Wadala (East), MUMBALI.

Copy for information and necessary action to:-
1) The Superintendent of Salt, Bhandup.
2) The Deputy Superintendent of Salt, Wadala.

Page 2 0f2
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3. In pursuance of above, report of the joint Committee has been filed

on 26.09.2022 by the State PCB with following observations, conclusion

and recommendations: ™

“3.0 Observations and findings ¥

This report is oulcome containing factual and action taken
report of the said joint committee based on the meetings of the
Jjoint committee, information recetved from concerned agencies
viz. Office of the Dy. Salt Commissioner and MCZMA through
MPCB, followed by site inspection and subsequent discussions
of the joint commillee. The observations & findings of the joint
committee are given as below..

L

il

it

The alleged areas as per Hon'ble NGT order i.e. area near
costal road at Wadala to Mahul, close to Chembur to CST
[freeway is a wide area of salt pan within the jurisdiction of
F-North / M-West Ward of MCGM, Mumbat.

As per the preliminary information gathered during
Jjoint committee inspection dated 11/03/2022, prima-
facie the said salt pan is a private land situated at
C.S.no. 144 & 145, operated by Shri Garodia and it
has spread over about 100 io 110 acres. Wherein, at
C.S.no. 144, majority of the area has been encroached
by slum dwellers by constructing houses made of brick
masonry and cement roofing sheels. Besides the
aforesaid C. S.no. 144, majority of the area has also
been encroached by slum dwellers at C. S. no. 117
{reportedly land belonging to Gout. of Maharashtra).

As per the information provided by Dy. Salt
Commissioner, Mumbai vide letter dated 25/08/2022,
land bearing C.S. no. 144 & 145 under Hormoz Sait
Works are owned by the Gout. of India. However, the
aforesaid C.S. nos. are being operated by the sall
manufacturers and as per the aforesaid letter dated
25/08/2022, an eviction proceeding against the salt
manufacturers under provisions of Public Premises Act,
1971 is pending before the Estate Officer of Dy. Salt
Commissioner's office since 2013.

It is observed that along the periphery of siat pan at C.
S. no. 145, dense mangroves have been spread.
However, the operator of slat pan/salt manufacturer
i.e. Shri Garodia has constructed a huge bund (upp. 5
feet height & 10 feel width, made of unprocessed C&D
waste) between the dense mangrove area and sall
pans. It was informed that C&D waste reportedly
generated from South Mumbai is being dumped by the
private parties upon obtaining consent of operator of
salt pan. However, ne documentary ewvidences for prior
consent for dumping/utilization of C&D waste were
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produced to the joint committee, It was further informed
to the joint committee that such bund has been
constructed to prevent intrusion of creek water into salt
pan from adjacent creek, without consiruction of such
bund the intruston of creek water may causes flooding
and also significantly affects the quality of salt in the
saltl pans.

As per the informafion provided by the Dy. Salt
Commissioner, Mumbai vide letter dated 25/08/2022, the
operator of slat pan/salt manufacturer has not obtained
permission from the Dy. Salt Commussioner's Office to
carry-out repair or maintenance of the salt work outer
bund. Further, it was also informed by the Dy. Salt
Commissioner, Mumbai that ne permission was granted
to the operator of slat pan/salt manufacturer or also no
such permission may not be required for regular repair
or maintenance of the outer embankment of salt works.

Further, it is observed from the reply submitted by the
Dy. Salt Commissioner, Mumbai vide letter dated
27/04/2022 1o the Director, Vanashakti (w.r.t. the
representation made by Vanashakti regarding massive
dumping of debris on wetlands, mangroves and salt
pans at Wadala, Mumbai) that bunds locatled in the
alleged area of about 1 km long was damaged due to
Taukte Cyclone in May, 2021. Accordingly, the operator
of slat pan/salt manufacturer has carried-out repairing
activities by dumping debris in order to prevent
intrusion of sea into salt pans water during high tides.

Maharashtra Coastal Zone Management Authority,
Department of Environment, Gout. of Maharashtra has
uploaded the approved CZMP of Mumbai City and
Mumbai Suburban, 2019 in their website, which is as
per the Coastal Regulation Zone Notification, 2019 The
approved CZMP of the area under reference is given at
Annexure-5 for kind reference and the copy of the
same IS available  at

htips://meczma.ciov.in/ sites/ default/ files/ CZMP"/ 020MH

%2076.01

The uarea under reference ie. C.S. no. 145 was
superimposed on the approved CZMP of Mumbai City
and Mumbai Suburban, 2019 prepared bu the MCZMA.
Copy of superinposed CZMP of Mumbai City and
Mumbai Suburban, 2019 is given at Annexure-6 for
kind reference. RBased on the analysis and
supenmposition of CZMP, it is observed that the
aforesaid C.S. no. 145, where salt harvesting is being
done falls under CRZ-IB as per the CRZ Nolification,
2019. Further, as per s. no. {xuvii) of section 5.1.2: CRZ-I
B - The inler tidal areas of the CRZ Notification, 2019;
salt harvesting and associated facilities are being
requlated or permissible in the CRZ-I B areas. Also,
based on the analysis and superimposition of CZMP, it
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is observed that the existing bund (along the periphery
of slat pan at C. S. no. 145) which is repaired &
augmented by dumping C&D waste, falls within the 50
m mangrove buffer zone i.e. CRZ-I A as per the CRZ
Notification, 2019. Further, 5.1.1 of section 5.0 of the
CRZ Notification, 2012 stipulates about regulation of
permissible activities in CRZ-IA; wherein certain
activities shall be permitted like laying of pipelines,
transmission lines, conveyance systems or mechanisms
and construction of road on stilts, etc. that are required
for public utilities. However, the aforesaid section of
CRZ Notification, 2019 doesn't specifu about repair &
auymentation of existing bunds. Whereas, only in CRZ-I
B-The inter tidal areas, bunding activities are
permiited. Nevertheless, carrying out repairing &
augmentation works of existing bund (by dumping
unprocessed C&D waste & debris), falling within 50 m
mangrove buffer zone without prior permission is not
justifiable and also not a permitted activily as per CRZ
Notification, 2019.

ix. As informed by the operator of slat pan/salt
manufacturer, total seven bore-wells have been
installed within the slat pan area for extraction of slat
laden ground water and subsequent channelizing inio
salt pans for manufacturing/ harvesting slat.

X% Some of the photographs taken during the joini commitiee
inspection is given at Annexure-7 for kind ready reference.

4.0 Conclusions

The alleged area i.e. C.S. no. 144 & 145 is under M/s Hormoz
Salt Works are owned by the Govt. of India. However, the
aforesaid C.S. no. 145 is being operated by the salt
manufacturer for harvesting of salt. Presently, an eviction
proceeding against the salt manufacturers under provisions
of Public Premises Act, 1971 is pending before the Estate
Officer of Dy. Salt Commissioner's Office since 2013. Based
on the analysis and superimposition of CZMP, it is observed
that the aforesaid C.S. no. 145, where sait harvesting is
being done falls under CRZ-IB as per the CRZ Notification,
2019. Further, as per s. no. (xvii) of section 5.1.2: CRZ-I B -
The inter tidal areas of the CRZ Notification, 2019; salt
harvesting and associaled facilities are being reguluated or
permissible in the CRZ-]1 B areas.

Also, based on the analysis and superimposition of CZMP, 1t
is observed that the existing bund (along the periphery of slat
pan at C. S. no. 145) which is repaired & augmented by
dumping C&D waste, falls within the 50 m mangrove buffer
zone L.e. CRZ-1 A as per the CRZ Notification, 2019. The
activities regulated under CRZ-{ A of the CRZ Notification,
2019 doesn't specify about repair & augmentation of existing
bunds. Whereas, only in CRZ-] B-The inter lidal areags,
bunding activities are permilled.

I
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Darnage of bunds reportedly due to Taukte Cyclene in May,
2021, the repairing activities is carried-out by the operator of
slat pan/salt manufacturer by dumping C&D waste & debris
in order to prevent intrusion of sea into salt pans water
during high tides.

During site inspection no mangroves were observed towards
landward side i.e. in salt pan area (CRZ-1 B). However, dense
mangroves are observed towards creek-ward side i.e. in close
proximity to the existing outer bund of salt pan. Operator of
slat pan/salt manufacturer has not obtained permission from
the Dy. Salt Commissioner's Office to carry-out repair or
maintenance of outer bund of the salt works. Nevertheless.
carrying out repairing & augmentation works of existing bund
(by dumping unprocessed C&D waste & debris), falling within
50 m mangrove buffer zone i.e. CRZ-1 A, without prior
permisstion is not justifiable and also not a permitted activity
as per CRZ Notification, 2019.

As per the annual report on Construction and Demolition
Waste Management Rules, 2016 for the state of Maharashtra
(2020-2021) published by MPCB that MCGM, Mumbai
generated 34,58,548 MT of C&D waste during calendar year
January to December, 2020. Further, based on the aforesaid
report it is observed that MCGM doesn't have designated C&D
waste processing facility for handling & processing of C&D
waste and the aforesaid guantity of 34,58,548 MT of C&D
waste was disposed by landfilling without processing or
filled in low lying area. In absence of such environmentally
sound C&D waste processing facility, undue/unauthorized
utilization/disposal of unprocessed C&D waste in low lying
areas, CRZ areas or in any other areas cannot be ruled-out,
as it is evident from the present matter; where the
unprocessed C&D waste is being utilized for repairing &
augmentation activities of outer bunds of slat weorks/pan,
which is falling within the 50 m mangrove buffer zone as per the
superimposed map of the area under reference.

Whereas the C.S. no. 144 is being encroached by slum
dwellers by reclaiming the land and constructing houses
made of brick masonry & cemenl roofing sheets. Also, some
temporary structures are raised in south-western side of C.S.
no. 144 by the operator of slat pan/salt manufacturer by
reclaiming the land with dumping C&D waste & debris.
Similarly, the C.S. no. 117 belongs to Govt. of Maharashtra, is
also being encroached by slum dwellers by reclaiming the
land. Based on the analysis and superimposition of CZMP, it
is observed that C.S. no. 144 and 117 falls under CRZ-II,
where ceriain activities are permitied as per section 5.2 of 5.0
of the CRZ Notification, 2019, stipulates about regulaticn of
permissible activities in CRZ. The construction of buildings for
residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward
side of the existing road, or on the landward side of existing
authorised fixed structures is permitted w.r.t. subject to the
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local town and country planning regulations as applicable
from time to time, and the norms for the Floor Space Index
(FSI) or Floor Area Ratio (FAR) prevailing as on the daie of

Notification.

5.0 Recommendations

(a)

(b)

(c]

()

"
For violations of provisions of CRZ Notification, 2019
In view of the aforesaid violations of:

. Dumping C&D waste/debris for carrying out repairing
& augmentation works of existing bund, falling within
50 m mangrove buffer zone i.e. CRZ-1 A. The operator
of salt pan/salt manufacturer under the supervision of
Office of Dy. Salt Commissioner, Mumbai and F(N)/
M(W) Ward of MCGM may be directed to remove the
unauthorized dumping of C&D waste and shall
dispose the same in an environmentally sound manner
in the nearby C&D waste processing facility at Nawvi
Mumbai or other facility, as appropriate.

Dy. Salt Commissioner, Hon'ble Collector Mumbai /
Mumbai Suburban & F(N)/ M(W} Ward of MCGM may
take appropriate action and also to remove illegal
encroachments (construction of houses & other
temporary structuresj at C. S. no. 144 & C. S. no. 117,
which is a CRZ-II area, so as to ensure the restoration of
the aforesaid area 1o its original condition.

MCGM may be directed to submit a time bound
action plan along with budgetary estimate for
selection of appropriate site as per Schedule-I of the
Construction and Demolition Waste Management
Rules, 2016 and also to establish adequate C&D
waste processing facility for handling, processing &
disposal of C&D wasle as per Rule 6 of the
Construction and Demolition Waste Managemeni
Rules, 2016.

Till such facility is established w.r.t. (¢} as above,
MCGM to issue delailed directions with regard to
proper collection, management of C&D waste within
its jurisdiction in accordance with the provisions of
aforesaid Rules. Also, to ensure that such wasle
should be processed only at nearby processing
facility. Further, MCGM should increase surveillance
activities to abate undue/unauthorized disposal of
C&D waste at sensitive areos viz. CRZ areas, river
banks, eic. Office of the Dy. Salt Commissioner,
Mumbai should ensure that no undue/unauthorized
dumping of C&D wastles in the areas under their
jurisdiction may not be permitied in near future, as
in the present case the alleged area falls within 50
m mangrove buffer zone i.e. CRZ-I A, as per CRZ
Notification, 2019. However, in case such
undue/unauthorized dumping is observed/reported
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- TOM:
Murarilal N Garodu
Sheela Apartments, 47 {ioo :
Mahalaxmi Mandir Road,
Off Bhulabhai Desai Road. o
Mumbai - 400026, y
L '
o

18112022

T\l’

The Deputy Sali T
Exchange Buildin
Sir Shiysaga: Ran i :
Ballaid Estate dussini - 00001

THSSI00C0

oL,

it |

Qubrect - Hormuz Salt Works at Wadala Saht Facturs
Sir
i refer to your letter No. §5-1101 {(30)Salts 847 3430 dated 29 10,2022 and
mn reply therelo | have to state as fndlows)

(%

1 Atthe outset | have to state that the fand on winch the FRarmiz Sall Wois
is constructed and also the Hormuz Salt Works isell does not belong o
sment o coptol of te

the Union of India and its not under the manag
Umon of Indi or the Salt Department of the Mimstry of Industies As
such. the Office of the Salt Commissioner ur the Office ol the Deputy Salt
Comumissioner, Mumbai has no authonty or contrel o say ove the use
of the said land or the activities thereon, Without prejudicr 1 thie abuv
contention, 1 shall now deal with your letien under 10piy

(&

Beiore | deal with the conients of your lerter under weply, il is Becessdry W
narrate a few facts which have happened i the recent pasi

4) By ihe lemer dated 23,0772020. the office ol the AL P, Maiung Livisiee
Mitmbai intonned the oflice of thie Depoty Supstuiendent of Salt Wadals
that the Sangam Nagar Beat No. 1 which comes under the Wadala T i
Police Station. had initiated proceedmgs under Section 68 and 68 agamst
some persons in respect of unauthornsed construction work that was going
on in the salt pan area behind Madina Maspid By the said et

informanon was sought whether the said work was authonsed and 1 wis
Serther stated that o the work was unauthorsed then o complant shuled
e made to the concerned Police Station against the persons catrying oul

the unaathonsed construction
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Further to the said fetter dated 24072020, an gy was nitiated by e
D S5 Wadala with us and independently and it was found ihai sony
persons belonging 1o the fand mafia in that area were illeaally construcning
renements and selling the same 1o the public lor thewr 1ihed AN,

Subsequently. pursuant to the concerted efforts made by usand the DS 5.
Wadala and also yeur oflice, the procecding 1os Jeinedition of thye tilegds
structures was started. However. the local police administration was 6o
co-operating for obvious reasons and hence the maer had to be taken up
with the & Police authority and through the miervention oi the
Commissioney of Police, pelice protection was provided and the structures

were ultimately demolished in or about June 2022, For the pumaose of
facilitating the demolition by vour department. some debris and eavth had
o enable the JCB to approach the siie and cairy wut the

to be duup
demolition.

Even atter the demolition, etforts were being regularly made 1o re-
construct the tenements and hence 1 had to put up tin sheets on the
boundary of C.S. No. 117 and 144 to prevent the encroachment. The tin
sheets were got removed and stolen by the land maiia and the allempls o
encroach were renewed. There was therefore 1o option but 16 pur up &
wall {o protect the property [rom encroachment Thus a 140 feer fong wall
was erected along the boundar o the U No. 11 and P Lhe Jansd
matia thereafter resorted 1o every tactic 1o get the wall removed including
making complaints to the Wadala T.T. Police, Forest Dihice, Municipal
Corporaticn, Oftice ol Salt Commnussioner, Jawpur and vour viliee and also
the Union Governmeni Mimistry and NGT  Their single aim wis 10 hdve
e said wall removed so that they could proceed with their ilegai
CONSITUCLION achivities.

‘The jand mafia is so desperate that they are threatening our sworkers and
even me on a daily basis. On 15112022 an empty dumper winch was nat
bearing any registration number banged into the compound wall anc
managed to demolish a portion of the compound wall. FIR Mo, 7172022
under Sections 447, 427 and 34 ol the 1PC has been lodged with the local
Police Station after great difficulty as the local police s turning a blind eye
to the illegal activides of the land malla. However there s no SCTIOUS
atempt being made by the Police 1o even cany Oul d Proper Nvesigaiion

It may be pointed out that il 196!, there were about 2| salt works
manutacturing salt in the near vicmity ol the Hormuz Salt Works
Pursuant o the Notification of the Sait Depuntment in 1¥62 or
thereabours, the manufacturing actvity in 18 ol the salt works was stopped
and the lands were iving vacant. Grradually. those Tansds were encrens bd
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upon and tlegal hutments were put up and im the course of thime 1L peciny

the bicgest slum (Sangam Nagar) in Mumbai Only the three salt works.,
including Hormuz Salt Works, which challenged the Nonfication and
conunued manutacture of salt were left unscathed. Now, Hormuz Salt
Waorks is the sole survivine sall works mannlacturing salr on s Lands
Wadala and in fact the oaly salt work i Mumbat City and probably
Mumbai Suburban alsoe

As owners 011 lands and the salt works, we are making all clons 1w save
the land trom encroachment by the land matia. 1t 1s weil known that i the
last abeut Bve vears or more, the surrounding arca is being develeped by
privaie developers and also by MMRDA and hence the lund matia s very
acrive in the area as even the encroached land can get it super profits

[ shall now deal with the contents of vour letter dated 29,10 2022

A stated above, the complaints to your ofbee and vanous other authorities
have been made by the persons acting on behalt ol the land malie  Toex
motive is not for public good but tor illegal private gams tor themselves
and those helping them. The authoritics should preree the veil and see tie
actual lacts and crcumstances of the matter and not concentrate on the
lop-sided complaimnts made for settish reasons. The land malia should nex
be allowed (o make use of the offices of the legul anthoriies to act i a
manner which will benetin the anti-socal elements and act agamnst
interest of the law-abiding citizens. Please be informed that thoere oo ans
compound wall consiructed in Homuz Salt Waorks. Only a protective wadl
of around 140 leet 1s constructed @t the edee of demarcanon line of C$
Na 117 & 144 to prevent encroachment by the encroachers in the arca It
is also to inform you that the wall s constructed under exceptionzi
sitation. Moreover, wmay be noted that removal of ihe wall will give o
tree hand to the land mafia which would then casily encroach wpon the
land and illegally erect structures thercon and sell the samie overnight. Ths
has happened i the distant past and alsc 1 the recent pastn ths same
spor, and it would be harmiul to dismantle the wall Here 101s also worth
ro mention that dismantling of the constructed protechive wall would bea
moial boost for the complainants and cncoachers besides subslintial

connomic loss to us

cetter dated 31.03.2022 of the Forest Ranpe Ollicer, Mangrove Cell,
Central Mumbai (Annexure 1ol your letter) shows that 0 03 Hegtare e
around 300 Square Meter land s lilled by H-12 trucks of carth & debas
and a criminal oflence Na. B 107 2022 28 dated 2104, 202208 reaisteriag
by him Kindly note that the demolinon in the area was donc by the
department on 02 06 2022 and tis dumping ot earth and debrs was done
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3. The matter was last considered on 28.09.2022 in the light of report

of joint Committee dated 26.09.2022. Finding serious violations of CRZ

Notification, 2019 by illegal encroachments, dumping of C&D waste and

damage to the mangroves, the Tribunal directed the State Coastal Zone

Management Authority to prepare a time bound action plan for remedial

action to remove unauthorized dumping of waste, encroachments and

restoration of mangroves. Action was also directed to be taken by Salt

Commissioner,

Mumbai to be overseen by Principal Secretary,

Environment Department, Maharashtra and NCZMA.

4. Relevant extracts from order of the Tribunal are reproduced below:-

3. In pursuance of above, report of the joint Committee has been
filed on 26.09.2022 by the State PCB with following observations,
conclusion and recommendations:

“3.0 Observations and findings

This report is outcome containing factual and action taken
report of the said joint committee based on the meetings of
the joint committee, information received from concerned
agencies viz. Office of the Dy. Salt Commissioner and MCZMA
through MPCB, followed by site inspection and subsequent
discussions of the joint committee. The observations &
findings of the joint committee are given as below.

i

il

The alleged areas as per Hon'ble NGT order i.e. area near
costal road at Wadala to Mahul, close to Chembur to CST
freeway is a wide area of salt pan within the jurisdiction
of F-North / M-West Ward of MCGM, Mumbai.

As per the preliminary information gathered during
Jjoint committee inspection dated 11/03/2022, prima-
facie the said salt pan is a private land situated at
C.S.no. 144 & 145, operated by Shri Garodia and it
has spread over about 100 to 110 acres. Wherein, at
C.S.no. 144, majority of the area has been encroached
by slum dwellers by constructing houses made of
brick masonry and cement roofing sheets. Besides the
aforesaid C. S.no. 144, majority of the area has also
been encroached by slum dwellers at C. S. no. 117
(reportedly land belonging to Gout. of Maharashtra).

As per the information provided by Dy. Salt

Commissioner, Mumbai vide letter dated 25/08/2022,
land bearing C.S. no. 144 & 145 under Hormoz Salt
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Works are owned by the Gout. of India. However, the
aforesaid C.S. nos. are being operated by the salt
manufacturers and as per the aforesaid letter dated
25/08/2022, an eviction proceeding against the salt
manufacturers under provisions of Public Premises
Act, 1971 is pending before the Estate Officer of Dy.
Salt Commissioner's office since 2013.

It is observed that along the periphery of slat pan at
C. S. no. 145, dense mangroves have been spread.
However, the operator of slat pan/salt manufacturer
i.e. Shri Garodia has constructed a huge bund (app. S
feet height & 10 feet width, made of unprocessed C&D
waste) between the dense mangrove area and salt
pans. It was informed that C&D waste reportedly
generated from South Mumbai is being dumped by the
private parties upon obtaining consent of operator of
salt pan. However, no documentary evidences for
prior consent for dumping/utilization of C&D waste
were produced to the joint committee. It was further
informed to the joint committee that such bund has
been constructed to prevent intrusion of creek water
into salt pan from adjacent creek, without construction
of such bund the intrusion of creek water may causes
flooding and also significantly affects the quality of
salt in the salt pans.

As per the information provided by the Dy. Salt
Commissioner, Mumbai vide letter dated 25/08/2022,
the operator of slat pan/salt manufacturer has not
obtained permission from the Dy. Salt Commissioner's
Office to carry-out repair or maintenance of the salt work
outer bund. Further, it was also informed by the Dy.
Salt Commissioner, Mumbai that no permission was
granted to the operator of slat pan/salt manufacturer
or also no such permission may not be required for
regular repair or maintenance of the outer embankment
of salt works.

Further, it is observed from the reply submitted by the
Dy. Salt Commissioner, Mumbai vide letter dated
27/04/2022 to the Director, Vanashakti (w.r.t. the
representation made by Vanashakti regarding
massive dumping of debris on wetlands, mangroves
and salt pans at Wadala, Mumbai) that bunds located
in the alleged area of about 1 km long was damaged
due to Taukte Cyclone in May, 2021. Accordingly, the
operator of slat pan/salt manufacturer has carried-
out repairing activities by dumping debris in order to
prevent intrusion of sea into salt pans water during
high tides.

Maharashtra Coastal Zone Management Authority,
Department of Environment, Govt. of Maharashtra has
uploaded the approved CZMP of Mumbai City and
Mumbai Suburban, 2019 in their website, which is as
per the Coastal Regulation Zone Notification, 2019 The
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approved CZMP of the area under reference is given at
Annexure-5 for kind reference and the copy of the
same is available at

https://mczma.ciov.in/ sites/ default/ files/ CZMP°/ 020M
H%2076.01

The area under reference ie. C.S. no. 145 was
superimposed on the approved CZMP of Mumbai City
and Mumbai Suburban, 2019 prepared by the MCZMA.
Copy of superimposed CZMP of Mumbai City and
Mumbai Suburban, 2019 is given at Annexure-6 for
kind reference. Based on the analysis and
superimposition of CZMP, it is observed that the
aforesaid C.S. no. 145, where salt harvesting is being
done falls under CRZ-IB as per the CRZ Notification,
2019. Further, as per s. no. (xvii) of section 5.1.2: CRZ-
I B - The inter tidal areas of the CRZ Notification, 2019;
salt harvesting and associated facilities are being
regulated or permissible in the CRZ-I B areas. Also,
based on the analysis and superimposition of CZMP,
it is observed that the existing bund (along the
periphery of slat pan at C. S. no. 145) which is
repaired & augmented by dumping C&D waste, falls
within the 50 m mangrove buffer zone i.e. CRZ-I A as
per the CRZ Notification, 2019. Further, 5.1.1 of
section 5.0 of the CRZ Notification, 2019 stipulates
about regulation of permissible activities in CRZ-IA;
wherein certain activities shall be permitted like
laying of pipelines, transmission lines, conveyance
systems or mechanisms and construction of road on
stilts, etc. that are required for public utilities.
However, the ajforesaid section of CRZ Notification,
2019 doesn't specify about repair & augmentation of
existing bunds. Whereas, only in CRZ-I B-The inter
tidal areas, bunding activities are permitted.
Nevertheless, carrying out repairing & augmentation
works of existing bund (by dumping unprocessed C&D
waste & debris), falling within 50 m mangrove buffer
zone without prior permission is not justifiable and
also not a permitted activity as per CRZ Notification,
2019.

As informed by the operator of slat pan/salt
manufacturer, total seven bore-wells have been
installed within the slat pan area for extraction of slat
laden ground water and subsequent channelizing into
salt pans for manufacturing/harvesting slat.

Some of the photographs taken during the joint committee
inspection is given at Annexure-7 for kind ready
reference.

4.0 Conclusions

The alleged area i.e. C.S. no. 144 & 145 is under M/s Hormoz
Salt Works are owned by the Gout. of India. However, the
aforesaid C.S. no. 145 is being operated by the salt
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manufacturer for harvesting of salt. Presently, an eviction
proceeding against the salt manufacturers under provisions of
Public Premises Act, 1971 is pending before the Estate Officer
of Dy. Salt Commissioner's Office since 2013. Based on the
analysis and superimposition of CZMP, it is observed that the
aforesaid C.S. no. 145, where salt harvesting is being done
falls under CRZ-IB as per the CRZ Notification, 2019. Further,
as per s. no. (xvii) of section 5.1.2: CRZ-I B - The inter tidal
areas of the CRZ Notification, 2019; salt harvesting and
associated facilities are being regulated or permissible in the
CRZ-I B areas.

Also, based on the analysis and superimposition of CZMP, it
is observed that the existing bund (along the periphery of slat
pan at C. S. no. 145) which is repaired & augmented by
dumping C&D waste, falls within the 50 m mangrove buffer
zone i.e. CRZ-1 A as per the CRZ Notification, 2019. The
activities regulated under CRZ-I A of the CRZ Notification,
2019 doesn't specify about repair & augmentation of existing
bunds. Whereas, only in CRZ-I B-The inter tidal areas,
bunding activities are permitted.

Damage of bunds reportedly due to Taukte Cyclone in May,
2021, the repairing activities is carried-out by the operator of
slat pan/salt manufacturer by dumping C&D waste & debris
in order to prevent intrusion of sea into salt pans water during
high tides.

During site inspection no mangroves were observed towards
landward side i.e. in salt pan area (CRZ-I B). However, dense
mangroves are observed towards creek-ward side i.e. in close
proximity to the existing outer bund of salt pan. Operator of
slat pan/salt manufacturer has not obtained permission from
the Dy. Salt Commissioner's Office to carry-out repair or
maintenance of outer bund of the salt works. Nevertheless.
carrying out repairing & augmentation works of existing bund
(by dumping unprocessed C&D waste & debris), falling within
50 m mangrove buffer zone ie. CRZ-1 A, without prior
permission is not justifiable and also not a permitted activity
as per CRZ Notification, 2019.

As per the annual report on Construction and Demolition Waste
Management Rules, 2016 for the state of Maharashtra (2020-
2021) published by MPCB that MCGM, Mumbai generated
34,58,548 MT of C&D waste during calendar year January to
December, 2020. Further, based on the aforesaid report it is
observed that MCGM doesn't have designated C&D waste
processing facility for handling & processing of C&D waste and
the aforesaid quantity of 34,58,548 MT of C&D waste was
disposed by landfilling without processing or filled in low lying
area. In absence of such environmentally sound C&D waste
processing facility, undue/unauthorized utilization/disposal
of unprocessed C&D waste in low lying areas, CRZ areas or in
any other areas cannot be ruled-out, as it is evident from the
present matter; where the unprocessed C&D waste is being
utilized for repairing & augmentation activities of outer bunds
of slat works/pan, which is falling within the 50 m mangrove
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buffer zone as per the superimposed map of the area under
reference.

Whereas the C.S. no. 144 is being encroached by slum dwellers
by reclaiming the land and constructing houses made of brick
masonry & cement roofing sheets. Also, some temporary
structures are raised in south-western side of C.S. no. 144 by
the operator of slat pan/salt manufacturer by reclaiming the
land with dumping C&D waste & debris. Similarly, the C.S. no.
117 belongs to Govt. of Maharashtra, is also being encroached
by slum dwellers by reclaiming the land. Based on the
analysis and superimposition of CZMP, it is observed that C.S.
no. 144 and 117 falls under CRZ-II, where certain activities are
permitted as per section 5.2 of 5.0 of the CRZ Notification,
2019, stipulates about regulation of permissible activities in
CRZ. The construction of buildings for residential purposes,
schools, hospitals, institutions, offices, public places, etc. shall
be permitted only on the landward side of the existing road, or
on the landward side of existing authorised fixed structures is
permitted w.r.t. subject to the local town and country planning
requlations as applicable from time to time, and the norms for
the Floor Space Index (FSI) or Floor Area Ratio (FAR) prevailing
as on the date of Notification.

5.0 Recommendations

(a) For violations of provisions of CRZ Notification, 2019
In view of the aforesaid violations of:

i. Dumping C&D waste/debris for carrying out repairing
& augmentation works of existing bund, falling within
50 m mangrove buffer zone i.e. CRZ-I A. The operator of
salt pan/salt manufacturer under the supervision of
Office of Dy. Salt Commissioner, Mumbai and F(N)/
M(W) Ward of MCGM may be directed to remove the
unauthorized dumping of C&D waste and shall dispose
the same in an environmentally sound manner in the
nearby C&D waste processing facility at Navi Mumbai
or other facility, as appropriate.

(b) Dy. Salt Commissioner, Hon'ble Collector Mumbai /
Mumbai Suburban & F(N)/ M(W) Ward of MCGM may take
appropriate action and also to remove illegal
encroachments (construction of houses & other temporary
structures) at C. S. no. 144 & C. S. no. 117, which is a
CRZ-II area, so as to ensure the restoration of the
aforesaid area to its original condition.

(c) MCGM may be directed to submit a time bound action
plan along with budgetary estimate for selection of
appropriate site as per Schedule-I of the Construction
and Demolition Waste Management Rules, 2016 and
also to establish adequate C&D waste processing
facility for handling, processing & disposal of C&D
waste as per Rule 6 of the Construction and
Demolition Waste Management Rules, 2016.
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(d) Till such facility is established w.r.t. (c¢) as above,
MCGM to issue detailed directions with regard to
proper collection, management of C&D waste within
its jurisdiction in accordance with the provisions of
aforesaid Rules. Also, to ensure that such waste
should be processed only at nearby processing
facility. Further, MCGM should increase surveillance
activities to abate undue/unauthorized disposal of
C&D waste at sensitive areas viz. CRZ areas, river
banks, etc. Office of the Dy. Salt Commissioner,
Mumbai should ensure that no undue/unauthorized
dumping of C&D wastes in the areas under their
jurisdiction may not be permitted in near future, as in
the present case the alleged area falls within 50 m
mangrove buffer zone i.e. CRZ-I A, as per CRZ
Notification, 2019. However, in case such
undue/unauthorized dumping is observed/reported
through public grievances etc., such instances may be
immediately brought to the notice of MCGM for taking
appropriate penal action against violators.”

4. We have heard learned Counsel for the State PCB. The report
shows that there have been unchecked wviolations by way of
encroachments, construction of bund, other illegal constructions and
dumping of debris in violation of environmental norms and to the
detriment of environment, particularly mangroves. Howeuver, the
Committee has not indicated the violators of CRZ Notification and also
not mentioned the action taken or proposed against such violators.

5. The recommendations in the report to remove unauthorized
dumping of waste, removing illegal encroachments and restoration of
the area have to be accepted. MCGMA has to prepare a time bound
action plan with budgetary support in the matter and has to issue
directions for scientific handling of waste. The Salt Commissioner,
Mumbai has also to take necessary action in the matter. This needs to
be overseen by the Principal Secretary, Environment, Maharashtra.
NCZMA has also to oversee compliance in terms of Notification dated
11.05.2022 issued by the MoEF&CC. The NCZMA and Principal
Secretary, Environment, Maharashtra may file action taken reports
after coordinating with concerned authorities, particularly giving
progress in encroachments removed, waste collected and sent to
authorized processing plant, restoration of degraded/encroached area
and plan to set up C&D processing plants and other associated actions
within two months by email at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the form of Image
PDF.”

In pursuance of above, status report has been filed by the joint

Committee on 13.02.2023 giving status of action as follows:-

Sr
No

Organization | Directions issued | Status of Action

MCGM a) MCGM to The MCGM vide letter dated 29.12.2022
immediately take submitted its reply which states that:
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b)

<)

necessary action
of removal of
encroachments/
illegal
constructions on
subject land, for
which, ward
offices of F/ N
and M/ W should

act in
coordination
along with office
of Salt
Commissioner.
MCGM to

formulate action
plan along with
budgetary
allocation for
immediate
collection of C&D
waste from the
subject land.
MCGM  should
sent C&D waste
from the subject
land to Naui
Mumbai C&D
waste processing
facility or any
other nearby
facility, until the
C&D waste
processing facility
is set up by the
MCGM for
Mumbai City and
necessary
charges for waste
processing shall
be borne by
MCGM as per
order of Hon'ble
NGT. Action plan
should also
include the time
line for setting up
of C&D waste
Sfacility within
MCGM area.
Action taken
report be
submitted to the
Department at the
earliest.

) The said plots ownership is with Salt

Commissioner. The said plot given to M/s
Harmor Salt Works on lease / rental basis.
Hence the protection of land is the
responsibility of owner/ occupier / tenant of
the land, by deploying security guard or by
constructing protection wall along the
periphery of the land

MCGM may help to remove or to process the
C & D waste materials from the said
location if the fund and land were made
available by owner of the land

Also as the ownership of land pertains to
salt commissioner, MCGM is not authorized
to remove the structure from the land of salt
Commissioner. In view of above, MCGM
may help to remove the authorized structure
if salt commissioner takes leadership for
removing the same.

MCGM has submitted also am additional
reply in the matter. Pertaining to removal /
processing of C&D waste, the reply of
MCGM states as follows:

The recommendation of the Committee for
the removal of unauthorized C& waste
dumped at the Salt pan plot is as following.

“Dumping C&D waste/debris for carrying
out repairing & augmentation works of
existing bund, falling within 50 m mangrove
buffer zone i.e. CRZ - IA. The operator of salt
pan / salt manufacturer under the
supervision of officer of Dy. Salt
Commissioner, Mumbai and F/NJ)/M(W)
ward of BMC may be directed to remove the
unauthorized dumping of C&D waste and
shall dispose the same Iin an
environmentally sound manner in the
nearby C&D waste processing facility at
Nawvi Mumbai or other facility, as
appropriate”.

However its seems that above mentioned
recommendation may not have been
considered, as intended by committee as,
the C&D waste material dump at the salt
pan plot is to be removed by operator of salt
pan/ salt manufacturer under the
supervision of office of Dy. Salt
Commissioner, Mumbai and F(N)/M(W)
ward of BMC. Therefore the necessary
arrangement required for removal of C&D
material has to be done by the operator of
salt pan / salt manufacturer only. BMC is
ready for any supervision / coordination
required for the same as recommended by
the committee.

Furthermore it is to be informed that
currently there are two nos of C&D waste
processing Plants operational in and in the
vicinity of Mumbai vis
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Maharashtra on or
before 10th
November, 2022.

Action taken report
be submitted to the
Department at the
earliest.

Plan for removal of encroachment on

subject Gout land bearing CS No. 117 (pt)

was staged on 10.1.2023 by the office of

Deputy Collector (Encroachment).

Accordingly, on 10.1.2023, 55 number of

illegal constructions were removed by the

office of Deputy Collector (Encroachment)
with the joint help of F/ North ward of

MCGM and local police station.

Photographs of the said land are attached

with the report. Display board is put on

site warning for action against the illegal

constructions on the land. Moreover, 3

pakka and 3 kaccha illegal constructions

which could not be removed on 10.1.2023,

were removed on 6.2.2023. Photographs

of the same are attached with the report.

« On CS No. 117(pt), Annexure has been
issued on 8.7.2010 pertaining to Slum
Rehabilitation Scheme of Aman Sagar
Sahakari Housing Society.

s On North side of CS No. 117(pt), at
Shantinagar, there is construction of
SamajMandir built using the fund from
Local MLA shri Captain Tamil Selvan.
Regarding confirmation about the said
construction, office of Superintendent,
Land Records and District Planning
Officer, Mumbai has been asked.

Copy of reply of Salt Department is attached

as Annexure IV

DELIBERATIONS:

Principal Secretary, Env&CC Department
noted the action taken by the Office of District
Collector, Mumbai city. He instructed that
adequate measures need to be taken by the
office of District Collector to protect the Gout
land from encroachments in future.

Office of Salt

Commissioner

a) Salt
Commissioner
should extend
support and act in
coordination with
MCGM and
District Collectar,
Mumbai City to
immediately take
necessary action
of removal of
encroachments/
illegal
constructions on
subject land

b) Salt
Commissioner
should not allow
the salt pan
operators / salt
manufactures to
allow the
collection 7
dumping of the
C&D waste on
salt pan land.

REPLY OF OFFICE OF SALT DEPT:

Office  of Deputy Salt Commissioner
submitted its reply on 23.12.2022 in the
matter. The said reply states that:

The office has issued letter No. S-11011(30)
Salt/84/5430-36 dated 29.10.2022
(Annexure No.1) to the salt manufactures of
Hormoz salt works under CS No., 144 & 145
of Salt Pan Division, Wadala. To the said
letter, a reply dated 18.11.2022 {Annexure
No.2) has been given by the salt
manufacturers of the salt works. The salt
manufacturers have visited this office on
21.12.2022 and have assured that no such
further attempt of dumping in salt pan lands
will be undertaken by them. They have
further informed that the land mafias in the
area are dumping C & D waste materials
during night hours in salt pan lands with
motive to grab /encroach upon land and it is
becoming very difficult to prevent such
isolated attempts by these land mafias.
Despite shortage of manpower, the Salt
Department is making all efforts to prevent

Deputy Salt | encroachments in salt pan lands.
Commissioner
should issue
10
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notices to salt salt
pan operators /
salt manufactures
for the same.

c) Action taken
report be
submitted to the
Department at the
earliest.

It is further informed that the land under CS
No. 117 of Wadala Salt Pan Division is owned
by Government of Maharashtra and
encroachments are mainly located on this
lands. The encroachments are spilling over to
Salt Department land under Hormoz salt
works bearing CS No. 144 & 145 which is
adjacent to land bearing CS No. 117. We are
not aware of any initiative / action taken
either by the Municipal Corporation of Greater
Mumbai OR the District Collector Mumbai as
per the order dated 28.09.2022 of the Hon’ble
NGT.

Copy of reply of office of Deputy Collector,
Mumbai city t is attached as Annexure V

DELIBERATIONS:

Principal Secretary, Env&CC Department
noted the reply and instructed Salt
Department to provide all necessary
assistant to MCGM and District Collector
office in order to comply with directions of the
Hon'ble NGT. He pointed out that as per
Hon’ble NGT order, “The Salt Commissioner,
Mumbai has also to take necessary action in
the matter”

Therefore, it is mandatory for the office of the
Salt Commissioner Salt Commissioner should
extend support and act in coordination with
MCGM and District Collector, Mumbai City to
comply with the order of Hon'ble NGT.
Further, Salt Department need to come with
practical measures to prevent encroachment
and dumping on the land in future.

6. From the above, it is seen that even after expiry of more than five

months, action taken is not adequate. C&D waste has not been removed

and illegal encroachments still remain. There appears to be lack of inter-

departmental coordination and failure at higher level to remedy the

situation by adopting stringent approach. In this process, damage to the

coast and environment continued. Such sorry state of affairs needs to be

handled with iron hand and rigorously monitored on continuous basis at

higher level, making the officers accountable for their inaction/negligence.

T The ACS, Environment present in person by video conferencing has

now assured the Tribunal that within three months the remedial measures

will be completed which will include removing all encroachments, lifting of

C&D waste for its appropriate processing and revival of damaged mangrove

Q9
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MINUTES OF 37 JOINT MEETING HELD ON 27** MARCH, 2023
UNDER THE CHAIRMANSHIP OF
PRINCIPAL SECRETARY, ENVIRONMENT & CLIMATE CHANGE, GOM

SUB: Compliance of Order dated 28.9.2022 and 15.3.2023 passed by Hon’ble
National Green Tribunal, Principal Bench, New Delhi in Original
Application No. 343/2021 (Madhura Rajesh Tawade V/s State of
Mabharashtra)

A third (3") review meeting was held on 27" March, 2023 under the Chairmanship of
Principal Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai
at Env&CC Dept, Dalamal House. List of the officer present for the said meeting is attached
as Annexure I.

2 Director, Environment & Climate Change appraised the officials about the order dated
15.3.2023 read with 28.9.2022 passed by Hon’ble NGT in the subject matter. Excerpts of the
NGT order is as follows:

“from the above, it is seen that even after expiry of more than five months, action taken
is not adequate. C&D waste has not been removed and illegal encroachments still
remain. There appears to be lack of interdepartmental coordination and failure at
higher level to remedy the situation by adopting stringent approach. In this process,
damage to the coast and environment continued. Such sorry state of affairs needs to be
handled with iron hand and rigorously monitored on continuous basis at higher level,
making the officers accountable for their inaction / negligence.

The ACS Environment present in person by video conferencing has now assured the
Tribunal that within three months the remedial measures will be completed which will
include removing all encroachments, lifting of C&D waste for its appropriate
processing and revival of damaged mangrove plantation. Lt the same be done and
compliance report filed on or before June 30, 2023 with the Registrar General, NGT
by email at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
support PDF and not in the form of image PDF. If any further direction is found
necessary, he may place the matter before the Bench.

Subject to above, the Application is disposed of”

2 At the outset, the Principal Secretary, Environment &CC expressed displeasure over
the absence of higher officials from the Salt Department, District Collector and MCGM for the
joint meeting and despite repeated directions to MCGM and Salt Commissioner Office, no
action of lifting C&D waste was initiated on ground. Management of C&D waste and
controlling the unauthorized dumping of C&D waste is a responsibility of the planning
Authority. He further added that protection of the salt pan land is a responsibility of the office
of salt commissioner. It is observed that office of the salt commissioner is not serious and
showing lackadaisical approach about the protection of its own land from unauthorized
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encroachments and dumping of C&D waste. PS, Env&CC further expressed that Hon’ble NGT
is critical about the inaction shown by the concerned agencies and there would be no option
left with the Env&CC department but to initiate strong legal action against the concern offices
under Environment (Protection) Act, 1986, if concern offices like office of Salt Commissioner,
MCGM and District Collector does not act for ensuring the compliance of the Hon’ble NGT
order within 3 months.

4. The Deputy Municipal Commissioner, SWM, MCGM informed that C&D waste is
dumped on salt pan land which belongs to Salt Commissioner, hence, Salt Department need to
protect their land and lift the C& D waste. MCGM has shared the list of C&D processing sites
to salt department. MCGM official further informed that rough estimate comes around 15 lacs
+ metric tons C & D Waste exists on the site for which around 200 + crores rupees would be
expected cost of lifting and processing.

3; Salt Department officials countered that majority of C&D waste is dumped on Collector
land bearing S. No. 117 and there is spillage of C&D waste on salt pan land from the Collector
land. Deputy Collector, City refuted the claims of the Salt Department and stated that C&D
waste dumping is mainly done in salt pan land. The Principal Secretary, Environment &CC
suggested that salt pan department, Collector office and MCGM should jointly work out a plan
for determining the quantity of the waste present on salt pan land and Govt land based on the
demarcation plan of S. No. 144, 145 and 117 available.

6. Regarding removal of unauthorized encroachments, Deputy Collector informed that
around 66 nos of illegal structures are removed from the Collector land S. N. 117. There are
certain slum structures present in the land for which SRA scheme is approved in 2010. Salt
Department officials stated that they also removed the unauthorized structures from their land.

i Principal Secretary, Env&CC further suggested that from the past google images of 10
years, status of the mangroves in and around the subject land could be observed for
determination of the mangrove destruction, if any.

8. In the light of above, after detailed discussion and deliberation, it was decided to issued
following directions:

a) There is demarcation plan of Salt Pan land bearing S. No. 144, 145 and Governmetn
land bearing S. No. 117 available with the Salt Department and District Collector office.
Based on the said demarcation, quantity of the C&D waste present on the site could be
determined within 7 days.

b) MCGM during the meeting suggested that there is one NGO, Green Foundation, who
has shown willingness to process the C&D waste present on the site, without charging
the cost from the Govt agencies, provided that adequate land is made available to NGO.
The said NGO would create wealth out of waste by utilizing / recycling the C&D waste
to make paver blocks, bricks etc. The Principal Secretary, Environment &CC opined
that considering the considerable cost for lifting and processing the C&D waste, if the
NGO is willing to process the waste, it would be welcome environment friendly
initiative. He directed that adequate land for processing the waste should be made
available to NGO by Salt Department or Collector office and MCGM should extend all
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possible efforts to the said NGO. A tripartite agreement should be made between NGO
and Salt Department, Collector office and MCGM.

MCGM to provide necessary Manpower and machinery for lifting of the C&D waste
from the site.

Salt Department informed that there is injunction by the lower court. Deputy Director,
Salt Department should approach Additional Solicitor General (ASG) of Mumbai High
Court so that appropriate legal steps could be initiated for vacating the injunction, in
order to comply the Hon’ble NGT order in stipulated time.

Deputy Salt Commissioner should not allow the salt pan operators / salt manufactures
to allow the collection / dumping of the C&D waste on salt pan land. Deputy Salt
Commissioners should issue notices to salt pan operators / salt manufactures for the
same. FIR should be filed against the salt operators. Simultaneously, office of the salt
department should move to high Courts against the injunctions passed by the lower
court in the title dispute matter. Salt Dept. should install CCTVs for protection of their
land.

A site visit be carried out by Director, Environment &CC along with the officials of the
MCGM, Salt Department and Districted Collector, City. NMGO, Green foundation
should be called for the said visit by the MCGM to understand the feasibility of the
C&D waste processing

Meeting ended with vote of thanks to Chair
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ANNE XURE - IV

MINUTES OF SITE VISIT AND JOINT MEETING

SUB: Compliance of Orders dated 28.9.2022 and 15.3.2023 passed by
Hon’ble National Green Tribunal, Principal Bench, New Delhi in
Original Application No. 343/2021 (Madhura Rajesh Tawade V/s State

of Maharashtra) NNiena

The Principal Secretary. Environment & Climate Change Department visited the
subject site of Wadala Salt Pan land on CS No. 144 & 145 at Wadala, Shanti Nagar and Govt
Land CS No. 117 on 18™ April, 2023 at 10.30 am, with respect to compliance of Orders dated
28.9.2022 and 15.3.2023 passed by Hon'ble NGT in OA No. 343/2021. Concern officials from
MCGM., Salt Pan Department, District Collector, Mumbai City and Police Department were
present for the site visit. List of Officials present is attached as Annexure I.

2) Following the site visit, a joint meeting was conducted at MPCB Head Office. Sion
under the Chairmanship of Principal Secretary. Environment &CC Department to deliberate
and decide on further line of actions.

3) In the light of site visit and detailed discussions and deliberations during the meeting,
following directions were issued:

1. All concerned officials from MCGM, Salt Pan Department. District Collector, Mumbai

City and Police Department will work as one team. in order to comply with the

directions dated 28.9.2022 and 15.3.2023 in OA No. 343/2021 (Madhura Tawde V/s

GoM).

Start work from today i.e. 18" April, 2023 for implementing the Hon’ble NGT

directions

3. Salt Pan Department should file FIR against the salt operators and give directions to
immediately stop receiving the debris/ C&D waste on the salt pan site and remove the
existing C&D waste from the site

4. Salt Pan Department to increase surveillance of the site and install CCTV cameras &
boom barriers to strengthen the surveillance and prevent further dumping of the C&D
waste.

5. Complaint to be filed under Section 19 & 15 of the Environment (Protection) Act, 1986
against the Superintendent of Salt. Deputy Superintendent of Salt and Salt pan
operators. MCZMA. DCZMC., City and Regional Officer to file the said complaint.

6. 1t is the joint responsibility of the MCGM and Salt Department to remove the C&D
waste from the site. Deputy salt commissioner to immediately remove the C&D waste
& illegal encroachments, hutments with the support of MCGM and Police Department.
MCGM to provide the manpower and machineries for the removal of the C&D waste.

7. MCGM should give a timeline & provision for budget for processing of the C&D waste
in consultation with Higher Authorities of MCGM.

8. District Collector, Mumbai City to remove the illegal encroachments on Govt land CS
No. 117 with the help of Police Department & MCGM

9. Task Force Committee under the Chairmanship of Director. Environment &CC
Department to be constituted for monitoring the status of compliance of Hon’ble NGT
order dated 28.9.2022 and 15.3.2023 in OA No. 343/202]1. Task Force Committee

(3]
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members will be comprising of Deputy Municipal Commissioner / Joint Municipal
Commissioner, MCGZM. Assistant Commissioner, MCGM. District Collector
Mumbai & his representative. Deputy Collector (Encroachment) Dharavi Region.
Deputy salt commissioner & Superintendent of Salt. Deputy Commissioner of Police.
City Survey and Land Record officer and Regional Officer (BMW). MPCB (Member
Convenor). Task Force will hold weekly meetings in order to monitor the status of
Compliance. o Ny

10. Technical Committee to be constituted to estimate the quantity of C&D waste dumps

in and around the salt pan area, as mentioned in NGT order. Technical Committee will
comprises of Mr. Anil Sharma, Metro Waste handling Pvt ltd, Executive Engineer,
MCGM, City Survey & Land Record Officer, Mr. D. A. Patil, Consultant and Regional
officer, MPCB, Mumbai who will act as Member convenor.
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3)

In the light of site visit and detailed discussions and deliberations during the meeting.

following directions were issued:

w N

All concerned officials from MCGM, Salt Pan Department, District Collector, Mumbai
City and Police Department-will work as one tedewsa, order to comply with the directions
dated 28.9.2022 and 15.3.2023 in OA No. 343/2021 (Madhura Tawde V/s GoM).

Start work from today i.e. 18" April, 2023 for implementing the Hon’ble NGT directions

. Salt Pan Department should file FIR against the salt operators and give directions to

immediately stop receiving the debris/ C&D waste on the salt pan site and remove the

existing C&D waste from the site
Salt Pan Department to increase surveillance of the site and install CCTV cameras &

boom barriers to strengthen the surveillance and prevent further dumping of the C&D

waste.
Complaint to be filed under Section 19 & 15 of the Environment (Protection) Act. 1986

against the Superintendent of Salt, Deputy Superintendent of Salt and Salt pan operators.
MCZMA, DCZMC, City and Regional Officer to file the said complaint.

6. It is the joint responsibility of the MCGM and Salt Department to remove the C&D waste

from the site. Deputy salt commissioner to immediately remove the C&D waste & illegal
encroachments, hutments with the support of MCGM and Police Department. MCGM to
provide the manpower and machineries for the removal of the C&D waste.

7. MCGM should give a timeline & provision for budget for processing of the C&D waste

in consultation with Higher Authorities of MCGM.

8. District Collector, Mumbai City to remove the illegal encroachments on Govt land CS

No. 117 with the help of Police Department & MCGM

9. Task Force Committee under the Chairmanship of Director. Environment &CC

Department to be constituted for monitoring the status of compliance of Hon'ble NGT
order dated 28.9.2022 and 15.3.2023 in OA No. 343/2021. Task Force Commiftee
members will be comprising of Deputy Municipal Commissioner / Joint Municipal
Commissioner. MCGM. Assistant Commissioner, MCGM, District Collector Mumbai &
his representative, Deputy Collector (Encroachment) Dharavi Region, Deputy salt
commissioner & Superintendent of Salt, Deputy Commissioner of Police, City Survey
and Land Record officer and Regional Officer (BMW), MPCB (Member Convenor).
Task Force will hold weekly meetings in order to monitor the status of Compliance.

10. Technical Committee to be constituted to estimate the quantity of C&D waste dumps in

and around the salt pan area. as mentioned in NGT order. Technical Committee will
comprises of Mr. Anil Sharma, Metro Waste handling Pvt Itd. Executive Engineer.
MCGM, City Survey & Land Record Cfficer, Mr. D. A. Patil, Consultant and Regional
officer, MPCB, Mumbai who will act as Member convenor.

In the light of above, it is hereby directed that MCGM. Salt Pan Department, District

Collector. Mumbai City should immediate start implementing the above said directions.
District Collector. Mumbai City should file complaint under Section 19 & 15 of the
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GOVERNMENT OF MAHARASHTRA
Phone No.- 022-22029388 No. MCZMA 2022/ CR 3/ TC 4
E-mail — dirl.mev-mh@nic.in Department of Environment and Climate Change, 150

Floor, New Administrative Building, Madam Kama

Road\Hutatma Rajguru Chowk, Mantralaya,
Mumbai-32

Date: 18/04/2023

OFFICE ORDER

Subject: Constitution of Technical Committee for the compliance of Hon’ble NGT
order dated 28/9/2022 and 15/3/2023 in the OA No. 343/2021.

Hon’ble NGT in its order dated 15/3/2022 in the OA No. 343/2021 has directed Principal
Secretary, Environment &CC to ensure remedial measures are taken within three months by
removing encroachments, lifting all C & D Waste for its appropriate processing and revival of all

damaged mangrove plantation at the subject site of Wadala Salt Pan area & around and file the
report to Hon’ble NGT before 30/6/2023.

In view of the above, a Technical Committee is hereby constituted as below to estimate

the quantity of C & D waste dumps in and around the salt pan area as mentioned in the Hon’ble
NGT order.

101 | Mr. Anil Sharma, Metro Waste Handling Pvt. Ltd. | Member
02 Executive Engineer. MCGM Member
03 Mr, Shridhar Pandya, Consultant Member
04 City Survey and Land Record Officer, Collector Moot
Office
05 Mr. D. A. Patil, Consultant Member
—06 Regional Officer, MPCB., Mumbai Member Convenor

RO, MPCB, Mumbai shall make necessary logistic arrangement for site visit /

arrangement for meeting etc.

(Pravin C. Darade)
Principal Secretary, Env&CC Dept

Copy for information and necessary action 1o:
1) Member Secretary, MPCB

2) Regional Officer (BMW), MPCB Mumbai
3) Regional Officer, MPCB, Mumbai
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GOVERNMENT OF MAHARASHTRA

345

Tel. No. :22029388 : No.OA 2022 /CR3/TC-4

E-mail : dirl.mev-mh@nic.in .  Office of the -

Website: https://mczma.pov.in/ Maharashtra Coastal Zone Management
Authority,

Environment & Climate Change Department,
15" floor, New Administrative Building,
Mantralaya, Mumbai- 400 032.

Date: 19/5|2025

OFFICE ORDER

SUB: Constitution of Monitoring Committee in respect of compliance of
Orders dated 28.9.2022 and 15.3.2023 passed by Hon’ble National
Green Tribunal, Principal Bench, New Delhi in Original Application
No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

Ref: 1) Orders passed by 28.9.2022 and 15.3.2023 passed by Hon’ble
National Green Tribunal, Principal Bench, New Delhi
2) Principal Secretary, Environment &CC,GoM visit to the subject site
of Wadala Salt Pan.

The Hon’ble National Green Tribunal, New Delhi in its orders dated 28.9.2022
and 15.3.2023 in the Original Application No. 343/2021 has directed Principal
Secretary, Environment & Climate Change, GoM to ensure remedial measures are
taken within 3 months by removing encroachments, lifting C&D waste for its
appropriate processing at the subject site of Wadala Salt Pan area & around and file the
report to Hon’ble NGT before 30.6.2023. Pursuant to said orders, various necessary
directions are issued to office of Salt Pan Dept and MCGM for compliance of the above
said NGT order. The Principal Secretary, Environment &CC visited the subject site on
18.4.2023.

2, To ensure the compliance of above said NGT orders, a Task Force Committee
and Technical Committee has been constituted vide office order dated 18.4.2023.
However, it is observed that monitoring of ground actions with respect to lifting of the

~ C&D waste from subject site of Salt Pan land is necessary, in order ensure the
compliance of directions of Hon’ble NGT. Hence, it is proposed to constitute the
Monitoring Committee for overseeing the ground implementation of lifting of C&D
waste. The Principal Secretary, Environment & CC has discussed the matter with
Municipal Commissioner, MCGM.

3. In view of the above, a Monitoring Committee is hereby constituted comprising
following members:
(Sw.m )
1 | Deputy Municipal CommissionerfMCGM Chairman
2 | Superintendent of Salt from the office of Salt | Member
Commissioner
3 | Regional Officer, Mumbai, MPCB Member
4 | Representative of Environment & CC Dept Member
131
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2)
3)
4)
5)
6)
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MINUTES OF SECOND MEETING OF TASK FORCE

The State Department of Environment & CC vide Office order dated 18™ April 2023
has constituted the Task Force Committee in order to monitor the status of compliance of
Hon’ble NGT order dated 28/09/2022 and 15/3/2023 in OA No. 343/2021.

Second meeting of the committee was held on 20/04/2023. Following officers were
present for the meeting.

Additional Commissioner, MCGM
Superintendent of Salt

Deputy Collector (Encroachment), Dharavi

Scientist, Env. Department
Regional Officer (BMW), MPCB
Regional Officer, MPCB, Mumbai

Review of the action taken on the minutes of first meeting was taken. Status of
action taken as per the minutes of first meeting is as below.

Sr.
. Issue Status
No.
1 | Office of the Salt Commissionerate shall Superintendent of salt submitted that

take immediate effective steps to remove
the illegal encroachments, huts on the
salt pan land and within the premises of
salt pan area. They shall plan and carry
out this activity on 20" April 2023. In this
context, Superintendent of Salt Pan shall
make necessary correspondence to
MCGM, Police Department and
Collectorate Office in order to provide
required manpower and machinery as
well as protection during the removal of
illegal encroachment.

they have given letter to MCGM to
provided machinery for removal of
encroachment in the salt pan area and to
police department to provide protection
for the same.

It was communicated by MCGM that
machinery for removal of encroachment is
sent and available at the site.
Superintendent of Salt stated that they
will submit the detail action taken report
for removal of encroachment by Tuesday,
25/4/4023.

2 | MCGM authority shall prepare time It was reported by MCGM authorities that
bound action plan for removal and they will submit the response to this point
scientific disposal of C & D waste within 5 | by Tuesday, 25/4/2023.
days.

3 | Superintendent of Salt Pan shall make the | Superintendent of Salt has communicated

necessary correspondence to their
authority for making necessary budgetary
provision for the lifting and scientific
disposal of C & D Waste.

to their higher authorities for making

necessary budgetary provision for the
lifting and scientific disposal of C& D

Waste.

After due deliberation it was decided that Superintendent of Salt & MCGM shall submit the
detail action taken report on Point No. 1 & 2 by Tuesday, 25/4/2023.

Regional Officer (BMW)
MPCB, Mumbai &
Member Convenor of
Task Force Committee
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MINUTES OF THIRD MEETING OF TASK FORCE COMMITTEE

The State Department of Environment & CC vide Office order dated 18™ April 2023 has
constituted the Task Force Committee in order to monitor the status of compliance of
Hon’ble NGT order dated 28/09/2022 and 15/3/2023 in OA No. 343/2021.

Third meeting of the committee was held online on 28/04/2023. Following officers were
present for the meeting.

1) Assistant Commissioner, ‘F’ North, MCGM
2) Deputy Superintendent of Salt

3) Deputy Collector (Encroachment), Dharavi
4) Scientist, Env. Department

5) Regional Officer (BMW), MPCB

6) Regional Officer, MPCB, Mumbai

Review of the action taken on the minutes of first meeting was taken. Status of action
taken as per the minutes of first meeting is as below.

Sr.

Issue Status
No.

1 | Office of the Salt Commissionerate shall Deputy Superintendent of salt submitted
take immediate effective steps to remove | that they have received letter from the
the illegal encroachments, huts on the salt pan operator wherein it is mentioned
salt pan land and within the premises of | that operator is ready to lift and transport
salt pan area. the C & D waste to the suggested site.

2 | MCGM authority shall prepare time It was reported by MCGM authorities that
bound action plan for removal and site and agency for treatment and
scientific disposal of C & D waste. disposal of C & D waste is finalized. The

site is located at Shil Phata. Approximate
quantity of dumped C & D waste is
measured by MCGM.

3 | Superintendent of Salt Pan shall make the | Superintendent of Salt has submitted that

necessary correspondence to their the salt pan department is not ready to
authority for making necessary budgetary | incur the expenses for lifting,

provision for the lifting and scientific transportation, treatment and disposal of
disposal of C & D Waste. C & D waste. However, they have made

correspondence with their higher
authorities regarding budgetary provision
for the said activity.

4 | Visit of Technical Committee to the salt RO (MPCB), Mumbai who is member
pan site convenor of Technical Committee
reported that the Technical Committee is
going to visit the site on 03/05/2023 for
quantification of C & D Waste.

After due deliberation, it was decided that Salt Pan Department shall submit the letter
submitted by operator of salt pan site to the Director, Environment for further necessary
process.

Director
MPCB, Mumbai & Department of Environment &
Member Convenor of Climate Change & Chairman of
Task Force Committee Task Force Committee

135




1362

MINUTES OF FOURTH MEETING OF TASK FORCE COMMITTEE

The State Department of Environment & CC vide Office order dated 18'™" April 2023 has
constituted the Task Force Committee in order to monitor the status of compliance of Hon’ble
NGT order dated 28/09/2022 and 15/3/2023 in OA No. 343/2021.

Fourth meeting of the committee was held online on 29/05/2023 at 4.0 pm. Following officers
were present for the meeting.

1) Director, Environment

2) Deputy Superintendent of Salt
3) Regional Officer (BMW), MPCB

4) Regional Officer, MPCB, Mumbai

Review of the action taken on the minutes of third meeting was taken. Status of action taken
as per the minutes of third meeting is as below.

o Issue Status
No.
1 | Office of the Salt

Commissionerate shall take
immediate effective steps to
remove the illegal
encroachments, huts on the
salt pan land and within the
premises of salt pan area.

Deputy Superintendent of salt submitted that they
have received letter from the salt pan operator
wherein it is mentioned that operator is ready to lift
and transport the C & D waste to the suggested site
and salt pan commissioner has given 10 days’ time for
the same. Director, Environment informed that if
operator is not able to lift the C & D waste then MCGM
shall lift and treat it and cost shall be borne by Salt Pan
Department and Operator of the facility.

MCGM authority shall prepare
time bound actien plan for
removal and scientific disposal
of C & D waste.

It was reported by MCGM authorities that site and
agency for treatment and disposal of C & D waste is
finalized. The site is located at Shil Phata. Approximate
quantity of dumped C & D waste is measured by
MCGM.

Superintendent of Salt Pan
shall make the necessary
correspondence to their
authority for making
necessary budgetary provision
for the lifting and scientific
disposal of C & D Waste,

Superintendent of Salt has submitted that the salt pan
department is not ready to incur the expenses for
lifting, transportation, treatment and disposal of C& D
waste. However, they have made correspondence with
their higher authorities regarding budgetary provision
for the said activity and inform that salt pan
department is not able to pay the money for
transportation, treatment & disposal, but it will be
paid by operator of the facility.

Director, Environment informed that salt pan
department shall write to the operator of the facility
for the same.

Visit of Technical Committee
to the salt pan site

RO (MPCB), Mumbai who is member convenor of
Technical Committee reported that the Technical
Committee has visited the site on 03/05/2023.

After due deliberation, it was decided that the Salt Pan Commissioner shall inform to the

Director, Environment about the status of lifting of C & D waste at salt pan site by the operator of
the facility within six days.

Regidn3dl Officer (BMW)
B, Mumbai &
Member Convenor of
Task Force Committee

’r" y
Director
Department of Environment &
Climate Change & Chairman of
136 Task Force Committee
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1)
2)

3) Deputy Collector (Encroachment), Dharavi

4)
5)

MINUTES OF SECOND MEETING OF TASK FORCE

The State Department of Environment & CC vide Office order dated 18" April 2023
has constituted the Task Force Committee in order to monitor the status of compliance of
Hon’ble NGT order dated 28/09/2022 and 15/3/2023 in OA No. 343/2021.

Second meeting of the committee was held on 20/04/2023. Following officers were

present for the meeting.

Additional Commissioner, MCGM
Superintendent of Salt

Scientist, Env. Department
Regional Officer (BMW), MPCB

6) Regional Officer, MPCB, Mumbai

Review of the action taken on the minutes of first meeting was taken. Status of
action taken as per the minutes of first meeting is as below.

sr
No.

Issue

Status

1

Office of the Salt Commissionerate shall
take immediate effective steps to remove
the illegal encroachments, huts on the
salt pan land and within the premises of
salt pan area. They shall plan and carry
out this activity on 20t April 2023. In this
context, Superintendent of Salt Pan shall
make necessary correspondence to
MCGM, Police Department and
Collectorate Office in order to provide
required manpower and machinery as
well as protection during the removal of
illegal encroachment.

Superintendent of salt submitted that
they have given letter to MCGM to
provided machinery for removal of
encroachment in the salt pan area and to
police department to provide protection
for the same.

It was communicated by MCGM that
machinery for removal of encroachment is
sent and available at the site.
Superintendent of Salt stated that they
will submit the detail action taken report
for removal of encroachment by Tuesday,
25/4/4023.

MCGM authority shall prepare time
bound action plan for removal and
scientific disposal of C & D waste within 5

days.

It was reported by MCGM authorities that
they will submit the response to this point
by Tuesday, 25/4/2023.

Superintendent of Salt Pan shall make the
necessary correspondence to their
authority for making necessary budgetary
provision for the lifting and scientific

disposal of C & D Waste.

Superintendent of Salt has communicated
to their higher authorities for making
necessary budgetary provision for the
lifting and scientific disposal of C & D

Waste.

After due deliberation it was decided that Superintendent of Salt & MCGM shall submit the
detail action taken report on Point No. 1 & 2 by Tuesday, 25/4/2023.

g

Regibnal Officer (BMW)
MPCB, Mumbai &
Member Convenor of
Task Force Committee

Director
Department of Environment &
Climate Change & Chairman of

Task Force Committee
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IN THE COURT OF METROPOLITAN MAGISTRATE 69™
COURT AT MAZGAON MUMBAI
REGULAR CRIMINAL CASE NO. OF 2023

Maharashtra Coastal Zone Management Authority }

Environment Department, )...Complainant
Versus
Shri A.P. Mohanti & Ors. )...Accused
Index
Sr. Particulars Page No.
no.
1. Criminal Complaint
2, Affidavit in Support of Criminal
Complaint
3. Vakalatnama
4. List of Documents
5. Annexure —‘A’ Collectively IS The

copy of the said Notification dated 13t
December, 2021 and 3ot September,
2022 published in the Official Gazette
of the Central Government

6. Annexure-‘B’ copy of the CRZ
Notifications dtd. 18/1/2019

7- Annexure ‘C’ - CW
dated 13/12/2021 A
OLAR D

Qr N o

'-E(:.Q b
Miss. ?."'.'Di:s A 'L}
GR. s
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Complaint  under
Section 15 and 19 of

the Environment
(Protection) Act,

1986. r/w the
provisions of the

Coastal Re tion
Zone Notification

2019.

MAY IT PLEASE YOUR HONOUR :

The Complainant above named is the Maharashtra
Coastal Zone Management Authority, which is
constituted by the Ministry of Environment, Forest
and Climate Change, Government of India in exercise
of the powers conferred by sub-sections (1) and (3) of
Section 3 of the Environment (Protection) Act, 1986
(29 of 1986). (Hereinafter referred to as “the said
MCZMA” for the sake of brevity). The MCZMA is
entrusted to take necessary measures for protecting
and improving the quality of the coastal environment
and preventing, abating and controlling
environmental pollution in the coastal areas of State of
Maharashtra with the implementation of the
Environment (Protection) Act, 1986 and Rules made

thereunder, (Hereinafter referred to as “the said Acts”
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for the sake of brevity). The MCZMA is constituted by
the Ministry of Environment, Forest and Climate
Change, Government of India under the provision of
the Environment (Protection) Act, 1986, having
perpetual succession and a common seal with the
power to sue or be sued. Being statutory Authority, the
MCZMA is represented by Shri. Abhay Madhukar
Pimparkar who is the Member Secretary / Director of

the MCZMA. He is a Public Servant Under Section 21

The Ministry of Environment & Forests, Govt of

India by S.0. 394 (E) Notification dtd. 16/4/i987 has
authorized the Government of the State (represented
by the Secretary to the State Government incharge) of
environment within the area laid down under their
jurisdiction to take cognizance of the offences
punishable under the provisions of the Environment

(Protection) Act, 1986 and Rules made thereunder.
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Further, the Ministry of Environment,

Climate, New Delhi vide S. O. 5188(E) dat®
December, 2021 constituted the MCZMA for
protection and improving the quality of the coastal
environment and preventing, abating and controlling
environment pollution in coastal area. As per para
6(vil) of the abovementioned MCZMA order, -the
Authority is authorized to file complaints under
Section 19 of the said Act. MOEF&CC, New Delhi vide
Notification S. O. 4649(E) dated 30t September, 2022
has authorized State CZMA for filling complaint under
Section 19 of E(P) Act, 1986. A copy of the said
Notification dated 13®™ December, 2021 and 3ot
September, 2022 published in the Official Gazette of
the Central Government are combine enclosed
herewith and marked as an Annexure —‘A’

Collectively

The Complainant further states that the Central
Government through the Ministry of Environment &
Forest, Govt of India in exercise of the powers

conferred upon it by sub-section (1) and Clause (v) of
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10.

(iv)

THAT, the Complainant states that the said Joint
Committee Report was taken on record by the Hon’ble
NGT and vide order dated 28/9/2022 directed MCGM
to prepare a time bound action plan with budgetary
support in the matter. The Salt Commissioner,

Mumbai has also to take necessary action in the

matter. This needs to be overseen by the Environment

1377

11

PR
e

J/‘ :
i g
g

handling, processing and disposal of C&D
Waste, as per Rule 6 of the C & D Rules, 2016.
The office of the Deputy Salt Commissioner,
Mumbai should ensure that no undue /
unauthorized dumping of C & D Waste in the
areas under their jurisdiction may not be
permitted in near future as in the present case
the alleged area falls within 50 meters mangrove
buffer zone i.e. CRZ-1.

A copy of the Joint Committee Report dated
26/9/2022 is enclosed herewith and marked as

an Annexure-‘E’.

153




1378



1379



1380



1381



1382



1383



1384



1385



1386



1387



1388



1389



1390



1391



1392



1393



— 1394

THE GAZETTE OF INDIA : EXTRAORDINARY

30

[PART II—SEC. 3(ii)]

A UTd AgET AT GYFF AYEd (FHHAE) AT AT e

TEE, =T

¥ g |WiEE A1 qEE afva agar @fEE, sae &,
HEITSE 4R

TIET, I

TR agF, Fex e TR A a1 o s TR
g wifwfRaAmffde swwfe & s = @
CIEEE '

IR FHTH W& 99 HC&®, AT 99, T2 90 A9 39 g1
A 3T geT a9 €3F § agF WL afgar

=

qeeg, 139

ﬁaﬁa%.ﬁ,gﬁ-ﬁ%%,aﬂﬂwmhﬂ.ﬂ@?“@ﬁm

Tzey, fAgws

10.

ey, f{ges '

= s

A ATt g, A eaw, $49 o A At
ATHETH T, T

geey, A9y

12.

ft arfter safaEr, a=x ofta d@xor =, 1131 a@, awaer
Hex, 70w wrie, s, R rem s s d

geow, o

13.

T AR RET ST, SHiae Feawe, T=E-400001 T
u yfafafyr

e, -ard |@sT

14.

HAATAT

geeg-gaiag, 929

2. ITTErE0r FT JEaTag JFas 7 gl
3. wrferaTor $it G fi Torgfd, 395 g1 =T it o fagrs = gnfh
4. 77 960§ i Teeg 9, I 95 T Af ¥ d At F SIgE wo < g

5. %awﬁﬁm%ﬁqﬁimﬁnﬁqﬁﬁw%ﬁmﬁr{ﬁmﬁﬁﬂm#zmﬁ
wfaar & gritecor £ fft 3= & e @

6. sTfarr, @ﬁmwﬁmmﬁwﬁ&ﬁmﬁmmﬁaﬂ?@ﬁwmﬁﬁwﬁw
AT § TATEig 9guw F RaR, v @< FEew & sgeat & fog Rt s w0, suiq-

grfaror, TRASET TETE F AgHRT § [NQ srdeT Wiftd % gerq, IR 9g aqEika
TE T ¥ TSHT 5 AT § § X TG IR F T 39007 AT a9 7317 51T
FT.3T. G&qTH 20(3N), aTE 6 sadY, 2011 % FrFLA. Geaiw 37(=), arf" 18 wad, 2019
g s ft 7€ 787 Rt st aftrmEer (B 53 593 vesg s sfageeT s mar 8) f
SOETAr F AT § I IHST TOET FET A dag v W o F e § R, sar

(i)
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(v) it wét Rt S 86T i 98T S 94 AeEr F adffeor § ofadT o
I ¥ T U7 AT & YT weaTET H vhEr FOI S T T8 9 I9E9T i #
=7 9z Rfafée R T

W) i, S iR AT 3w Sl A Rt Suat b At afawa &
AHET ¥ S FGT AT IF9 AR 797 9% aefiw Fre v Rt & Suddt F afasaor ar
IFAA Y A OTT HLA AT HTHAT HT (ATIA 6T F4T,

(viy e, I%T AfRgEET FAfawH AT I & AT § e 8 41 Ry e ar
frer 9 dwre ar g e afiae % s o) s A gEideE sam, .

(vii) iR, SE iR B aRr 19 F sfiw aRETe B 4 F g widga

(viiy e, aa%maw’iﬁmﬁarﬁ%%ﬁ‘qﬁma&fwa 7 arfafay §f ara
10 F e F1LETE FM
7. TR, 9 Feat F qrafdiar any @ ¥ e F g uw anfia d@ae AR won @) w
Fea, o safa d3a1 § FdgEt, IS5 71 FEA, TAF 551 # fFu 1w fftemy, s g &
FfAFAT TAT IeuA F AWl § AERE S W afdwawr qar I o f 7€ Fwrad sk A
e s siosta =amaredt ¥ aRer € @) T s ft g 789 S wE Qe ¥ g6t
=T ST
8. fAFT gg 71 ¥ 7 & F9 UF 1< A9+ fravwerar it {9 adfir o s wag wifor i
e

[T, 9. 12-5/2005-3r€T-111 (¥TT)]
ST, Foliq FHI aroa4t, §gFa wiEg

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ORDER
. - New Delhi, the 13th December, 2021

S.0. 5188(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the Central
Government hereby constitutes the Authority namely, the Maharashtra Coastal Zone Management
Authority (hereinafter referred to as the Authority) consisting of the following persons, for a period of three

i« years, with effect from the date of publication of this order in the Official Gazette, namely:-

S. No. Members Status

(6)) (2) 3

1. |Additional Chief Secretary or Principal Secretary or Secretary, | Chairperson, ex-officio;
Environment and Climate Change Department, Government of
aharashtra

2. [|Additional Chief Secretary or Principal Secretary or Secretary Revenue | Member, ex-officio;
Department, Government of Maharashtra
3. |Additional Chief Secretary or Principal Secretary or Secretary Urban | Member, ex-officio;
Development Department, Government of Maharashtra.
4. |Commissioner or Joint Commissioner of Fisheries (Marine) or Assistant-| Member, ex-officio;
'|Commissioner of Fisheries (Marine), Fisheries Depaﬁrnent, Government
lof Maharashtra

5. [Additional Chief Secretary or Principal Secretary or Sec Member, ex-officio;

Department, Government of Maharashtra Y A
6. [Municipal Commissioner, Municipal Corporaﬁon Nakr Member, ex-officio;
Officer not below the rank of Deputy Secretary nominate

unicipal Corporation of Greater Mumbai

GK. Mun'-h;.i +*
. Reg. Nc.212
% éxp.Date §
4,\ 24.3-2028 é‘:
171 \Or ab
MAHPAT Dy
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7. |Additional Principal Chief Conservator of Forest, Mangrove Cell, | Member, ex-officio;
umbai or Officer not below the rank of Deputy Chief Conservator of
Forest nominated by Mangrove Cell.

8. |Director, Mumbai Research Centre of Central Marine Fisheries Research, | Member, ex-officio;
Versova, Andheri, Mumbai ;i

9. [Dr. Anil K. Choubey, Ex-Director, Regional Office, National Institute of Member, Expert;
Oceanography (NIO), Andheri, Mumbai

10 [Dr. Mahesh R. Shindikar, Professor, College of Engineering, Pune Member, Expert;
I 6 b , Maruti D. Kudale, Ex-Additional Director, Central Water and Power Member,Expert;
esearch Station, Pune .
12. [Shri Anish Andheria, Wildlife Conservation Trust, 11™Floor, Mafatlal Member,Expert;

| Centre, Nariman Point, Mumbai-400021

| 13. |A representative of Bombay Natural History Society(BNHS), Hombill Member, Non-

House Fort, Mumbai-400001 . Government
Organisation;
14. |Director, Environment and Climate Change Department, Government of | Member Secretary
[Maharashtra

2. The Authority shall have its headquarters at Mumbai. ;
3. The quorum for the meeting of the Authority shall be one-third of the total number of its Members.

4. A Member, other than an ex-officio Member, shall be paid allowances as per the norms laid down by
the Central Government.

5. Inorder to avoid any conflict of interest, a2 member shall recuse himself from the meeting of the
Authority, in the process of appraisal of any project, for which they have rendered consultancy service.

6. The Authority shall, for the purposes of protecting and improving the quality of the costal
environment and preventing, abating and controlling environmental pollution in the Coastal Regulation
Zone areas in the State of Maharashtra, take the following measures, namely: - -

(i) the Authority shall, after receiving the application for approval of project proposal, examine the
same if it is in accordance with the approved Coastal Zone Management Plan and within the
requirements of the Island Protection Zone notification issued by the Government of India in the
erstwhile Ministry of Environment and Forests and published vide number S.0.20(E), dated the
6" January, 2011 and G.S.R. 37(E), dated the 18™ January, 2019 (hereinafter referred to as the said
notifications), and make recommendations for approval of such project to the concerned authority,
as specified in the said notifications, within a period of sixty days from the date of receipt of such
ap‘plicatioh;

(ii) the Authority shall regulate all developmental activities in the Coastal Regulation Zone areas as
specified in the said notifications; '

(iii) the Authority shall be responsible for enforcing and monitoring the provisions of the said
notifications;

(iv) the Authority shall examine the proposals received from the Union territory Administration for
changes or modifications in the classification of Coastal Regulation Zone areas and in the Coastal
Zone Management Plan and make specific recommendations thereon, to the National Coastal Zone
Management Authority;

thority shall inquire into cases of alleged violation of the provisions of the said Act or the
de thereunder, and review the cases involving violations or contraventions of the
of the said Act and the rules made thereunder;
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(vii) the Authority is authorised to file complaints under section 19 of the said Act;

(viii) the Authority shall take such action as may be required under section 10 of the said Act, to verify
the facts of the cases before it. :

7.  The Authority shall, for the purpose of maintaining transparency in its functioning, create a dedicated

* website and post the information relating to its functions, including the agenda in its meetings, minutes of

the meetings, decisions taken in each meeting, recommendations for matters on violations and
contravention of the said notifications and actions taken on such violations and contraventions, court
matters including the orders of the courts and the approved Coastal Zone Management Plan of the State
Government.
8. The Authority shall furnish reports of its activities at least once in six months to the National Coastal
Zone Management Authority. :

' ' [F. No. 12-5/2005-IA.1II (part)]

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Miss. MO Piies
* GR. M{:.‘:z.‘:aft' *
o ng, Ne.2iz j
9 ;:;; Cate »3"
-3.202 5
LIS
$ ¥
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o
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Wit ¥ wHiyE
PUBLISHED BY AUTHORITY T

4. 36) = faeeh, YpRaR, weEt 18, 20190 28, 1940
No. 36] NEW DELHI, FRIDAY, JANUARY 18, 2019/PAUSHA 28, 1940

- afaor, 3 i e Iiads d=ey

SR :
7% fRelt, 18 sadY, 2019

T FT.3. 1-9 iar) Errﬁ.assﬁaﬁ, 2011 (& 3o zo% vewme ady Rt sie STﬁTWT 2011 g1
TAT §) T AT AT F qAtawor (FeEwn) FfufRaw, 1986 #f urr 3 ¥ afiw Ffuw ady By &
(Foré Tad 7o veaTa e F31 74T 8) & &9 F Fifva far 4,

s gataTer 9 i seaTy aiads JareT S q9E 6T 386 qiEA T F vduw @7 g, adw
&=t % e, wift-ades, adty &= # o e gaerat £ sfifdwr % Rt aur s R aft F 569y
# aéry fAaffasT s affgEET, 2011 # S0y so€at F 91X § 9w vt & afafem, e o
AT 3T /T O AT & g1 I §U &,

e Al Tsg gAY s &= i oAt F vatawn, 39 &l swarg wRedy g=1eg &
a& s e sfegEer, 2011%ﬁasfﬂ‘aﬁuwhwaﬂta§ﬂvﬁﬂwﬁﬂﬁﬁhﬁmaﬁmﬁnm
FA FT AW AT Y,

i wafeew, 99 3R sy ofEds dEeg F o Rt S afegEen, 2011 F §469y §
fafeer 2t aar adig Tat sl @9 sy &9 sl vt f Sarelt $ s+ 6w o aftgEar §
"y aiads g s $t R F6 F g 2t o T/ 6 sregear § v afafa & aeq e

T HATed ¥ e ﬂﬁﬂmmmﬁn‘émﬁmﬁﬂéﬁaﬁtwmﬁﬁﬁﬁ
wurgTRET & | e e T E

s wedY et & feoafort sfe garet f S & wiew adim At st sfimgs=sm, 2018 s
&t 72 A AT 57/ ardiE 18 1%+, 2018 FT TFT9L0, a9 i FAATY YAAH T SIHTEE IT STAT 74T 4T,

AT F=T g g Ivde Ifeafaa wrew adm Rftaa S sftser, 2018 $i it &
IT STErd T S gATE 9% 99 F & § fFEw s faraar g
368 GI22019 m
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A AT FATT AR, THTaor (Fegor) FTRfAaw, 1986 (1986 #1 29) Fit a1y 3 F ITamEr (1) i
IYETT (2) F & (v) ST Yeor ATRAT T IF0T T g¢ A 77 s st siftg=aT 2011 d&5i 7.
3T, 19 (&) e 6 SFadt, 2011 M, I7 a1at F Ay sfwia w1 gy, g W& sl & vga Ry wr
AT T FA F AT {37 147 941, F 8T S F wgena ayadt # o= ety agert f i
LT A WIFHAF STEHAT, @ AT F FT /Y% WX ¥ Ifa & Gad 1 @F 7 @ g d9s
frgiat 92 s gaa RAFm 1 9gET 3 F i, oig 927 6 ot & ¥ aftdy w@iaor &
HEor dR qT ¥ Ieed § A R A doeyg s ey auT 3 SoREgEt F e § aear
AT F AEFC 2T F 7Y €e¥ T IgF UswRAy grR w7 e odw RRgmm e S s &
T Fdt g-

() o9 SR @ (9 TEEF TIET CHEIUT F €T F Fgr T §) F I 947 Fr A% afmgw

500 #Htex T -8 |

ETEHCT — 58 ARAGEAT ¥ ot F g wedner & sfy v Tt Y A § wwt o
I G AT FATC & AT IoAqH T @1 GgAt g, AqTH i wHhawet F aqar
TS qaq TET Y997 % (TrHeadien) g diifda v e aftr ot o 5w
T AT Y ST FIAT TAT £

(ii) mﬁqﬁwwﬁmﬁqﬁw%aﬁsommﬁﬁﬁﬂﬁﬁﬁwa
SRIWMRT I fedl, M Fopip i s g diwiascd
AT 99 RFET F aa-9m Asmmes sdwan 1 ARt Farsmr g s m gl
w1 fRator af $t g s@fdr # savfigar i amEr #F o= 9w 9@ o (F &) i srae

ATAHL T AT Tt ST & gwiiEe g arelt g i 9T ST yeuA ey (R s

TH geATq deeuHdt F 7 F FE7 747 2) F A A FF 6w fRruicor v

wmeft wfbsAgTar s ¥ g ffRe far @ g ¥ aqew g6
Tt F ey T Afaw AgHIeT ST 3EE gEied vgiaiiy graEt § aedie

T s =9 sftrgEer $ fisewdt F7 gq89ET 39 %, 100 Fie ar s f e fr
Gﬁﬂ’rmg“rm'@vm

i, a'«trm"c A R AT TR S AgE ¥ A g g, ﬁ‘a&z%m‘ﬂuuﬂrﬁ%
s o R s @1

(iii) M@Wﬁﬂ@ﬁﬂﬁ(ﬁ&ﬁﬁ@%qﬁﬁm%wﬁwwa)%m
g svaT saTig & argfa i & aftm &

(iv) &R & wrfag 9= At F o ang o o & 9w # wadiee $) aeftg s i (12
TET #ie) F 7y e a7 ofix e i ol R § wadioe 9 R w oadiee F
faFvax

2. e F T — adtT AT ST aud s F Gear AT gear & wheET dere 8T &
fAwmTETT e T s, sriq -

21 derT - & vatar 6 3fY § watfie s § ot s Frergar st g R s
PARE: Ceecdin

(®) HeSs-F ﬁﬁﬁuﬁﬁﬁqﬁﬁﬁaﬁaﬁﬂ (EwEn) 37 Fanafa it Rdwast a= ReEfea
&= uftnfera g, ST a2 i sdear # S UT T@q # g Fa § saeaiQ
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() == Fref | i Feg Faeafy &= 1000 T fieT & 3w & 97 w5 aawafa ¥ A 50

HeT F 87 F T &7 F 7 F IUAH FIAT AT A W a7 # Frerwe-iF oft
gfen e grm '

(i) AT 3R waTe Ry

@iy =T F A,

(iv) Stfes = F ah g (Fswe); _

(v) v Rt afte st (@) st am, 1972 (1972 %1 53), a7 (Hwew) s am,
1980 (1980 FT 69) AT qATaTwT (F<ew) sAffAww, 1972 (1972 7 53) F IuayT & fie
T T, ol T, A9, R 3, awasita wafam s s a<tg g

(vi) I A,

(vii) g T T,

(viii) B g FFS T II(ETH;

(ix) S ST H AR

(x) TRl % ToWT &,

(xi)  qETETioa® HEe & &F AT GLAATY ST gUgL T |
(@) = ATEEET F SuEy-| § gy #fR ferudt § gfiga areds R w
qaq TEF TEUT F7 (TTETUEEen) g 79T amiata g9t &=t F i niREafadt i 3P & gt
&1 ¥ fore TreaT S g TegEET g1 O AEgd T91ETer YEuE ST 9978 SITed)
21.2 der@E-
FIATT 8 7T fAet sare LaT T 359 vt & & #7 87 derere-g § gfiafed g
22 d=r@=:

drerore-l| # femm wrdy damsi ar a1 Gemm {fts s 8 sfEga agd &=t o fdeesy
el & 50 widwe F f¥T 219 gU T wifel F HqUTa F 9rq qara fdeesrd g o< 9gi 349 a9 a9
T AT AT ATHHATHS AT ST AT A Hraor AT gearie ¥ s7awdr 7 7% g, F Hr=C qeedrn
T IT 39 w19 faw i i e st g ¢
23 HEr@E-a
T 9f¥ 85 o ST SgEaaia (raTq T &7 TR) § X oY Hieneas-1 F F=ia Aal A g,
Hremore-11 7 aftnfae 27 s disreis-1)1 71 s Rt 20t § afiga B s
231 #a@E-uw
T vt srardt are dtersie-1) 84, Sigt 2011 SAIVET SATHT F ATHIR STHEedT 99 Tiaad e
2161 & T g, I8 drerie-11F F 7 F Arfia fFar s s dsrete- 11 3, i §t $iK 9« 90
T UEATH § 50 HieX aF ¥ 87 F A7 TawqHe A9 (Weee) § §9 § Fuia R s, aog 5w
Fftrg=aT & aqar doeeadt S s wmeft i F arr da fmar a7 &, o sgafe g
TS 7 g1 7T 200 HYex F1 AT TaAHE T TR L
232 fer@=-n =

T 2011 SATUAT ATHTT F ATHR Tiq 9 (FeTHeT 2161 §F F7 TIEEIT 977 a1 o7 7 daore-1i|
& Hemrete-1E ¥ &7 ¥ afwfFa g smdr st derse-nim &, qf it e amsr s w2 wadoa § 200
HeT TF F &F &1 A7 TagHe JIT (THEeE) F w9 § Futfa G smom

S Exp D; e
A
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2.3.3 STy st fAsrat ¥ e gediaer & 50 fiex oF Gy &= ar fis 6t sterd, o oft w9 8, #r
sft derere 1 &1 F TN § = ¥ Ruifa R smom)
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iEdd HaATeg FT TEGT 4T ST I AT GRA ST FrEiFArat, S 97 3w aftgEeEr F suEy 90 g9 8, v
eI AT TE1T AF TIUT JISATH F ATATC 6T FAET AT GHT AT FF TF HHASTHAT F FH TH
AR AT Feraw TE AT SAT6T g, 99 9% 59 ATAGAAT F IYG" TR AR g7 AT YHT TRASrATS F geaieneT
3 Hereite =iefa F Fro dercie sfgEeT, 2011 F Sy F aqar & 6 7€ 787 & ya97 At
FT ALALT AT SITAT @I,

(i) T TS AER T €Y U @F T SqIa WS UF Al ST qe4r (3) g1 w@ihwn, 99 s
T TRAGT HATT F LT a9 T84T Y6 3z (T U9 THHeedied & &7 F stafag) gy s
TSHRAT & Ggd0T & i H4 e qurgTiRAT F 979 qTm e F5 g gadT 9T I7 S=rae i S,

(i) o Tsg SR w9 sy &= SfgEET ® Syww-IV # fi o antesds R, e satda s e ¥
et FAT ofF 8, F ATATC HA UG ILUT H saT dIerors G=AT Hr s o T fiea Fa g 1:25,000 et 47
T AR Fah ITo9 e uadT 39T F4T,

= AT § gtag g e daft FrEEErat F OST 9, 99 99 85 TATEA, T TiRSor a1
Hefia qdra S way iR g 30 SfREAT % Sudut § aqa qarieafy G aqaifRe disegadt, o
e &1, % e ¥ siex R_ftafi far s,

(iv) ST HLEHL AT 6T T & G W 7 A TR 1 qgta<or (g sfafizw, 1986 (1986 7
29) ¥ srferfRra wivea (1) % aqam, wqfg wmel e ReRat F o gegiew § fog d&4fie véa I
WY T & §9Y W&q (447 ST,

(v)  TRETq 94iEw, 99 T waaTg TREdT AATEd Haidd 9T aEl 4T 99 19g 851 fi g4 iy
& WHET Frerarel 9% A= F9T s} SgHIsT ST S
(viy  amTEgar SRSt F T ad fi safS § g
HCHR T 6T TF &7 HAHA A1+ 9 {9 F€ a1 2
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7. . agag A Rfafe seiset $ g darcte aaafiResame
() = ITAgEAT ¥ Syt & vofaa 9 At aft sy ok Rftafe ofesEmst #F sy w3 &
9d H1erete sATaRY ST AT SR g
(i) Hersre-l st dercE-lv a5 § d=rfaa oft Remmas st a1 RaeEre, o @
it F agar RfRefT a7 aq37 € F 99y & w3iawon, a= #@ swarg wfiEds d=wg g
HaTHa g St ey wrieeor i e F srame o1 et gamafRy wem st
(ii)) T FfEEET F qgE = i ARy o RfRefe FEdwand, o of §7 § furse) sk
Hrarote-lll &3t § J17 €, F g 44w 787 st wew oo grar dencte samafRy wam &
¥ gy ¥ = R som sl qanfR, dieretesll sl 1 # g 3 e, | dercsre-
L ar IV &=t # oft ardft & 97 dercte smmafyy 37 % g9 § awr gatawor, 99 o) seemg afieds
AT g g few deeeny i Rt F s 9 A= far smoam
(iv) B ofEgemrEt ar sdwandt ¥ e B @ sfgEeT ¥ st s $emdu arffeeam, 2006
H&T1F F1.37. 1533 (30), TT 14 FT=T, 2006 F 3760 A0 2 &, S G4y F Ho{¥d AAISH
yrfdEr g ST Fioteuny i degladt F SR W) yaraeET, s e vot et sl wet
T ¥ g vy watafi aamama FRatoor st (Fi i o v eadarduy #=r mr d)
T ggiae, 99 AT F@arg yREdd #Eey, ¥ aqar Seriv sfEigEAr, 2006 ¥ st gafEa
ygiaiiy i Hiente smmaf o™ i S
(v) S3msu srfrgEeT ¥ Suad 1 s F & fore e feifa diar & 9 Rl & % arr s ar
Frtor w1 wfiatsmE % ame #, 37 eREsmmEt # g5 st T seET 99 a9 8 gieET
T aRT 59 SAfgEaT ¥ aqEr g4t 78w S e sitwor ff fefe vwsa F
AT, HY w1 A g
(vi) Faw For 300 7., F i e o5 i =g F e Al sty wwreat ¥ fro g6 o
ST e yrfRror it fRyrfert € srrem & fmm defe s srfieeor g A s i st
i Tl T wfdeoor d9t v o & @ odta Rt sie sftgser & oftew § ow yww
& S w4
8. Iy ik Rftafa st % g flarcte s e s@ 6 s
() ORISR ¥ e 56 SfrgeT ¥ afiv Of SeTIRy T # 3y Rt gt § aw
HeTOd TIST AT IO 87 % G T T AR T A2 e Har-
(F) =0 ATAGIAT F IYEY-V F AR TRATSAT 71¢ F =4
(@) e fRwtor afdismsit ar srard FomTet $ gese 79T 9 amgies @) mRfes gew afta
Wi gatar FATE At R
() T sfrgEET & i &g A 7 et F e, I aiEismnd w99 §i geEm o 9w
&1 7 e 2F (Sawdw swfg=mT 2006, F&giF Fr.37. 1533 () arde 14 faw=w, 2006 F gw=wt
T A1 T 7g e sadiar & a7 Fffa daew at w97 fafr siesmeEt a1 aErfa
Il FY BIEHT) A TRATSATE * forg aRf sreggat F gy fega Sardg R
q) siifes fRufcor fate s sraer g6uw Femr Sardu affg=eT 2006, e F1.ar. 1533 (%) ariE
ARG, 2006 F Iyl F1 90 T g FHuifia s F s [ o areft sa= R[afor
St AT AT AT $T SIEH
o, &7 aﬂtmuﬁaﬂwmmmﬁwﬁnﬁ 2014 ¥ TEF FATHT A9 HEAT A-

& Wﬁﬁ#ﬁhﬁ@?ﬁmmﬁqwmﬂm%wm@%
T T T En

187



1412

[5F1 O-Evg 3(i)] _HRA 1 STA : FEERT 483

() T8 ATgET F i g Y o ageERe 9d9 S vy deEr F agare, RatsEr & et
A oA F e f Fercts Aoft 1 g9y w0 & Ief¥a +9@ §7 SudE AT 9%
T iT afEsmT i waE

(&) et At fomd s TRESET F amw F 7 fenfe &= Fr aftafg G mar gy
IR = sl gitRafefr 3 & gaeadfie a7 affe di=rste-, 1, 1l & IV 847 1 ot
2ATT AT B

(r) s sfema st Ao-ser F eifara e it ofasmme F g @i osr ageor fdsor
qreT srgaT §9 sy &7 Fi gguw A= afafaat & sanfie +0 6 agafa” a7 e aflk, wguo
ot 91 ar wgwor fad=r afafe i o ggafd s 7 i 1€ & @ wR@rsmr w1 Rt sedwe
T B § TR TETES 21 56 ATYFEAT F A wodt AT giafira far smom

(i)  @&EfEa 7T T ey NEAEr FgEiRe 8T T &Y TSET & FTET T4 I A—_gIT F
AT # ITdwq &% () F FAeA AT qEaTEst it AT FAAT AT QF spdq i wiy f ardie § 96 Ry
£t safiy & fiox F=fafae f fofa Fom-

(F) 37 TR a1 FEwart F o oft B9 o ferde afdgsET 2006, G FraT. 1533
() T 14 R, 2006w AT &, ST sARAFEAT 2006 F el FHRRT FAIRT
qod a1 F forw wwer: Svft F o Avft ' afgiemTEt ¥ 9T S g wfRer st
et gafaww, a7 T soay afEdT s a1 eseriuy & sife #om aany,
Hrarcste-| a1 dereste-v a3t # foga T aoft & f wiasmEt & o, @t sy
=g dfaw Rrefer Fae v, aw s sy wRads d=res g 96fia wadsrsag 1 &
TG afF ag 9@ yeaTe & g4y § gAfey ggtacoiiy smmfRy s et smmafy ww a7
TH

(@) T8T T gay T goet ReRe vafawn, a0 st swEyg afEwd s e @ o
TRAITS AT FrATwart & fog feg Ssrde siftrgemr, 2006 # wftafea 78t fmr @ ¢ fig
S 9T Hismets SgEaT ang 2t § o S dercte-| ar derete-1V 851 § faa § aiftw
FET

(1) S SRS T FEFETIr oy Sy e sflgEaT, 2006 § aftafew 985 § g e w
AT HAGHAT AL T g AT AT Hreere-1l a7 Hsresre-Il =1 § foug € v g=5fa dis=uy
TR WEITES & U7 W&a19 9T 1 & |18 o7 % sfia = e smom

(%) S fRwtor af@rsmrel ft 2ar 7 o v 77 stftrgmer s gt & fig Sarde sifiee=mm, 2006
% IYHT B AR FEA g FAuiRa st & w7 QA dawer areit W@ iommet  ame § 0

TTESTOT ST SIS YET9 39 &7 GIauTS® a9 § ™7 qe19 Si9 768 TiRaHr 947
Rt Fr g4 wsg 77 49 ST 8 F AromT wiRET F i ¥ wEm

(iif) Wﬁﬂﬁﬁtmqﬁaﬁﬁmmwmnﬁm#ﬁwﬁﬁ%wwmﬁ#
& sl F Hae of siEgiemT swmEt F e @ aRgser F softa ssafy s 56 w =
HEIT)

(iv) e T ST S IR 99 Taited s gl s St & sifefter 7 2, dY 78 g a5
FAAT {Y TS &F WA F gFia<or @emr, s G4 osat a7 99 sy &5t § doeoadt F

Mfﬁg p:D
. il _P‘ 3
GR. Humbr
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(v) = FfEgEar & sl aRFremme &1 4 7€ sty |19 a9 $it safy F fg Rt gnft, wg
fRafor deft FrfFa W smmafr sl F3 f arfe F a9 F offer @ @ 9rd sl wF
HETHA AT BT 1T
fftmmrar #t sy fiv aet 6t @fy F Fu b Refe B s s, og ates g
fRftrarar i safar ¥ T g5fie uvg a1 99 Tog 87 78T S19 TeuA TR gRr Ay fir

fRfErrar ¥ e 3g 6 v Rrarfer F arr d@efie s 9t s s G s

et (Rraet aaT aat & ey & s sqara Raré gega #2 8R aREsmT F waes
A sega $t 7€ wft srgrer ReE sega wE sl aftaiem & weares g wege $ wE A
T feruTer FLaTet w1 afeds S o yafa T s st sudft wfeat d4fte adfiw s
e wifarcor it srae Fe g3 Bt oft safRe it Suesy w0 smdfh

n‘!A\"l e fRate =it et RfRames wiiteor i deamge o vz G smom

T S Ty ITRHor i FETUTET § qEf{ar a9 @ gq, I8 969 S Yo TTRwr w7
=i g T 97 3w aREomT & g aafda deamse g X & 99 9 FrEgE, sd9q, e g
Aol smmafRy 9=, Seeedl, IeA=al u Y 75 FETs 797 AAAT AT & A_9| qigd AGTAd gt
I Ha AT o 9 AT €Y UST & F AAITRd HIASTHdT F JUATE HL

9. W fgEETw yada:
(i) wateEor (FEor) sAfufaw, 1986 (1986 FT 29) ¥ i T JATUYEAT F FAI=AT T FadF a4r
I+ sadta fFuifta odt & aqumaa F v g afemat §a@ &7 & sraar v@gifa &9 § ggiaon, 99 6}
SeraTy IREdd HATEE, TSF BRI T 6T TS AT FATEA, TEIT AT g WHFCor s T 40 69 T
& T ST T TTTRHC0r & 92T $Y TE §;
(i)  TSET TET ST TG ITRAHCT T T FLHIT AT §Y ST &8 T A T WIS T 1T,
FAFIE ST AR FT TFiaw, 79 ST seary TRadT F=AET g A ITeas T4y w1993 Fi
iz arfer 664 & Ry 7 ARt F AFAR Ugs of AT =T BT 7 I |l
(i)  TT GTHIT AGAT G TF & F7 qE7 ST T TTIAFT T9 ATIGIAT & yaaq i o gg
AT TH T F TEEAT T3 o9 qeT €9 § S’ ghfY, T AT Sl 4 T a7 it a7 garng
e wfee 6t steawar # R sl afafiat a1 w7 76 B ager 9l sty e o
gzt F 79 ¥ 7 o9 gRfR[AE afwfg 2 sl ooy ser, d6iie e s F e w
FfRgEAT % yda ) fa=r w a3
(iv) WS SRS, SHuTadl 4R O 98 gHEEl i A= THEal Ghs q9y ¥ adg
faffame s aflgEeT 20115 Suast ¥ sefiw sma s off, feg o e § S5 sfdgEeT & seftwr
Hafia sl & i sqate s 781 B @ g, X e 96fta af s wa arfdar
o1 famaT sroT o smaTe gETeat @ Mt ad & sefte e R s, sl

(%) waHrIvanr fFdt agg H afofas afafaf F g 78 frar smom;

(@) <= ot d-adarra a8 HHET T A=T AGAT AT gl (AT AT,
10. U &= o v Ry s 2 i araeasar g

10.1 & gewefter adia &= (@) :
(i) 37 837 3.1 7 sfeafaa aft @i ¥ g, Yt v weue FiomTd (rdedl) damT i s,
S #¥T ATET F ATA-ATT om GAeIi § 6w S wau, dweedt, Tgal, 99t & g9 § g ardet

- 189
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AT T, FIHETAS, AI=T99, Y, q8F AgT, FTorga ao-Aerd yorredt, e St iy gt f
ATAYAFATA TAT GHAT 9 T F Fhag g1 A< I+F TIHIAh ATTRTS & ZI 91 TATE T F7 T =41 AT i
FrETAYT F¥ TET A FEET Fror H FAT F oy Antedts, fgia ¥ sges R G smem

(i)  wgur 9T T et ¥ fewt ¥ 3w oy S yeuT wiiesr gy §9 aF srEuwdt
FgaeT @R sfgie T s &, 99 9% aiE Rt § [y oGkt e 3 G{ue,
TGT/AFATT § T T AT T, AT AT, [, GEF, A, T, S A yoreh, diae i
HIHEAT T HTHAT ATHTC I AL & AT G711

10.2 sy dwared @9t < o7 qff a2 F A6t 3 P farse:

() @& darec & oft smediy €t o g 9ff @2 ¥ @ o 3w aRgEar § sata
aftafee farg smddn
iy OF 8T QAT ¥ WW-HHE KT TFAR G TRt 7 ASA T e yontedr @ el

¥ 72 F €t F 3w, gy ft A e F 20 fex 7 Forcr, @ fv gt F o
AW &7 ¥ w1 arm ok Reafafie sdwary Rffgfe B sd-

(F) = 9T F gEAUA § 20 Hiex F s{aviq ®HG GHIET F HISGET AT TSI G
TATHT T SAFT WA 47 ST, o, o a7 § R g fuin £ g
REUERI

(@) BRI AT S Fadt w24 § fow 9, meET gEe F g o=, e fi
AT & T v, arouis a8 & Ry s e see weer, At Rt

T, % G947, A H O TR F4, Gﬁ?rw‘fatvﬁuwmﬁ%:ﬂm
Hremeere el # BT s

(i) & e S SRgEAT, 2011 FET Fra. 20(3), AT 6 SAL, 2011 F AATC T
TR ST sEA AT AR § e d9 9% 9y g & ofig dv yeeT deem
(srssrsuady), TH W7 SN & T @6iT OSAET 9T &3 g AR f et sk
senfaedier sqERe ¥ fe gaiewo, a9 st seEg ofwdw d=T 9 a=qa f s
argsmumdt & facfoa €9 a% 3w sftgeen ¥ Swdy ang a8 2 sk dercee sfgs,
2011 d&ar Fr.8m. 19(%), ardtE 6 Jasy, 2011 F Iu=l F AFATE, deregadt g grdt
=

10.3 Jgw Ha% Hf FRaTieE et F o ae e flace &

() Ig@ q4% a7 % fwewr 6 gear @ gfcer F oo oft g« s, =, seeET, dereel
geT it e Tomrst ¥ Fuffa frereaat #1 97 Saawe 9, F =9 § aofiga B s s amfe
FRuTs, AT AT Fags F G4iq F1a1 F o w=Rgw, feafey aft fafr & fo & 15% 9
AT GAHTH $T ATATT GRIT S TH G AT F AT 31 Fiforfas sogir $i srgafa 787 it

(i) TR 8% § wavw arwT F fAw @ 87 § geee duw 957 w7 Raf, [QEw
aftfafaat & Fa= acariersr s grer T s sgt oty S g3y aftwor ) frefe sic
FETT GTH F AT § qege = CHT giawd i 73 F o i dafeas arge susen 787 2 e afk
Tt ey Feeafar & & OF s 9 FRwior Far sierd § A Fwfor sfvar ¥ S sonfae ar s goar
HTE TT F5 FAEA( & FT FATH AT AT, F9 sfeges gardrar T smom

[®T. /. 19-112/2013-awgu-11l]
e g fig, dq9a afyw
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STEE-

qriFRaft ddzefier & ¥ forng dewr, gt A s waar

mmwgﬁwﬁﬁzﬁﬁwaﬂﬁaﬁ(ﬁm#tqmﬁm#mﬁﬁmmﬁﬁw
o AT €1 F93 aTela, 79 92, YA e safe, adty wer, qevar aitads, e ot F yaw #i
R s § aggir 2T § T 98T gadl S qEET T8, FHaral S gArar & fieg nefis wE F
Y F FF FA gl STAY, TG ASHTAHT & [T TAE A ATAY IR dh 491 T F4h q€ il S
THAAT FATC TEAT gl THE FIARRE, F gegam qoarteas s adgg am v o 72 & ary-ary fRaa €
o SUGT &, fRdraarelt i set S dEr # g AFEs ar A gl -
1. dWNSIR
(i) STUE AHET FT TIHT Flh TAHTTEHTTH g T Sugy & gg=m § it s diwr-r Ruifa
¥ sroafn
(ii) ETET F FXEOr R AT FT S99 FA U, T AAGEAT § FTeAi Anie gt ¥ aqar
TG HCHI AT 69 TG &F TATHF AT SATAFo F wreaw F foeuadt 3w $6th
(i) == sAfEg=aT ¥ i ARy FEFA9T i SoeeAdt #§ afEtad FHEr smem
TAF SUHT F T, AT 3 W= F g sy 1 fafdre o Ao 8-
11 wegaTEf:
(i) maﬂmﬁfﬁﬁmmaﬁﬁaw 1980 (1980 #T 69) F srfiwr a7 & &7 # Fif¥a fFar
T B
T FAgET # At o 9 & g0 gu off, §Efl Tsw /TRl an /Y S &% WArEAt a1 g a1
mm(ﬁrumwﬁﬁ'm 1980$mmﬁwﬁ%wm1gao%mwﬁm

ﬂmﬁﬁﬁﬁﬁaﬂwﬁﬁmﬁwﬁamﬁamﬁmmm#

ST Arelt faega FiemT F e 9 @i frar smom af? s iy = 1000

T Hiex & sfd= § a1 Fom Faeafa & § Ry F am-ara 50 dex 7 9w &7

a1 fFaT STem 50 HieX F 39 a9 847 F UGN, U GAHET v, v

gt Sa-fafEer & @6 agdae gt dwwor F g gieust af S5

FAT * g S-giAursh ¥ < aar g

Fsft sy & e ety 3 forg e & it sraregaar &t g

1.2 vare 3R warer By aur w@efde de-Rftuan

()  waTer s wETe AR T T e § &7 F A 7 o Rfvg sEwe )

(i)  SIgEuT TASAT F A SaegE I FH ATATS B GEFE, WA ST S warw PRy i g G
ST

(i) e st e SR RO i, aeft (sre) s, 1972 (1972 %7 53) ¥ s,

AFLIF ATATET I T & 918, gl €T FUR F &0 Sraeg® g1, AFar = AqHu G871 §
wreaw F BT smom

(v) ®HTS 9T AS E AT AAY AT AT FT FIATHET ST GETE AT ST g4 S yare R e

HL&Tor T FwT AT i St
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@)  Ffee s Rl £ v afi b asie e o sarer SRt Tt (s s,
1986 (1986 #T 29) ¥ srefir $TaT F &7 ¥ it shx srfergfRra fmam o,
@ g gy R s & @ $1 ST St y9e, yare i ok @ et
S & @, IeiT R we-sw afgEm, Redw, dew ot fdgE, sEw 6 ger,
IO AT Ao I & 0wt uraw, Pt srfserdt S@ s wt g
TITATCE &, T WaTe 831 7 ST T -7 Tt (41 S|
1.3 FsftT (deeon) wfafagw, 1972 (1972 %7 53), 37 (dwaw) s@faw, 1980 (1980 7 69) AT
wgiaer (deaw) sfefagw, 1986 (1986 #T 29) & Su=y! & srefiw Hiftw dg-de=a Ream afky usfiw
ST, GHAT IAET, AAATCAL,E 41, Wmmmm%ﬂﬁmmﬂaﬂ?

qfera forar s

(i) T SRafm &=t #1 dwaw #x g, Tty @5 s, sfgeeet ar aeeds
fRrgiat F srgew grfh

(i) T G THAT, SATCATET 3T 18 & -7 $it g1 Ot & forg a7 81 F a7 &= fragad &
T o Sra

(i) HEfT Tg IR AT €99 O & YATET, W § ™ Suga A9 ait F q1 deeX 9w
TTEITor AT SAS-HET IF F F o0 UF St gg i ARt vew w6

14 wavig &g g

vt Fwa G F7 Fer st gear Remar f st

() waiT we ST S AR o gRite R s qur wafiy weg iR # wnfae S-S

FETAT S F YA Y [T

(i)  Fa« I FEAGATT Ft SRl SR AT Faa! F IYTGMHT HeT AT TG ST TG A7 Faedt F
i g &t ot avg & Ft § oY sraegs 8

(iii) el Fwe iR F TLrenT w7 F wgE1 TwE i i g
(v) Ren-fEt & Rffe 72 amt F 79 F aafiT Foiis T3 ot F 50 sears e
g & g RF= T S ' gl

(v) T s weegf, R ww de-fRftuar §, st gedgadier g R s @g a9 W@y
Trorar # Hwifha € Fr 59w o FEFATGT % g = B s aar 21

1.5  wgat & Yoq« vaal $ goar g gower Femgar $ st

()  GETEd TSET AT 99 TS SAT gIT ATAATG FGS F WoAT T4 &l ageig (qeaer) affam, 1972
& IqaTe w<fera AT smom

(i) ﬁgﬁ%ww%mwﬁmwﬁﬁﬁﬁmmﬁ%mmw%
forg srfira Srareemat 3 Rramg et S sl sgmor f wfEafem €

(i)  HGAT H TAAT ST F G F AT T&F THuT TSATC 0F HF ATGAT A F=1 0 757 a7 69 57
8= AT gTer 39T Frateag+ f&Far srom

1.6 T LF0F F ygiarar & goar A< demer Rega $ aaeft -

()  sfSmTa gatarE 7 Er s g it st

(i) =T IFTEEI & AT UH FrS SRy A5t @ s Sad g
BT &l

Reg. No.212
Exp. Date

24-3-2028
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1.7 wgdt wre i gear A doaw Frarga f S
G) st e i gear s s G smem

Gi) & s P 7 R s Resr et 9@ = sfige s w=ar En
(i) AT AT W T A G AUTENT a ot F Rt it et e ¥ e F warw R s
1.8 ot ¥ wiwer a7 qrelt sy 6 Reemger o g @ R smom

()  OTEET & ST G A0 9T A% S9ar AT T g0 S GOT i ST 9 S § g9 9f4adt,
IR ATZAT AL 9 et F Rafr afy 78 femmos e 58 B s ik
o e i T sy AT 92 Sfge s wEaT En

(ii) wmﬁmwmwﬁw#hm#mmaﬁaﬁmﬁ
FAEqf &7 qg™ & 94T fg i arfE st ot F g suyer watare goy g /9

1.9  -argiw wge ¥ &f o v A weu Rvgar R srem

(ij af¥ama @ F AT w1 awor s g Rama T s
(F) s X % &t ggtacor (g afa g, 1986 ¥ siasta st fmr sroem)

(@) == A, 3 SR ot e F e ST 9T @i g st e it wee e
¥ forame 1€ RS frameT seme 781 g

(m =T gT s IugE 3T F1 I WER & T4 1 o9 @i fAee § Rae i F &9 A
@ #7 "4 Rfvg gem

(M) @ F AT 9 UF 5 ey 78 g smddr e e ¥ 9t w1 g/ fEmre garan
() %@ AT 9 Faer w9 aaeafagt w1 aeer s
()  TT AT EY T &7 Nifvga @ F &9 & g yay gemmg R A s

SRS

Mfss l!j D 3
/‘P ﬁ-”[ i m

T AT T T T STLFT TIRT Tl G W QiAo (e & Qa1 a7 1@ F1 @9 [Aig
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th January, 2019

G.S.R. 37(E).—Whereas by notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.0.19 (E), dated the 6™ January, 2011 (hereinafter referred to
as the Coastal Regulation Zone Notification, 2011), the Central Government declared certain
coastal streiches as Coastal Regulation Zone (hereinafter referred to as the CRZ) under section 3
of Environment (Protection) Act, 1986 (29 0f 1986);

And Whereas, the Ministry of Environment, Forest and Climate Change has received
representations from various coastal States and Union territories, besides other stakeholders,
regarding certain provisions in the Coastal Regulation Zone Notification, 2011 related to
management and conservation of marine and coastal ecosystems, development in coastal areas,
eco-tourism, livelihood options and sustainable development of coastal communities etc.;

And Whereas, various State Governments and Union territory administrations and
stakeholders have requested the Ministry of Environment, Forest and Climate Change to address
the concerns related to coastal environment and sustainable development with respect to the
Coastal Regulation Zone Notification, 2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation
Zone Notification 2011 and to recommend appropriate changes in the said Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
the Ministry and consultations have been held with various stakeholders in this regard;

And Whereas, a draft Coastal Regulation Zone Notification, 2018 was issued and hosted in
the website of the Ministry of Environment, Forest and Climate Change on the 18" April, 2018
seeking comments and suggestions from all concerned;

And Whereas, objections and suggestions received in response to the above mentioned
draft Coastal Regulation Zone Notification, 2018 have been duly considered by the Central
Government;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in supersession
of the Coastal Regulation Zone Notification 2011, number S.0. 19(E), dated the 6™ January, 2011,
except as respects things done or omitted to be done before such supersession, the Central
Government, with a view to conserve and protect the unique environment of coastal stretches and
marine areas, besides livelihood security to the fisher communities and other local communities in
the coastal areas and to promote sustainable development based on scientific principles taking into
account the dangers of natural hazards, sea level rise due to global warming, do hereby, declares
the coastal stretches of the country and the water area up to its territorial water limit, excluding the
islands of Andaman and Nicobar and Lakshadweep and the marine areas surrounding these
islands, as Coastal Regulation Zone as under:-

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the
landward side along the sea front.

Explanation. - For the purposes of this notification, the HTL means the line on the land upto
which the highest water line reaches during the spring tide, as demarcated by the National
entre for Sustainable Coastal Management (NCSCM) in accordance with the laid down

apply to the land area between HTL to 50 meters or width of the creek, whichever
e landward side along the tidal influenced water bodies that are connected to the

...........O.................._b

shall be governed by the distance upto which the tidal effects are experienced
determined based on salinity concentration of five parts per thousand (ppt)
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measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Coastal Zone
. Management Plan (hereinafter referred to as the CZMP):

Provided that the CRZ limit of 50 meters or width of the creek whichever is less, shall be
subject to revision and final approval of the respective CZMPs as per this notification, framed
with due consultative process, public hearing etc. and environmental safeguards enlisted
therein, and till such time the CZMP to this notification is approved, the limit of 100 meters or
width of the creek whichever is less, shall continue to apply.

Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced water '

bodies™ means the water bodies influenced by tidal effects from sea in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea.

(i) The “intertidal zone™ means land area between the HTL and the Low Tide Line (hereinafter
referred to as the LTL).

(iv) The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite
side of the bank, of tidal influenced water bodies.

2.0 Classification of CRZ. — For the purpose of conserving and protecting the coastal areas
and marine waters, the CRZ area shall be classified as follows, namely: -

21 CRZ-I areas are environmentally most critical and are further classified as under:
2.1.1 CRZ-l A:

(@) CRZ-l A shall constitute the following ecologically sensitive areas (ESAs) and the geo-
morphological features which play a role in maintaining the integrity of the coast viz.:

(i) Mangroves (in case mangrove area is more than 1000 square meters, a buffer of 50
meters along the mangroves shall be provided and such area shall also constitute CRZ—|
A);

(i) Corals and coral reefs;
(iii) Sand dunes;
(iv) Biologically active mudflats;

(v) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972),
Forest (Conservation) Act, 1980 (68 of 1980) or Environment (Protectj
0f 1986), including Biosphere Reserves; A Q

tiss. M.0.Pate!
GR. Mumbai

(vi) Salt marshes;

(vii) Turtle nesting grounds;

(viii) Horse shoe crabs’ habitats;
(ix) Sea grass beds;

(x) Nesting grounds of birds;

(b) A detailed environment management plan shall be formulated by the
territories for such ecologically sensitive areas in respective territories, as mapped out by
the National Centre for Sustainable Coastal Management (NCSCM), Chennai based on
guidelines as contained in Annexure-I to this notification and integrated with the CZMP.

2.1.2 CRZB:

The intertidal zone i.e. the area between Low Tide Line and High Tide Line shall constitute
the CRZ-1 B. :
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22 CRz:

CRZ-1l shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up
with a ratio of built-up plots to that of total plots being more than 50 per cent and have been
provided with drainage and approach roads and other infrastructural facilities, such as water supply,
sewerage mains, efc.

23 CRz-l:

Land areas that are relatively undisturbed (viz. rural areas, etc.) and those which do not fall under
CRZ-11, shall constitute CRZ-IIl, and CRZ-Ill shall be further classified into following categories: -
2.3.1 CRZ-Il A: '

Such densely populated CRZ-Ill areas, where the population density is more than 2161 per square
kilometre as per 2011 census base, shall be designated as CRZ-Ill A and in CRZ-IIl A, area up to
50 meters from the HTL on the landward side shall be earmarked as the ‘No Development Zone
(NDZ)', provided the CZMP as per this notification, framed with due consultative process, have been
approved, failing which, a NDZ of 200 meters shall continue to apply.

2.3.2 CRZ-lB:

All other CRZ-IIl areas with population density of less than 2161 per square kilometre, as per 2011
census base, shall be designated as CRZ-1Il B and in CRZ-II B, the area up to 200 meters from the
HTL on the landward side shall be earmarked as the ‘No Development Zone (NDZ)'.

2.3.3:

Land area up to 50 meters from the HTL, or width of the creek whichever is less, along the tidal
influenced water bodies in the CRZ I, shall also be earmarked as the NDZ in CRZ IIl.

Note: The NDZ shall not be applicable in the areas falling within notified Port limits.
2.4 CRZ-IV:
The CRZ- IV shall constitute the water area and shall be further classified as under:-

24.1 CRZ-IVA:

The water area and the sea bed area between the Low Tide Line up to twelve nautical miles on the
seaward side shall constitute CRZ-1V A.

242 CRzZ-IVB:

CRZ-IV B areas shall include the water area and the bed area between LTL at the bank of the tidal
influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the
water body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during
the driest season of the year.

3.0 Areas requiring special consideration in the CRZ.- Following coastal areas shall be
accorded special consideration for the purpose of protecting the critical coastal environment and
difficulties faced by local communities: -

3.1 Critically Vulnerable Coastal Areas (CVCA):

Sundarban region of West Bengal and other ecologically sensitive areas identified as under
Environment (Protection) Act, 1986 such as Gulf of Khambat and Gulf of Kutchh in Gujarat,
Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur in Karnataka, Vembanad in
Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Odisha, Coringa, East Godavari and
Krishna in Andhra Pradesh shall be treated as Critical Vulnerable Coastal Areas (CVCA) and

coastal resources for their sustainable livelihood.
3.2  CRZfor inland Backwater islands and islands along the 1
3.3  CRZf{alling within municipal limits of Greater Mumbai. .
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4. Prohibited activities within CRZ.- The following activities shall be prohibited, in general, within
the entire CRZ and exceptions to these and other permissible and regulated activities in specific
CRZ categories viz. CRZ-, Il, lll and IV, shall be governed by the provisions of paragraph 5:-

(i) Setting up of new industries and expansion of existing industries, operations or processes.

(ii) Manufacture or handling of oil, storage or disposal of hazardous substances as specified in
the notification of the Ministry of Environment, Forest and Climate Change number
G.S.R.395 (E), dated the 4™ April, 2016.

(iii) Setting up of new fish processing units. _
(v) Land reclamation, bunding or disturbing the natural course of seawater except for the

activities permissible under this notification and executed with prior permission from the
competent authority.

(v) Discharge of untreated waste and effluents from industries, cities or towns and other human
settlements.

(vij  Dumping of city or town wastes including construction debris, industrial solid wastes, fly ash
for the purpose of land filling.

(vi)  Port and harbour projects in high eroding stretches of the coast.
(viii)  Mining of sand, rocks and other sub-strata materials.
(ix) Dressing or altering of active sand dunes.

(x) In order to safeguard the aquatic system and marine life, disposal of plastic into the coastal
waters shall be prohibited and adequate measures for management and disposal of plastic
materials shall be undertaken in the CRZ.

(xi) Drawal of ground water.

5. Regulation of permissible activities in CRZ:
5.1 CRZ-I:

5.1.1. CRZ-A:

These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the CRZ-1 A area, with following exceptions:-

(i) Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified
stretches areas subject to such eco-tourism plan featuring in the approved CZMP as per this
notification, framed with due consultative process, public hearing, etc. and further subject to

" environmental safeguards and precautions related to the Ecologically Sensitive Areas, as
enlisted in the CZMP.

(i) In the mangrove buffer, only such activities shall be permitted like laying of pipelines,
transmission lines, conveyance systems or mechanisms and construction of road on stilts,
etc. that are required for public utilities.

(i)  Construction of roads and roads on stilts, by way of reclamation in CRZ-| areas, shall be
permitted only in exceptional cases for defence, strategic purposes and public utilities,
subject to a detailed marine or terrestrial or both environment impact assessment, to be
recommended by the Coastal Zone Management Authority and approved by the Ministry of
Environment, Forest and Climate Change; and in case construction of such roads passes
through mangrove areas or is likely to damage the mangroves, a minimum three times the
mangrove area affected or destroyed or cut during the construction process shall be taken
up for compensatory plantation of mangroves.

5.1.2 CRZ-I B - The inter tidal areas: .
Activities shall be regulated or permissible in the CRZ-I1 B areas as under:-
(i) Land reclamation, bunding, etc. shall be permitted only for activities su
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(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover
ports for coast guard, sea links, etc;

(b) projects for defence, strategic and security purposes;
(c) road on stilts, provided that such roads shall not be authorised for permitting
development on the landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as
mass rapid or multimodal transit system, construction and installation of all necessary
associated public utilities and infrastructure to operate such transit or transport system

~ including those for electrical or electronic signaling system, transit stopover of permitted
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;

(e) maintenance and clearing of waterways, channels, ports and hover ports for coast guard,;

(f) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
lighthouses, navigational safety facilities, coastal police stations, Indian coast guard stations
and the like. ;

Power by non-conventional energy sources and associated facilities.
Transfer of hazardous substances from ships to Ports, terminals and refineries and vice
versa.

Facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-ll to this notification, subject to -implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by the Ministry of Environment, Forest and Climate
Change, provided that such facilities are for receipt and storage of fertilizers and raw
materials required for fertilizers, like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric
acid, etc.

Storage of non-hazardous cargo i.e. edible oil, fertilizers and food grains in notified Ports.
Hatchery and natural fish drying.

Existing fish processing units may utilise 25% additional plinth area for modernisation
purposes (only for additional equipment and pollution control measures) subject to the
following:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations;

(b) additional plinth area is constructed only to the landward side. _
(c) approval of the concerned State Pollution Control Board or Pollution Control Commitiee.
Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains. ' '

Projects classified as strategic, defence related projects and projects of the Department of
Atomic Energy, Government of India.

yartment of Atomic Energy, Government of India as per mining plan approved by
ineral Directorate for Exploration and Research:
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Provided that the manual mining operations shall be carried out only by deploying persons
using baskets and hand spades for collection of ore or mineral within the intertidal zone and
as per approved mining plan, without deploying or using drilling and blasting or Heavy Earth
Moving Machinery in the intertidal zone.

(xiii) Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

(xiv) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water, intake water for desalination plants, etc, and outfall for discharge of treated
wastewater or cooling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and relevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC), as the case may be.

(xv)  Pipelines, conveying systems including transmission lines.

(xvi) Weather radar for monitoring of cyclones prediction, ocean observation pla
and associated activities.

. e patel .
(xvii) Salt harvesting and associated facilities. ME; ﬂfﬂ\bai \
(xviii) Desalination plants and associated facilities. Reg. No.212 = ]

. Exn, Lals o
52 CRZ: ke B
(i) Activities as permitted in CRZ-1 B, shall also be permissible in CRZ-Il, in so G}

(i) Construction of buildings for residential purposes, schools, hospitals, institi¥
public places, etc. shall be permitted only on the landward side of the existing road;
landward side of existing authorised fixed structures:

Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

(i)  Buildings permitted as in (ii) above, shall be subject to the local town and country planning
regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or
Floor Area Ratio (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FSI after the date of publication of this notification in
the official Gazette, the Urban Local Body or State Government or Union territory
Administration shall approach the Ministry of Environment, Forest and Climate Change
through the concemed State Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its
views in the matter, and the NCZMA shall thereafter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to
ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal waters.

(v)  Reconstruction of authorised buildings shall be permitted, without change in present land
use, subject to the local town and country planning regulations as applicable from time to
time, and the norms for the Floor Space Index or Floor Area Ratio, prevailing as on the date
of publication of this notification in the official Gazette and in the event that there is a need
for amendment of the FSI after the said date of this notification, the Urban Local Body or
State Government or Union territory Administration shall approach the Ministry of
Environment, Forest and Climate Change through the concerned State Coastal Zone
Management Authority (SCZMA) or Union Territory Coastal Zone Management Authority, as
the case may be and the CZMA shall forward the proposal to the National Coastal Zone
Management Authority (NCZMA) with its views in the matter, and the NCZMA shall
thereafter examine various aspects like availability of public amenities, environmental
protection measures efc,. and 1ake a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the Solid Wastes are
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handled as per respective Solid Waste Management Rules and no untreated sewage is
discharged on to the coast or coastal waters.

(v) Development of vacant plots in designated areas for construction of beach resorts or hotels
or tourism development projects subject to the conditions or guidelines at Annexure-lll to
this notification.

(v  Temporary tourism facilities shall be permissible in the beaches which shall only include
shacks, toilets or washrooms, change rooms, shower panels; walk ways constructed using
interlocking paver blocks, etc, drinking water facilities, seating arrangements, etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the
approved CZMP as per this notification, framed with due consultative process or public
hearing, etc. and further subject to environmental safeguards enlisted in the CZMP,
however, a minimum distance of 10 meter from HTL shall be maintained for setting up of
such facilities.

5.3 CRZ-lI:
(i)  Activities as permitted in CRZ-I B, shall also be permissible in CRZ-IIl, in so far as applicable.
(i) Regulation of activities in NDZ:

Following shall be permissible and regulated in the NDZ:-

(@) No construction shall be permitted within NDZ in CRZ lll, except for repairs or
reconstruction of existing authorised structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under this

" notification including facilities essential for activities and construction or reconstruction of
dwelling units of traditional coastal communities including fisher folk, incorporating
necessary disaster management provisions and proper sanitation arrangements.

(b) Agriculture, horticulture, gardens, pastures, parks, playfields and forestry.

(c) Construction of dispensaries, schools, public rain shelter, community toilets, bridges,
roads, provision of facilities for water supply, drainage, sewerage, crematoria,
cemeteries and electric sub-station which are required for the local inhabitants may be
permitted on a case to case basis by Coastal Zone Management Authority (CZMA).

(d) Construction of units or auxiliary thereto for domestic sewage, treatment and disposal
with the prior approval of the concerned Pollution Control Board or Commitiee.

(e) Facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like.

() Wherever there is a national or State highway passing through the NDZ of CRZ-IIl areas,
temporary tourism facilities such as toilets, change rooms, drinking water facility and
temporary shacks can be taken up on the seaward side of the road.

On landward side of such roads in the NDZ, resorts or hotels and associated tourism
facilities shall be permitted and such facilities shall, however, be permitted only subject to
the incorporation of tourism plan in the approved CZMP as per this notification and the
conditions or guidelines at Annexure-lll, to this notification as applicable.

(g) Temporary tourism facilities shall be permissible in the NDZ and beaches in the CRZ-llI
areas and such temporary facilities shall only include shacks, toilets or washrooms, change
rooms, shower panels, walk ways constructed using interlocking paver blocks, etc, drinking
water facilities, seating arrangements etc., and such facilities shall, however, be permitted
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(iii)

(iv)

v)

5.4

Activities shall be permitted and regulated in the CRZ |V areas as under:-

@
(ii)

Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by the Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral Directorate
for Exploration and Research.

Regulation of activities for CRZ-1ll areas beyond NDZ:

(a) Development of vacant plots in designated areas for construction of beach resorts or
hotels or tourism development projects subject to the conditions or gundehnes at
Annexure-lll to this notification.

(b) Construction or reconstruction of dwelling units, so long it is within the ambit of traditional
rights and customary uses such as existing fishing villages, etc. and building permission
for such construction or reconstruction will be subject to local town and country planning
rules, with an overall height of construction not exceeding 9 meters and with only two
floors (ground + one floor):

(c) The local communities including fishermen may be permitted to facilitate tourism through
‘home stay’ without changing the plinth area or design or facade of the existing houses.

(d) Construction of public rain shelters, community toilets, water supply drainage, sewerage,
roads, bridges, eic.

(e) Limestone mining:

Selective mining of limestone minerals may be permitted in specific identified areas
under the mining plans, which are adequately above the height of HTL, based on the
recommendations of reputed National Institutes in the mining field such as Council of
Scientific and Industrial Research (CSIR), Central Mining Research Institute eic.,
provided that the extraction of minerals shall be carried out not below a height of 1 meter
above the HTL and an adequate barrier shall be created so as to safeguard against
saline water incursion and subject to appropriate safeguards related to pollution of
coastal waters and prevention of coastal erosion.

() Mining of atomic minerals notified under Pant-B of the First Schedule of Mining and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral
Directorate for Exploration and Research.

Drawing of groundwater and construction related thereto shall-be prohibited within 200
meters of HTL except for the use of local communities in areas inhabited by them and in the
areas between 200 to 500 meters of the HTL, groundwater withdrawal may be permitted
only through manual means from ordinary wells for drinking, horticulture, agriculture and
fisheries, etc. where no other source of water is available and restrictions for such drawal
may be imposed by the designated Authority by State Government or Union territory
Administration in the areas affected by sea water intrusion, however, for horticulture and
agriculture purpose, micro irrigation promoted by Government welfare schemes shall be
permitted.

Development of airports in wastelands and non-arable lands in CRZ-l are
environmental safeguards.

CRZ-IV:

Traditional fishing and allied activities undertaken by local communities.
Land reclamation, bunding, etc to be permitted only for activities such as.

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slip
links and hover ports for coast guard ,etc;

(b) projects for defence, strategic and security purpose including coast guard;
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(c) measures for control of erosion;
(d) maintenance and clearing of waterways, channels and ports;

(e) measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structure for prevention of salinity ingress and freshwater recharge.

(i)  Activities related to waterfront or directly needing foreshore facilities, such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
navigational safety facilities and the like.

(iv)  Power by non-conventional energy sources and associated facilities such as offshore wind,
wave energy, ocean thermal energy conversion, etc.

(v)  Transfer of hazardous substances from ships to Ports.
(vi)  Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.
(vii)  Facilities for discharging treated effluents into the water course.

(viij  Projects classified as strategic and defence related projects including coast guard coastal
security network.

(ix) Projects of department of Atomic Energy.

(x) Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto.

(xi)  Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such
or in association with other mineral(s) and of such associated mineral(s).

(xii)  Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water
and outfall for discharge of treated wastewater or cooling water from thermal power plants,
and foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment,
Forest and Climate Change and relevant directions of the Central Pollution Control Board or
State Pollution Control Board or Pollution Control Committee.

(xiii)  Pipelines, conveying systems including transmission lines.

(xiv)  Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement
and associated activities.

(xv)  Construction of memorials or monuments and allied facilities by the concerned State
Government in CRZ-IV (A) areas, in exceptlonal cases, with adequate environmental
safeguards, subject to the following, namely: -

(a) the concerned State Government shall submit justification for locating the project in
CRZ-IVA area along with details of alternate sites considered and weightage matrix on
various parameters including environmental parameters, to State Coastal Zone
Management Authority who will examine the project and make recommendation to the
Central Government (Ministry of Environment, Forest and Climate Change) for grant of
Terms of Reference (ToRs) for preparation of an environmental impact assessment
report by the State Government;

(b) On grant of ToRs by the Central Government, the concerned State Government shall

submit the draft Environmental Impact Assessment report (EIA) with Environmental
Management Plan (EMP), draft Risk Assessment Report with Disaster Management
@P 2 (DMP) including on-site and off-site emergency plan and evacuation plan during

eprerdency, to the State Pollution Control Board for conduct of public hearing for the
oposkd project in accordance with the procedure laid down under the Environment
ssessment (EIA) notification number S.O. 1533(E), dated the 14™ September,
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(c) The concerned State Government shall, after addressing the relevant issues raised by
the public during the public hearing referred to in sub-item (b), submit the final EIA, EMP,
Risk Assessment and DMP, to the State CZMA for their examination and
recommendation to MoEF&CC; '

(d) The Central Government may, if it considers necessary so to do, dispense with the
requirement of public hearing referred to in sub-clause (b), if it is satisfied that the project
will not involve rehabilitation and resettiement of the public or the project site is located
away from human habitation.

5.5 Requirement for Clearance from Department of Atomic Energy installations:

Prior to undertaking any developmental activity including construction of new structures, falling in
the boundary limits specified by Atomic Energy Regulatory Board (AERB) guidelines, prior
clearance shall be obtained from Department of Atomic Energy installations.

6. Coastal Zone Management Plan (CZMP)

(i)

(i)

(iii)

(iv)

v)

(vi)

(i
(i)

All coastal States and Union territory administrations shall revise or update their respective
coastal zone management plan (CZMP) framed under CRZ Notification, 2011 number S.O.
19(E), dated 6" January, 2011, as per provisions of this notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification shall be required to be appraised
as per the updated CZMP under this natification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not apply and the CZMP as per
provisions of CRZ Notification, 2011 shall continue to be followed for appraisal and CRZ
clearance to such projects.

The CZMP may be prepared or updated by the coastal State Government or Union territory
by engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the
concerned stakeholders.

The coastal States and Union territories shall prepare draft CZMP in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance with
the guidelines given in Annexure-1V to this notification, which involve public consultation.

All developmental activities listed in this notification shall be regulated by the State
Government, Union territory administration, the local authority or the concerned Coastal
Zone Management Authority within the framework of such approved CZMP, as the case may
be, in accordance with provisions of this notification.

The draft CZMP shall be submitted by the State Government or Union territory to the
concerned Coastal Zone Management Authority for appraisal, including appropriate
consultations, and recommendations in accordance with the procedure(s) laid down in the
Environment (Protection) Act, 1986 (29 of 1986).

The Ministry of Environment, Forest and Climate Change shall thereafter consider and
approve the respective CZMP of concerned State Governments or Union territory
administrations.

The CZMP shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking a revision.

CRZ clearance for permissible and regulated activities- Delegation:

All permitted or regulated project activities attracting the provisions of this
be required to obtain CRZ clearance prior to their commencement.

All development activities or projects in CRZ-I and CRZ-IV are

ication shall

Zone Management Authority.
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(iii) For all other permissible and regulated activities as per this notification, which fall purely in
CRZ-lI and CRZ-I areas, the CRZ clearance shall be considered by the concerned Coastal
Zone Management Authority and such projects in CRZ -l and Ill, which also happen to be
traversing through CRZ-I or CRZ-IV areas or both, CRZ clearance shall, however be
considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the concerned Coastal Zone Management Authority.

(iv)  Projects or activities which attract the provisions of this notification as also the provisions of
EIA notification, 2006 number S.0. 1533(E), dated the 14™ September, 2006, shall be dealt
with for a composite Environmental and CRZ clearance under EIA Notification, 2006 by the
concerned approving Authority, based on recommendations of the concerned Coasta] Zone
Management Authority, as per delegations i.e., State Environmental Impact Assessment
Authority (hereinafter referred to as the SEIAA) or the Ministry of Environment, Forest and
Climate Change for category ‘B’ and category ‘A’ projects respectively.

(v) In case of building or construction projects with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 these shall be approved
by the concerned local State or Union territory Planning Authorities in accordance with this
notification, after obtaining recommendations of the concerned Coastal Zone Management
Authority.
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before according approval.
8. Procedure for CRZ clearance for permissible and regulated activities:

() The project proponents shall apply with the following documents to the concerned State or
the Union territory Coastal Zone Management Authority for seeking prior clearance under
this notification:-

(a) Project summary details as per Annexure-V to this notification.

(b) Rapid Environment Impact Assessment (EIA) Report mcludlng marine and tenestnal
component, as applicable, except for building construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction
projects or housing schemes with built-up area less than the threshold limit stipulated for
attractlng the provisions of the EIA Notification, 2006 number S.O 1533(E), dated
14" September, 2006) if located in low and medium eroding stretches, as per the CZMP
to this notification.

(d) Risk Assessment Report and Disaster Management Plan, except for building
construction projects or housing schemes with built-up area less than the threshold limit
shpulated for attracting the provisions of the EIA Notification, 2006 number S.O 1533(E),
dated 14™ September, 2006).

(e) CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of
Environment, Forest and Climate Change vide its Office Order number J-17011/8/92-|A-
I, dated the 14™ March, 2014 using the demarcation of the HTL or LTL, as carried out
by NCSCM.

(f) Project layout superimposed on the CRZ map duly indicating the project boundaries and
the CRZ category of the project location as per the approved Coastal Zone Management
under this notification.

map normally covering 7 kilometre radius around the project site also indicating
-1, 11, Il and IV areas including other notified ecologically sensitive areas.

Miss. M.D.Petat
G, iumi{B) “Gonfsest to establish™ or No Objection Certificate from the concerned State Pollution
Rac. e 212 Contzgl iBoard or Union territory Pollution Control Committee for the projects involving
F;o Dz ireamd/discharge of industrial effluents and sewage, and in case prior consent of

2a. “4‘.::: S
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Pollution Control Board or Pollution Control Committee is not obtained, the same shall be
ensured by the proponent before the start of the construction activity of the project,
following the clearance under this notification.

(i)  The concerned Coastal Zone Management Authority shall examine the documents in clause
(i) above, in accordance with the approved Coastal Zone Management Plan and in
compliance with this notification and make recommendations within a period of sixty days
from date of receipt of complete application as under: -

(a) For the projects or activities also attracting the EIA Notification, 2006 number S.O.
1533(E), dated 14™ September, 2006, the Coastal Zone Management Authority shall
forward its recommendations to Ministry of Environment, Forest and Climate Change or
SEIAA for category ‘A’ and category ‘B’ projects respectively, to enable a composite
clearance under the EIA Notification, 2006 number S.0. 1533(E), dated 14™ September,
2006, however, even for such Category ‘B’ projects located in CRZ-I or CRZ-IV areas,
final recommendation for CRZ clearance shall be made only by the Ministry of
Environment, Forest and Climate Change to the concerned SEIAA to enable it to accord
a composite Environmental Clearance and CRZ clearance to the proposal.-

(b) Coastal Zone Management Authority shall forward its recommendations to the Ministry of
Environment, Forest and Climate Change for the projects or activities not covered in the
EIA notification, 2006, but attracting this notification and located in CRZ-1 or CRZ-IV
areas.

(c) Projects or activities not covered in the aforesaid EIA Notification, 2006, but attracting
this notification and located in CRZ-Il or CRZ-lll areas shall be considered for clearance
by the concerned Coastal Zone Management Authority within sixty days of the receipt of
the complete proposal from the proponent.

(d) In case of construction projects attracting this notification but with built-up area less than
the threshold limit stipulated for attracting the provisions of the aforesaid EIA Notification
2006, Coastal Zone Management Authority shall forward their recommendations to the
concerned State or Union territory planning authorities, to facilitate granting approval by
such authorities.

(i) ~ The Ministry of Environment, Forest and Climate Change shall consider complete project
proposals for clearance under this notification, based on the recommendations of the
Coastal Zone Management Authority, within a period of sixty days.

(iv)  In case the Coastal Zone Management Authorities are not in operation due to their
reconstitution or any other reasons, then it shall be responsibility of the Department of
Environment in the State Government or Union territory Administration, who are the
custodian of the CZMP of respective States or Union territories, to provide comments and
recommend the proposals in terms of the provisions of the said notification.

(v) The clearance accorded to the projects under this notification shall be valid for a period of
seven years, provided that the construction activities are completed and the operations
commence within seven years from the date of issue of such clearance.

The validity may be further extended for a maximum period of three years, provided an
application is made to the concerned authority by the applicant within the validity period,
along with recommendation for extension of validity of the clearance by the concerned State
or Union territory Coastal Zone Management Authority.

(vi)  Post clearance monitoring:

It shall be mandatory for the project proponent to submit half-yearly compliance reports
spect of the stipulated terms and conditions of the environmental clearance in hard
ft copies to the regulatory authority(s) concerned, on the 1% June and 31%
r of each calendar year and all such compliance reporis submitted by the
{ /g & (o P ect pxoponent shall be published in public domain and its copies shall be given to any
* GR. F';{';‘;‘ J?ért(or;‘ on application to the concerned Coastal Zone Management Authority.
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(b) The compliance report shall also be displayed on the website of the concerned
regulatory authority.

(vi)  To maintain transparency in the working of the Coastal Zone Management Authority, it shall
be the responsibility of the Coastal Zone Management Authority to create a dedicated
website and post the agenda, minutes, decisions taken, clearance letters, violations, action
taken on the violations and court matters including the Orders of the Hon’ble Court as also
the approved CZMP of the respective State Government or Union territory.

9. Enforcement of this notification:

(i) For the purposes of implementation and enforcement of the provisions of this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated are
available under Environment (Protection) Act, 1986 (29 of 1986) with the Ministry of
Environment, Forest and Climate Change, State Government or the Union territory
Administration, National Coastal Zone Management Aulhunty and the State or Union
territory Coastal Zone Management Authority;

(ii) The composition, tenure and mandate of National Coastal Zone Management Authority and
State Government or the Union territory Coastal Zone Management Authority have already
been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders
of Hon'’ble Supreme Court in Writ Petition 664 of 1993;

(i)  The State Government or the Union territory Coastal Zone Management Authority shall
primarily be responsible for enforcing and monitoring of this notification and to assist in this
task, the State Government and the Union territory shall constitute district level Committees
under the Chairmanship of the District Magistrate concerned comprising at least three
representatives of local traditional coastal communities including from fishermen, and the
State Government may consider the enforcement of this notification to the level of respective
District Magistrates.

(iv)  The dwelling units of the traditional coastal communities including fishermen, tribals as were
permissible under the provisions of the Coastal Regulation Zone natification, 2011 number
S.0. 19(E), dated the 6™ January, 2011, but which have not obtained formal approval from
concerned authorities under the said Notification shall be considered by the respective
Coastal Zone Management Authority and the dwelling units shall be regulansed subject to
the following condition, namely: -

(a) these are not used for any commercial activity;

(b) these are not sold or transferred to non-traditional coastal community.
10.  Areas requiring special consideration:
10.1 Critically Vulnerable Coastal Areas (CVCAs):

(i) For all the CVCAs mentioned in sub-paragraph 3.1, Integrated Management Plans (IMPs)
shall be prepared, which shall, inter alia, keep in view the conservation and management of
mangroves, needs of local communities, such as dispensaries, schools, public rain shelter,
community toilets, bridges, roads, jetties, water supply, drainage, sewerage and the impact
of sea level rise and other natural disasters and the IMPs will be prepared in line with the
guidelines for preparation of Coastal Zone Management Plan.

(if) Till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain/cyclone sheiters, community toilets, bridges, roads, jetties, water supply,
drainage, sewerage which are required for traditional inhabitants shall be permitted on a
case to case basis, by the Coastal Zone Management Authority with due regards to the

of coastal communities including fisher folk.
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nd islands in the coastal backwaters and islands along the mainland coast shall
wvered under this notification.
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(ii) In view of the unique coastal systems of backwater islands and islands along the mainland
coast, along with space limitations in such coastal stretches, CRZ of 20 meters from the HTL
on the landward side shall uniformly apply to such islands and activities shall be regulated as
under:-

(a) existing dwelling units of local communities may be repaired or reconstructed within 20
meters from the HTL of these islands, however, no new construction shall be permitted
in this zone.

(b) foreshore facilities, such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the
like, may be taken up in CRZ limits subject to due environmental safeguards.

(iii) Integrated Island Management Plans (IIMPs), as applicable to smaller islands in
Lakshadweep and Andaman & Nicobar, as per Island Protection Zone Notification, 2011
number S.0. 20(E), dated the 6™ January, 2011, shall be formulated by respective States or
Union territory for all such islands and submrtted to Ministry of Environment, Forest and
Climate Change and till the [IMPs are framed, provisions of this notification shall not ap z
and the CZMP as per provisions of CRZ Notification 2011 number S.O. 19(E), dated the 6
January, 2011, shall continue to apply.

10.3 CRZ areas falling within municipal limits of Greater Mumbai:

(i) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-1l shall be
categorised as No Development Zone and a Floor Space Index up to 15% shall be  allowed
only for construction of civic amenities, stadium and gymnasium meant for recreational or
sports related activities and the residential or commercial use of such open spaces shall not
be permissible.

(ii) Construction of sewage treatment plants in CRZ-| area for the purpose of treating the
sewage from the municipal area shall be taken only by the municipal authorities in
exceptional circumstances, where no alternate site is available to set up such facilities,
subject to recommendations of the Coastal Zone Management Authority and approval by the
Central Government and in case the construction of such plant is inevitable in a mangrove
area, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

[F. No. 19-112/2013-1A-I11]

RITESH KUMAR SINGH, Jt. Secy.

Annexure-|

CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ECOLOGICALLY
SENSITIVE AREAS

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features
play a vital role in maintaining the functions of the coast. Mangroves, beaches, coral reefs, efc., aid
in controlling coastal erosion, shoreline change, saltwater intrusion and also serve as natural
defence against coastal hazards such as storm surges, cyclones and tsunamis. The ESAs maintain
the biological integrity of the coast by providing direct and indirect ecosystem services to the coastal
livelihood. In addition, several invaluable archaeological and heritage sites are also located along
the coast. Hence conservation and protection of the above areas, features and sites become
necessary.

1. General measures
() All ESAs shall be identified and boundary delineated by NCSCM using sateli

(i) The State Governments or Union territory Administrations through the
shall prepare CZMP as per the guidelines contained in this notifi
conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included i
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Specific conditions shall be adopted for the conservation, protection and management of each of
the ESAs as under: -

11 Mangroves:
(i) Mangroves declared as forest under the Forest (Conservation) Act, 1980 (69 of 1980).

Notwithstanding anything contained in this notification, such mangroves declared by the
concerned State Governments or Union territory Administrations or Central Government
as forest land under the Forest (Conservation) Act, 1980 (69 of 1980) shall attract the

provisions of the said Act.
(i) Mangroves not declared under Forest (Conservation) Act, 1980:

(@) Mangroves in Government land shall be protected based on a detailed plan to be
prepared by the concerned State Governments or Union territory administrations, and
in case the mangrove area is more than 1000 square meters, a buffer of 50 metre
along the periphery of mangrove area shall be provided. This buffer zone of 50 metre
may be utilised for public facilities for developing parks, research facilities related to
mangrove biodiversity, facilities for conservation and the like.

(b) Mangroves in private land will not require a buffer zone.
1.2  Corals and coral reefs and associated biodiversity:
(i) Destruction of coral and coral reefs and the surroundings is a prohibited activity.

(i)  All coral and coral reefs shall be protected except for those small quantities required for
research purposes.

(i)  Coral and coral reefs transplantation activities shall be through recognised research
institutions wherever required for regeneration after obtaining necessary approvals under
Wildlife (Protection) Act 1972 (53 of 1972).

(v)  The dead or destroyed or both coral areas shall be taken up for rejuvenation and
rehabilitation. The conservation and protection of corals and coral reefs shall be taken up

as follows:-

(a) active and live coral and coral reefs identified and delineated shall be declared and
notified as ESA under Environment (Protection) Act 1986 (29 of 1986);

(b) it shall be ensured that no activities that are detrimental to the health of corals, coral
reefs and its associated biodiversity, such as mining, effluent and sewage discharge,
dredging, ballast water discharge, ship washings, fishing other than traditional non-
destructive fisheries, construction activities and the like are taken up in and around
the coral areas.

1.3 The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other
protected areas declared under the provisions of Wild Life (Protection) Act, 1972 (53 of
"1972), the Forest (Conservation) Act 1980 (69 of 1980) or Environment (Protection) Act
1986 (29 of 1986); including Biosphere Reserves shall be conserved and protected as
follows:-
(i) Conservation and protection of the above mentioned areas shall be as per the provisions
of the respective Acts, notifications or guidelines as the case may be.
(ii) Efforts shall be made to increase the forest area in the coastal region in order to prevent
loss of life and property from increased storms, tides and floods.

(i)  The concerned State Governments or Union territory administrations shall provide for
adequate funds for such measures to undertake shelter belt plantatio serswith
planting material suitable to the location.

1.4. Salt marshes:

The conservation and protection of salt marshes shall be as follows:- Mise. M.D.ratel

GR, Mumbai
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() The salt marsh areas shall be conserved and protected and efforts shall be made to promote
the endemic biodiversity in the salt marshes.

(i) Only those activities required for overhead conveying or transmission of cables and
underground laying of transmission line cables and so on, shall be permissible.

(i) Traditional fishing shall be permissible in salt marshes.

(iv) Temporary tourism facilities around the salt marsh areas may be considered subject to
adhering to norms laid down in the guidelines.

(v) Certain salt marshes which have less biodiversity, identified by NCSCM and demarcated in
Coastal Zone Management Plan can be considered for salt pan activities.

1.5 Turtle nesting grounds shall be protected and conserved as follows:-

() Turtle nesting grounds identified by the concerned State Governments or Union territory
administrations shall be protected as per Wildlife (Protection) Act of 1972.

(i) No activities shall be permitted in and around the turtle nesting ground including those
. causing light and sound pollution except for those required for conservation and protection of
these sites.

(i) Strict management plans for protecting the turtle nesting grounds shall be undertaken and
implemented by the concerned State or Union territory Authorities.

1.6 Horse shoe crabs habitats shall be protected and conserved as follows:-
() The habitat identified shall be taken up for conservation and protection.

(i) No activities shall be taken up in and around these habitats which affect the horse shoe crab
ecosystem.

1.7  Sea grass beds shall be protected and conserved as follows:-
(i) Identified sea grass beds shall be conserved and protected.

(i) No developmental activities that have adverse effect on the sea grass bed shall be
undertaken.

(i) Efforts shall be made to propagate sea grass beds along the coastal waters where ever
possible by States or Union territories as it acts as a carbon sink.

1.8 Nesting grounds of birds shall be protected and conserved as follows:-

(i) The nesting ground of birds including their local migratory route shall be protected. No
developmental activities ‘which have adverse impact on the nesting grounds and the
migratory routes shall be undertaken including construction of wind mills, transmission lines
and the like in the locality.

(iiy Efforts shall be made to increase the forest cover and mangrove cover including enriching
the biodiversity of salt marsh and other coastal water bodies so as to provide for suitable
habitat for the avifauna.

1.9 Geo-morphologically Important Zones shall be protected and managed as follows:
() Sand dunes identified shall be conserved and protected as follows:
(a) sand dunes identified shall be notified under Environment (Protection) Act 1986;

(b) no developmental activities shall be permissible except for providing eco-friendly
temporary tourism facilities on stilts such as walkways, tents and the like;

(c) mining of sand from sand dunes shall be prohibited activity except for the removal of
atomic mmerals with proper replenishment using the tailings or other suit

of sand dunes;
(e) afforestation, if any, on the sand dunes shall be done only with natj
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(i)

(iv)
()

(b)

(f) the States or Union territory shall prepare management plans for the demarcated sand
dunes.

Sandy beaches:

(a) Mining of beach sand is prohibited except for manual mining of atomic minerals with
proper replenishment using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of
beach in the neighbourhood is predicted, necessary beach nourishment to compensate
for the losses shall be undertaken by the project authorities and its long term
maintenance shall be ensured by them.

(c) The States or Union Territory shall prepare management plans for the demarcated
beaches.

Biologically active mudflats:

Biologically active mudflats shall be identified by NCSCM in association with State
Governments or Union territory administrations.

The States or Union territories shall prepare management plans for such demarcated
biologically active mudflats.

1.10 Areas or structures of archaeological importance and heritage value sites:

(i)

(if)
(i)

State Archaeological agencies shall be responsible for conservation and protection of all
archaeological structures and heritage sites identified by the Archaeological Survey of India,
as per the provisions of the respective Acts, notifications or guidelines.

No activities that are detrimental to the identified areas or structures of archaeological and
heritage value shall be permitted.

It shall be ensured that these structures or areas are preserved and activities undertaken
without changing the fagade/plinth of such structures. Such structures could be considered

_for use in accordance with the relevant norms after undertaking careful designing of the

interiors without changing the exterior architectural design of the structure.

L d ]

Annexure-ll

LIST OF PETROLEUM AND CHEMICAL PRODUCTS PERMITTED FOR STORAGE IN CRZ,
EXCEPT CRZ-1A

() Crude oil;
(i)  Liquefied Petroleum Gas;
(i)  Motor spirit;
(iv) Kerosene;
(v) Aviation fuel;
(vi)  High speed diesel;
(vii)  Lubricating oil;
(vii)  Butane;
(ix) Propane;
(x) Compressed Natural Gas;
(xi)  Naphtha;
(xii)  Furnace oil;
(xiii)  Low Sulphur Heavy Stock;
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(xiv)  Liquefied Natural Gas;
(xv)  Fertilizers and raw materials for manufacture of fertilizers;
(xvi)  Acetic acid;
(xvii)  Mono ethylene glycol;
(xviii)  Paraxylene;
(xix) Ethane;
(xx) Butadine;
(xxi)  Methanol;
(xxii)  Caustic;
(xxiii)  Bitumen.

Miss. M.D.Patel
GR. Mumbal
Rey. No.212
Exp. Oate
24-3-2028
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Annexure-lil

GUIDELINES FOR DEVELOPMENT OF BEACH RESORTS, HOTELS AND TOURISM
DEVELOPMENT PROJECTS IN THE DESIGNATED CRZ AREAS

1. CRZ-lI

Construction of beach resorts or hotels in designated areas of. CRZ-Il for occupation of tourist or
visitors shall be subject to the following conditions, namely: -

() construction shall be permitted only to the landward side of an existing road or existing
authorized fixed structures;

(i) live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

(i) no flattening of sand dunes shall be carried out;

(iv) no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

(v) construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

(vi) the State Ground Water Authority shall take into consideration the guidelines issued by the
Central Government before granting such no objection certificate;

(vii the quality of treated effluents, solid wastes, emissions and noise levels and the like, from
the project area must conform to the standards laid down by the competent authorities
including the Central or State Pollution Control Board and under the Environment
(Protection) Act, 1986 (29 of 1986);

(viii) necessary arrangements for the treatment of the effluents and solid wastes must be made
and it must be ensured that the untreated effluents and solid wastes are not discharged into
the water or on the beach; and no effluent or solid waste shall be discharged on the beach;

(ix) if the project involves diversion of forest land for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and the
requirements of other Central and State laws as applicable to the project shall be met with
and approval of the State or Union territory Tourism Department shall be obtained.

2. CRZ-ll

Construction of beach resorts and hotels in designated areas of CRZ- 11l for occupation of tourists or
visitors shall be subject to the following conditions, namely: -

222
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)] live fencing and barbed wire fencing with vegetative cover may be allowed around
private properties subject to the condition that such fencing shall in no way hamper
public access to the beach; :

(ii) no flattening of sand dunes shall be carried out;

(i) no permanent structures for sports facilities shall be permitted except construction of
goal posts, net pasts and lamp posts;

(v)  construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

(v) the State Ground Water Authority shall take into consideration the guidelines issued by
the Central Government before granting such no objection certificate;

(vij  though no construction is allowed in the no development zone for the purposes of
calculation of Floor Space Index, the area of entire plot including the portion which falls
within the no development zone shall be taken into account;

(vi)  the total covered area on all floors shall not exceed 33 per cent of the plot size i.e., the
Floor Space Index shall not exceed 0.33 and the open area shall be suitably landscaped
with appropriate vegetal cover;

(viii) the construction shall be consistent with the surrounding landscape and Iocal
architectural style;

(ix)  the overall height of construction up to the highest ridge of the roof, shall not exceed 9
metres and the construction shall not be more than two floors (ground floor plus one
upper floor);

(%) groundwater shall not be tapped within 200 metre of the High Tide Line; and within the
200 to 500 metre zone it can be tapped only with the concurrence of the Central or State
Ground Water Board;

(xi)  extraction of sand, leveling or digging of sandy stretches, except for structural foundation
of building or swimming pool, shall not be permitted within 500 metres of the High Tide
Line;

(xii) the quality of treated effluents, solid wastes, emissions and noise levels and the like,
from the project area must conform to the standards laid down by the competent
authorities including the Central or State Pollution Control Board and under the
Environment (Protection) Act, 1986 (29 of 1986);

(xii) necessary arrangements for the treatment of the effluents and solid wastes must be
made and it must be ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effluent or solid waste shall be
discharged on the beach;

(xiv) to allow public access to the beach, at least a gap of 20 metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500
metres apart; and

(xv)  If the project involves diversion of forestland for non-forest purposes, clearance as
required under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and
the requirements of other Central and State laws as applicable to the project shall be met
with; and approval of the State or Union territory Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in Ecologically sensitive areas
arine parks, mangroves, coral reefs, breeding and spawning grounds of fish,
Is and such other area as may be notified by the Central Government or State

Miss. M.D.Patel
GR. flumbz i
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ANNEXURE -1V

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

1.

3.

Demarcation of High Tide Line and Low Tide Line:

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM for
the entire coastline of the country, has been made available to the Coastal States or Union
territories and only such demarcation of HTL and LTL shall be applicable for all purposes of
this notification.

Hazard Line:

A ‘Hazard line’ has been demarcated by the Survey of India (SOI) taking into account the

extent of the flooding on the land area due to water level fluctuations, sea level rise and
shoreline changes(erosion or accretion) occurring over a period of time. The hazard line
mapped by SOI has been shared with the coastal States or Union territories through
NCSCM. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to
reduce the vulnerability of the coastal communities and ensuring sustainable livelihood,
while drawing the CZMP, the land use planning for the area between the Hazard line and
HTL shall take into account such impacts of climate change and shoreline changes.

Preparation of CZM Maps:

(i) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and
wherever 1: 25,000 maps are not available, 1: 50,000 maps shall be enlarged fo 1:
25,000 for the purpose of base map preparation and these maps
standard specification given below:-

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering Syste
Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOl maps will be updated Seg

imageries or aerial photographs

(ii) Coastal Zone Management (CZM) Maps of scale 1:25,000 shall be g
any of the agencies identified by the Ministry of Environment, Forest an
Change vide its Office Order number J-17011/8/92-1A-1ll dated the 14" March, 2014
using the demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 metres, 50 metres, 200 metres and
500 metres from HTL respectively, as applicable in various CRZ categaries, and the
Hazard line shall be demarcated and transferred to the CZM maps.

(iv) HTL, LTL and CRZ boundaries, as applicable, shall also be demarcated in the CZM
maps along the banks of tidal influenced inland water bodies.

(v) Classification of different coastal zones shall be done as per the CRZ notification and
Standard national or international colour codes shall be used.

Local level CZM Maps:

() Local level CZM Maps are for the use of local bodies and other agencies to facilitate
implementation of the Coastal Zone Management Plans.

(i) Cadastral (village) maps in 1:3960 or the nearest scale, as available with revenue
authorities shall be used as the base maps.

(i) HTL, LTL, other CRZ regulatory lines and the Hazard line shall be demarcated in the
cadastral maps and classifications shall be transferred into local level CZM maps.

224




(I B BN B BN RN BN BN BN BN BN BN BN BN BN BN BN BN BN BN BR BN BN BN BN BN BN BN BN BN BN BN BN B

=T T e
85

50 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

5. Classification of CRZ areas:

() The CZM Maps shall clearly demarcate the land use plan of the area and map out the
Ecologically Sensitive Areas (ESAs) or the CRZ-IA areas as per mapping made available
by NCSCM to coastal State or Union territories. All such ESAs shall be appropriately
demarcated with colour codes.

(i)  Buffer zone along mangrove areas of more than 1000 square metres shall be stipulated
with a different colour distinguishing from the mangrove area. The buffer zone shall also
be classified as CRZ-l area.

(i) In the CRZ areas, the fishing villages, common properties of the fishermen communities,
fishing jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing
and local communities such as dispensaries, roads, schools, and the like, shall be
indicated on the cadastral scale maps, States and Union territories shall prepare detailed
plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster
preparedness.

(iv) The water areas of CRZ-IV shall be demarcated and clearly demarcated if the water body
is sea, lagoon, backwater, creek, bay, and estuary and for such classification of the water
bodies the terminology used by Naval Hydrographic Office shall be relied upon. —

(v)  The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

(vi) In CVCAs, the land use maps shall be superimposed on the Coastal Zone Management
Plan clearly demarcating the CRZ-1, 11, IlI, IV.

(vii)  The existing authorised developments on the seaward side shall be clearly demarcated.

(vii) The features like cyclone shelters, rain shelters, helipads and other infrastructure
including road network may be clearly indicated on the CZM Maps for the purpose of
rescue and relief operations during cyclones, storms, tsunami and the like,

(ix) Construction of buildings or other activities shall be permitted under the CZMP provided

. adequate arrangements are made for proper management and disposal of solid and liquid

wastes in accordance with the environmental standards, rules and statutes, and under no
circumstances, untreated effluents shall be disposed off in the coastal waters.

6. Public consultations on CZMP:

() The draft CZMP prepared shall be given wide publicity and suggestions and objections
received in accordance with the Environment (Protection) Act, 1986. Public hearing on the
draft CZMP shall be held at district level by the concerned CZMA.

(i) Based on the suggestions and objections received the CZMPs shall be revised and
approval of Ministry of Environment, Forest and Climate Change shall be obtained.

(i) The approved CZMP shall be put up on the website of Ministry of Environment, Forest
and Climate Change, concerned website of the State or Union Territory Coastal Zone
Management Authority and hard copy made available in the Panchayat Office and District
Collector Office.

7. Revision of Coastal Zone Management Plans:

() Whenever there is a doubt, the concerned State or Union territory Coastal Zone
Management Authority shall refer the matter to the National Centre for Sustainable Coastal
Management who shall verify the CZMP based on latest satellite imagery and ground

~tauthing.

0"@& L&%d‘ the rectified map shall be submitted to Ministry of Environment, Forest and

% \ hange for consideration.

ek e

Kliss. M.D.Fa!_al
GR. Mumbal
Reg. ND.21%
Exp. Date
24-2-2028
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(i) Depth of excavation
(iv) Width of excavation
(v) Length of pipeline from seashore to deep sea
(vi) Depth of outfall point from surface of sea water
(vii) Temperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines
() Location of intake/ outfall
(ii) Depth of outfall point
(i} Length of pipeline
(iv) Length traversing CRZ area
(v) Depth of excavation
(vi) Width of excavation
(vii) Length of pipeline from shore to deep sea/creek
(vii) Depth of outfall point from surface of water
(ix) Depth of water at disposal point
(x) BOD, COD, TSS, oil and grease, heavy metals in the effluent
E. Facility for storage of goods/ehemicals
(i) Name of chemical
(i) End use of the chemical
(iii) No. of tanks for storage
(iv) Capacity of tanks
F. Offshore structures
(i) Exploration or development
(i) Depth of sea bed
(i) No. of rigs
(iv) No. of platform
(v) Details of group gathering stations
G. Desalination Plant
(i) Capacity of desalination
(i) Total brine generation
(ii) Temperature of effluent above ambient at disposal point
(iv) Ambient salinity
(v) Disposal point
H. Mining of atomic minerals
(i) Capacity of mining
(i) Type of mineral to be extracted

(i) End use of the mineral
(iv) Government order for mining lease/exploration and approved mining plan details

iss. M.D.Pate!
CR. Mumbai
Gx No.212

wru, Date

(v) Extent of mining lease area
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FAT. HEUTH 20(H), T4 6 ST, 2011 AT Fr.HLF. degiw 37(w), T 18 Sad, 2019
gy 9T it 7 adt Rty S aftgEe (BE @ 9% geanq swa sftgEeT F2r m@w g) f
FAGTA F AT § A swF Thwer FOU @R dag aiEFr T efEiemT F agEeT F [, s
& g7 sifrg=er & fAfAfde 8, & smdew § wifta i ardie & ars RAT % sfrax Rrafer =6,

wifEr, S5 aftgEar § RfEle o v F sgar afg Rftm s § =96
frareeaT &t AfAafe sem;

, SFd ATAHEAT F ITGHT FT TG AL A F g Ieawardt gnm;

Miss. M.D P2l
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(v) iR afw fRfi S et s afte S veE A ¥ affeor § aRad a
At ¥ AT s " & e werEt f ot Fm T ot 7@y s v s #
3w vz fafafEe fRerfer 3m,

(v) wrfarsaor, SF affRee ar sa% seefie =Ty e Rt & st F sl sftea &
AET § I w0 A ST AfAREw 79T S59% sty qre T Rt § SuEdt F afawwr ar
IeAHA FI AqATord FLA T HIHAT FT [ATGA T FQT;

(vi) sTferor, 397 AftrgEaT F AfAwEaor a7 Iea & wrAAr ¥ @n § av By afte ar
R ar wea g fve o afiETe & srame 91 st ar @idere s

(vii) wiferEr, 39 sfRfAgs $it g 19 F st o wres 1 F o nifdga

(viiy  TTREOr, SUF THE TET T TAINT FA § [@Q SET T g, IF afyfaw f g
10 ¥ snefteT F1LETE FLETI

7. SITACor, F99 Fedt ¥ TREfAAr a9 @A F S ¥ fAw uw wwida dawe R e @K
T, omF siava a9 # FEgAT, , s dasi ¥ fg o Rftey, v aRgEar &
HTAHHT YT IeA"A & ATHSAT YT I+E 9 it 1 FLETE 7 Wy

i #r JEfRe qdg Si9 y&y JieET § d@dfa

[T &. 12-5/2005-3T$0-111 (9TT)]
1. Fe(Td FA aea4t, 695 94T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ORDER
New Delhi, the 13th December, 2021

S.0. 5188(E).—In exercise of the powers ¢onferred by sub-sections (1) and (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the Central
Government hereby constitutes the Authority namely, the Maharashtra Coastal Zone Management
Authority (hereinafter referred to as the Authority) consisting of the following persons, for a period of three
years, with effect from the date of publication of this order in the Official Gazette, namely:-

S. No. Members Status
(1 @) 3)
1. |Additional Chief Secretary or Principal Secretary or Secretary, | Chairperson, ex-officio;

E:wironment and Climate Change Department, Government of
aharashtra

2. |Additional Chief Secretary or Principal Secretary or Secretary, Revenue | Member, ex-officio;
Department, Government of Maharashtra

3. |Additional Chief Secretary or Principal Secretary or Secretary Urban | Member, ex-officio;
Development Department, Government of Maharashtra.

4, |Commissioner or Joint Commissioner of Fisheries (Marine) or Assistant | Member, ex-officio;
Commissioner of Fisheries (Marine), Fisheries Department, Government
of Maharashtra

5. |Additional Chief Secretary or Principal Secretary or Secretary, Industry | Member, ex-officio;
Department, Government of Maharashtra

6. [Municipal Commissioner, Municipal Corporation of Greater Mumbai or | Member, ex-officio;
(Officer not below the rank of Deputy Secretary designated/nominated by

Municipal Corporation of Greater Mumbai
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7. |Additional Principal Chief Conservator of Forest, Mangrove Cell, | Member, ex-officio;
umbai or Officer not below the rank of Deputy Chief Conservator of
[Forest nominated by Mangrove Cell.

8. [Director, Mumbai Research Centre of Central Marine Fisheries Research, | Member, ex-officio;
Versova, Andheri, Mumbai
9. |Dr. Anil K. Choubey, Ex-Director, Regional Office, National Institute of Member, Expert;
Oceanography (NIO), Andheri, Mumbai :

10 |Dr. Mahesh R. Shindikar, Professor, College of Engineering, Pune Member, Expert;

11. [Mr. Maruti D. Kudale, Ex-Additional Director, Central Water and Power Member,Expert;
Research Station, Pune

12. [Shri Anish Andheria, Wildlife Conservation Trust, 11*Floor, Mafatlal Member,Expert;
(Centre, Nariman Point, Mumbai-400021

13. |A representative of Bombay Natural History Society(BNHS), Hombill Member, Non-
House Fort, Mumbai-400001 Government

Organisation;
14. [Director, Environment and Climate Change Department, Government of | Member Secretary
tra

2. The Authority shall have its headquarters at Mumbai.
3. The quorum for the meeting of the Authority shall be one-third of the total number of its Members.

4. A Member, other than an ex-officio Member, shall be paid allowances as per the norms laid down by
the Central Government.

5.  Inorder to avoid any conflict of interest, a member shall recuse himself from the meeting of the
Authority, in the process of appraisal of any project, for which they have rendered consultancy service.

6. The Authority shall, for the purposes of protecting and improving the quality of the costal
environment and preventing, abating and controlling environmental pollution in the Coastal Regulation
Zone areas in the State of Maharashtra, take the following measures, namely: -

(i) the Authority shall, after receiving the application for approval of project proposal, examine the
same if it is in accordance with the approved Coastal Zone Management Plan and within the
requirements of the Island Protection Zone notification issued by the Government of India in the
erstwhile Ministry of Environment and Forests and published vide number S.0.20(E), dated the
6™ January, 2011 and G.S.R. 37(E), dated the 18™ January, 2019 (hereinafter referred to as the said
notifications), and make recommendations for approval of such project to the concerned authority,
as specified in the said notifications, within a period of sixty days from the date of receipt of such
application;

(ii) the Authority shall regulate all developmental activities in the Coastal Regulation Zone areas as
specified in the said notifications;

(iii) the Authority shall be responsible for enforcing and monitoring the provisions of the said
notifications;

(iv) the Authority shall examine the proposals received from the Union territory Administration for

changes or modifications in the classification of Coastal Regulation Zone areas and in the Coastal
Zone Management Plan and make specific recommendations thereon, to the National Coastal Zone
Management Authority;

ority shall inquire into cases of alleged violation of the provisions of the said Act or the
thereunder, and review the cases involving violations or contraventions of the
the said Act and the rules made thereunder;

ons

; ro
Miss. F.r?.D.l'r)isze;‘-
GRMnihs: Au‘iihc)ﬂ',ty shall inquire or review cases of violations or contraventions of the said notifications
Reg. Ng.2ue-mato, or gn the basis of a complaint made by any individual or body or organisation;
Exp.Date . ; 3
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Item No. D4 i {Couurt No, 1)
DEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL RENCES, NEW DELHI

> “poe

i (By Videa Cnnferencing)

Orighl Applienifon No. 343/2021

Madhura Kujesh Tawde Applicant
Versus
State of Maharnshira Respondent

Date of hearing:  15.12.2021

- CORAM: HON'BLE MR, JUSTICE ADARSH KUMAR GDEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

cation i ared b n a complai eceived by e-mail

ORDER

1. Grievance in this application is for remedial action against damage
ta the en\;iranmant in Mumbai city near coastal road at Wadala te Mahul,
close to Chembur to CST freeway by adding debris on the salt pan,
making island out of it and encroaching the same, affecting the
mangroves which are important for Mumbai city. Unauthorized .
structures are againit CRZ Regulations issued under Environment

(Protection) Act, 1986.

2. Inview of abave, we find it i:cce.ssa:y to require a factual and action

: taken rcport from a aix-member _jmnt Committee of Mahm-ashtra Cnastal

Zone Managcment Authnrity (MCZMM. CPCB State PCB SELM
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R;fﬁ “‘}f‘afﬂaha skjrd Coastal Zone Management Authority Member
24. 3.2073EP ive from CPCB, Regional Office, Pune Member
SEIAA, Maharashtra . Member
I Commissioner, MCGM or his representative Member
ct Collector, Mumbai Suburban District or his representative Member

Regional Officer, MPCB-Mumbai Member Convener

2.0 Approach
In order to comply with the aforesaid Hon'ble NGT Order, the Central Pollution Control
Board (CPCB) vide email dated 12/01/2022 communicated the nominee details to the
nodal agency i.e. MPCB and also requested to provide background information, copy
of the Original Application, other relevant information for reference & deliberation in
the aforesaid matter. Upon receipt of nominee details, first meeting of the joint
committee was convened on 11/03/2022 at M West Ward-MCGM, Chembur, Mumbai.
Copy of first minutes of the joint committee meeting dated 11/03/2022 is given at
Annexure-2. The joint committee deliberated about alleged dumping of debris on salt
pan/mangrove areas as mentioned in the Hon'ble NGT order, status of C&D waste
generation and its present management practice in Mumbai City and CRZ maps of the
area under reference. Also, deliberated to have an interaction with the concerned
stakeholder i.e. The Slat Pan Department, Mumbai to deliberate about status & issue
of dumping of C&D waste near the mangrove areas and action taken therefor for the
earlier noticed violations if any; Thereafter the joint committee carried-out
reconnaissance survey of the alleged areas on 11/03/2022 to delineate and to gather
the preliminary information about the issue of dumping of debris in salt pans and
mangrove areas. The following joint committee members were present during the
inspection:
i. Shri S. B. Sandanshiv, Under Secretary — Environment, Govt. of Maharashtra

ii.  Shri Nishchal C., Scientist ‘D’, CPCB, Regional Directorate, Pune

iii. Shri Sanjay R. Bhosale, Regional Officer, MPCB-Mumbai

iv.  Shri Gajanan Bellale, Assistant Commissioner, F/N Ward, MCGM, Mumbai

v.  Shri Vishvas Mote, Assistant Commissioner, M/\W Ward, MCGM, Mumbai

vi. Ms. Avanti Mayekar, Naib Tehsildar, Thasildar Office Kurla (Mulund)

Representative of Collector Bandra, Mumbai

Shri Tanaji Yadav, Sub-Regional Officer-l, MPCB-Mumbai and Shri Rupesh Mahale,
Project Officer, MCZMA accompanied the joint committee during the inspection. Also,

Page 20f 9
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officials of Municipal Corporation Greater Mumbai (MCGM), were present and
provided the visit coordination.

The concerned agencies viz. Office of the Dy. Salt Commissioner, MCGM & MCZMA
were requested by the nodal agency i.e. MPCB during March & April, 2022 for
submission of desired information for way forward & in compliance of Hon’ble NGT
order dated 15/12/2021. Meanwhile, joint committee submitted the progress report to
the Hon'ble NGT through the nodal agency (MPCB) on 06/05/2022, titled as “Progress
report of the joint committee in compliance of the order dated 15/12/2021 passed by
the Hon'ble NGT (PB), in OA. no. 343/2021, Madhura Rajesh Tawade vs State of
Maharashtra Ors.”. ;

The joint committee convened its second meeting on 25/05/2022 F/N Ward Office,
Matunga, Mumbai to discuss on the progress of decisions taken during previous
meeting of the joint committee. Copy of second minutes of the joint committee meeting
dated 25/05/2022 is given at Annexure-3. Thereafter, the concerned agency viz. Salt
Pan Department, was requested by the nodal agency i.e. MPCB during June, July &
August, 2022 for submission of desired information for way forward & in compliance
of Hon'ble NGT order dated 15/12/2021. Accordingly, Office of the Dy. Salt
Commissioner, Mumbai submitted the information to MPCB vide letter dated
25/08/2022 (Copy of letter of Office of the Dy. Salt Commissioner, Mumbai dated
25/08/2022 is given at Annexure-4).

3.0 Observations and findings

This report is outcome containing factual and action taken report of the said joint
committee based on the meetings of the joint committee, information received from
concerned agencies viz. Office of the Dy. Salt Commissioner and MCZMA through
MPCB, followed by site inspection and subsequent discussions of the joint committee.
The observations & findings of the joint committee are given as below.

within the jurisdiction of F-North / M-West Ward of MCGM,

Page 3of 9
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As per the preliminary information gathered during joint committee inspection
dated 11/03/2022, prima-facie the said salt pan is a private land situated at
C.S.no. 144 & 145, operated by Shri Garodia and it has spread over about 100
to 110 acres. Wherein, at C.S.no. 144, majority of the area has been
encroached by slum dwellers by constructing houses made of brick masonry
and cement roofing sheets. Besides the aforesaid C. S.no. 144, majority of the
area has also been encroached by slum dwellers at C. S. no. 117 (reportedly
land belonging to Govt. of Maharashtra).

As per the information provided by Dy. Salt Commissioner, Mumbai vide letter
dated 25/08/2022, land bearing C.S. no. 144 & 145 under Hormoz Salt Works
are owned by the Govt. of India. However, the aforesaid C.S. nos. are being
operated by the salt manufacturers and as per the aforesaid letter dated
25/08/2022, an eviction proceeding against the salt manufacturers under
provisions of Public Premises Act, 1971 is pending before the Estate Officer of
Dy. Salt Commissioner’s office since 2013.

It is observed that along the periphery of slat pan at C. S. no. 145, dense
mangroves have been spread. However, the operator of slat pan/salt
manufacturer i.e. Shri Garodia has constructed a huge bund (app. 5 feet height
10 feet width, made of unprocessed C&D waste) between the dense

i

rove area and salt pans. It was informed that C&D waste reportedly

A \geﬁé ted from South Mumbai is being dumped by the private parties upon
by

o}atgin g consent of operator of salt pan. However, no documentary evidences
)6&9:’ r consent for dumping/utilization of C&D waste were produced to the
jaﬁ'f ‘committee. It was further informed to the joint committee that such bund

adjacent creek, without construction of such bund the intrusion of creek water
may causes flooding and also significantly affects the quality of salt in the salt

pans.

As'per the information provided by the Dy. Salt Commissioner, Mumbai vide
letter dated 25/08/2022, the operator of slat pan/salt manufacturer has not
obtained permission from the Dy. Salt Commissioner’s Office to carry-out repair
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or maintenance of the salt work outer bund. Further, it was also informed by the
Dy. Salt Commissioner, Mumbai that no permission was granted to the operator
of slat pan/salt manufacturer or also no such permission may not be required
for regular repair or maintenance of the outer embankment of salt works.

Further, it is observed from the reply submitted by the Dy. Salt Commissioner,
Mumbai vide letter dated 27/04/2022 to the Director, Vanashakti (w.r.t. the
representation made by Vanashakti regarding massive dumping of debris on
wetlands, mangroves and salt pans at Wadala, Mumbai) that bunds located in
the alleged area of about 1 km long was damaged due to Taukte Cyclone in
May, 2021. Accordingly, the operator of slat pan/salt manufacturer has carried-
out repairing activities by dumping debris in order to prevent intrusion of sea

into salt pans water during high tides.

Maharashtra Coastal Zone Management Authority, Department of
Environment, Govt. of Maharashtra has uploaded the approved CZMP of
Mumbai City and Mumbai Suburban, 2019 in their website, which is as per the
Coastal Regulation Zone Notification, 2019. The approved CZMP of the area
under reference is given at Annexure-5 for kind reference and the copy of the
same is available at
https://mczma.gov.in/sites/default/files/CZMP%20MH%2076 .pdf

The area under reference i.e. C.S. no. 145 was superimposed on the approved
CZMP of Mumbai City and Mumbai Suburban, 2019 prepared by the MCZMA.
Copy of superimposed CZMP of Mumbai City and Mumbai Suburban, 2019 is
given at Annexure-6 for kind reference. Based on the analysis and
superimposition of CZMP, it is observed that the aforesaid C.S. no. 145, where
salt harvesting is being done falls under CRZ-IB as per the CRZ Notification,
2019. Further, as s« s. no. (xvii) of section 5.1.2: CRZ-| B - The inter tidal areas
of the CRZ Notification, 2019; salt harvesting and associated facilities are being
regulated or permissible in the CRZ-I B areas.

Also, based ig_and superimposition of CZMP, it is observed that
the existj @ nphery of slat pan at C. S. no. 145) which is

repairedl & a
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buffer zone i.e. CRZ-1 A as per the CRZ Notification, 2019. Further, 5.1.1 of
section 5.0 of the CRZ Notification, 2019 stipulates about regulation of
permissible activities in CRZ-IA; wherein certain activities shall be permitted like
laying of pipelines, transmission lines, conveyance systems or mechanisms
and construction of road on stilts, etc. that are required for public utilities.
However, the aforesaid section of CRZ Notification, 2019 doesn’t specify about
repair & augmentation of existing bunds. Whereas, only in CRZ-1 B-The inter
tidal areas, bunding activities are permitted. Nevertheless, carrying out
repairing & augmentation works of existing bund (by dumping unprocessed
C&D waste & debris), falling within 50 m mangrove buffer zone without prior
permission is not justifiable and also not a permitted activity as per CRZ
Notification, 2019.

ix. As informed by the operator of slat pan/salt manufacturer, total seven bore-
wells have been installed within the slat pan area for extraction of slat laden
ground water and subsequent channelizing into salt pans for
manufacturing/harvesting slat.

x. Some of the photographs taken during the joint committee inspection is given
at Annexure-7 for kind ready reference. '

. 4.0 Conclusions

The alleged area i.e. C.S. no. 144 & 145 is under M/s Hormoz Salt Works are owned
by the Gouvt. of India. However, the aforesaid C.S. no. 145 is being operated by the
salt manufacturer for harvesting of salt. Presently, an eviction proceeding against the
salt manufacturers under provisions of Public Premises Act, 1971 is pending before
the Estate Officer of Dy. Salt Commissioner’s Office since 2013. Based on the analysis
and superimposition of CZMP, it is observed that the aforesaid C.S. no. 145, where
salt harvesting is being done falls under CRZ-IB as per the CRZ Notification, 2019.
Further, a- ».- s. no. (xvii) of section 5.1.2: CRZ-| B - The inter tidal areas of the CRZ
Notification, 2019; salt harvesting and associated facilities are being regulated or
{ CRZ-1 B areas.

i
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Also, based on the analysis and superimposition of CZMP, it is observed that the
existing bund (along the periphery of slat pan at C. S. no. 145) which is repaired &
augmented by dumping C&D waste, falls within the 50 m mangrove buffer zone i.e.
CRZ-l A as per the CRZ Notification, 2019. The activities regulated under CRZ-| A of
the CRZ Notification, 2019 doesn't specify about repair & augmentation of existing
bunds. Whereas, only in CRZ-l B-The inter tidal areas, bunding activities are
permitted.

Damage of bunds reportedly due to Taukte Cyclone in May, 2021, the repairing

activities is carried-out by the operator of slat pan/salt manufacturer by dumps
waste & debris in order to prevent intrusion of sea into salt pans wate
tides.

During site inspection no mangroves were observed towards landward \ % ie. in
pan area (CRZ-1 B). However, dense mangroves are observed toward éye
side i.e. in close proximity to the existing outer bund of salt pan. Opera :
pan/salt manufacturer has not obtained permission from the Dy. Salt Commissioner's
Office to carry-out repair or maintenance of outer bund of the salt works. Nevertheless,
carrying out repairing & augmentation works of existing bund (by dumping
unprocessed C&D waste & debris), falling within 50 m mangrove buffer zone i.e. CRZ-
| A, without prior permission is not justifiable and also not a permilteél activity as per
CRZ Notification, 2019.

As per the annual report on Construction and Demolition Waste Managemeni Rules,
2016 for the state of Maharashtra (2020-2021) published by MPCB that MCGM,
Mumbai generated 34,58,548 MT of C&D waste during calendar year January to
December, 2020. Further, based on the aforesaid report it is observed that MCGM
doesn’t have designated C&D waste processing facility for handling & processing of
C&D waste and the aforesaid quantity of 34,58,548 MT of C&D waste was disposed
by landfilling without processing or filled in low lying area. In absence of such
environmentally sound C&D waste processing facility, undue/unauthorized
utilization/disposal of unprocessed C&D waste in low lying areas, CRZ areas or in any
other areas cannot be ruled-out, as it is evident from the present matter; where the

unprocessed C&D waste is being utilized for repairing & augmentation activities of
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outer bunds of slat works/pan, which is falling within the 50 m mangrove buffer zone
as per the superimposed map of the area under reference.

Whereas the C.S. no. 144 is being encroached by sium dwellers by reclaiming the
land and constructing houses made of brick masonry & cement roofing sheets. Also,
some temporary structures are raised in south-western side of C.S. no. 144 by the
operator of slat pan/salt manufacturer by reclaiming the land with dumping C&D waste
& debris. Similarly, the C.S. no. 117 belongs to Govt. of Maharashtra, is also being
encroached by slum dwellers by reclaiming the land. Based on the analysis and
superimposition of CZMP, it is observed that C.S. no. 144 and 117 falls under CRZ-l,
where certain activities are permitted as per section 5.2 of 5.0 of the CRZ Notification,
2019, stipulates about regulation of permissible activities in CRZ. The construction of
buildings for residential purposes, schools, hospitals, institutions, offices, public
places, etc. shall be permitted only on the landward side of the existing road, or on'the
landward side of existing authorised fixed structures is permitted w.r.t. subject to the
local town and country planning regulations as applicable from time to time, and the
norms for the Floor Space Index (FSI) or Floor Area Ratio (FAR) prevailing as on the
date of Notification.

5.0 Recommendations
(a) For violations of provisions of CRZ Notification, 2019
In view of the aforesaid violations of:

i. Dumping C&D waste/debris for carrying out repairing & augmentation works of
existing bund, falling within 50 m mangrove buffer zone i.e. CRZ-l A. The
operator of salt pan/salt manufacturer under the supervision of Office of Dy.
Salt Commissioner, Mumbai and F(N)/ M(W) Ward of MCGM may be directed
to remove the unauthorized dumping of C&D waste and shall dispose the same
in an environmentally sound manner in the nearby C&D waste processing
facility at Navi Mumbai or other facility, as appropriate.

(b) Dy. Salt Commissioner, Hon'ble Collector Mumbai / Mumbai Suburban & F(N)/
ard of MCGM may take appropriate action and also to remove illegal

Miss S
/ Gk aﬂa;i s \ori ai onditio
( = o' )ga condition.
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Item No. 04 (Court No. 1)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(By Video Conferencing)

Original Application No. 343/2021

Madhura Rajesh Tawde Applicant

Versus

State of Maharashtra Respondent

Date of hearing: 15.12.2021

", CORAM: HON’'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

:., Application is registered based on a complaint received by e-mail

ORDER

Grievance in this application is for remedial action against damage
to the environment in Mumbai city near coastal road at Wadala to Mahul,
close to Chembur to CST freeway by adding debris on the salt pan,
making island out of it and encroaching the same, affecting the
mangroves which are important for Mumbai city. Unauthorized
structures are against CRZ Regulations issued under Environment

(Protection) Act, 1986.

2 In view of above, we find it necessary to require a factual and action
taken report from a six-member joint Committee of Maharashtra Coastal
Zone Management Authority (MCZMA), CPCB, State PCB, SEIAA,
Maharashtra, BMC and the concerned District Magistrate. State PCB and

CZMA will be the nodal agency for coordination and compliance. The joint
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MINUTES OF THE FIRST MEETING OF JOINT COMMITTEE CONSTITUTED IN
COMPLIANCE OF THE ORDER DATED 15/12/2021 PASSED BY THE HON'BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN ORIGINAL
APPLICATION NO. 343/2021, MADHURA RAJESH TAWADE VIS STATE OF
MAHARASHTRA ORS.

The Hon'ble NGT in the aforesaid matter vide order dated 15/12/2021 constituted a
six-member joint committee of Maharashtra Coastal Zone Management Authority
(MCZMA), CPCB, MPCB, SEIAA, Maharashtra, BMC and the concerned District
Magistrate. The nodal agency for coordination and compliance will be the MPCB and
the MCZMA. Grievance in the application is about remedial action against the
damage to the environment in Mumbai city near coastal road at Wadala to Mahul,
close to Chembur to CST freeway by adding debris on the salt pan, making island
out of it and encroaching the same, affecting the mangroves which are important for
Mumbai city. Also, the applicant mentioned that unauthorized structures have been
constructed which are against CRZ Regulations issued under Environment
(Protection) Act, 1986. Copy of the said order dated 12/01/2022 of Hon’ble NGT is
given at Annexure-l. The operative directions of the Hon'ble NGT to the aforesaid
joint committee in brief are as follows;

i. To undertake site visit and interact with the stakeholders;
ii. To plan and execute remedial measures in accordance with law;

In compliance with aforesaid order of the Hon'ble NGT, the six-member joint
committee has been constituted by MPCB comprising of following officials.

1. Maharashtra Coastal Zone Management Authority Member

2. Representative from CPCB, Regional Office, Pune Member

3. Member of SEIAA, Maharashtra Member

4. Municipal Commissioner, MCGM or his representative Member

5. District Collector, Mumbai Suburban District or his representative Member

6. Regional Officer, MPCB, Mumbai Member
Convener

First meeting of the joint committee was convened on 11/03/2022 at M West Ward-
MCGM, Chembur, Mumbai. List of participants present in the aforesaid joint
committee meeting is given in at Annexure - |l

Representative from MPCB, Mumbai welcomed all the members of the joint
committee and invitee participants. He briefed about the issue of unauthorised
of debris at near Costal road at Wadala to Mahul, closed to Chembur to
, regarding constitution of joint committee for compliance of the order
021 passed by the Hon’ble National Green Tribunal, New Delhi in

Miss. .0 21p:\
GR. Slumba;
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Original Application No. 343/2021 (PB) and also about the operative directions of the
Hon'’ble NGT to the joint committee.

Representative from CPCB, Pune deliberated about identification of exact location of
alleged dumping of debris on salt pan/mangrove areas as mentioned in the Hon'’ble
NGT order or tracking from the public grievance database of MCGM/MPCB/MCZMA
about the aforesaid alleged issues or similar issues. He mentioned about the
requirement of recent CRZ maps prepared by MCZMA and mapping of mangroves
prepared by Maharashtra Remote Sensing Application Centre (MRSAC) for the
aforesaid alleged areas. Further, he deliberated about the C&D waste generation
and its present management practice in Mumbai City. He put forward before the joint
committee to have an initial reconnaissance survey of the alleged areas to delineate
and to gather the preliminary information about the issue of dumping of debris in salt
pans and mangrove areas.

Representative from MCZMA mentioned about availability of latest CRZ maps of
Mumbai City and Suburban, which are published recently in 2021. He mentioned
about need to involve the stakeholders for deliberation of issues and also
compliance of Hon’ble NGT order dated 15/12/2021.

Meeting concluded with vote of thanks to the dais.

After the detailed deliberation, joint committee along with officials of MCGM visited
the alleged areas near costal road at Wadala to Mahul, close to Chembur to CST
freeway. It is observed that near coastal road, adjacent to Chembur to CST freeway;
wide area of salt pan exists and it is within the jurisdiction of F-North Ward of MCGM,
Mumbai. The joint committee interacted with the personnel working at salt pan and
gathered that the said salt pan is a private land situated at C.S.no. 144 & 145, owned
by Shri Garodia and it has been spread over about 100 to 110 acres. Also, the joint
committee observed that at C.S.no. 144, majority of the area has been encroached
by slum dwellers by constructing houses made of brick masonry and cement roofing
sheets. Besides the aforesaid C. S.no. 144, majority of the area has also been
encroached by slum dwellers at C. S. no. 117 (land belonging to Govt.). The joint
committee observed that along the periphery of slat pan at C. S. no. 145, dense
mangroves have been spread but the owner of slat pan i.e. Shri Garodia has
constructed a huge bandh (app. 5 feet height & 10 feet width, made of C&D waste)
between the dense mangrove area and salt pans. He informed to the joint committee
that C&D waste reportedly generated from South Mumbai is being dumped by the
private parties upon obtaining his consent. He further informed to the joint committee
that such bandh has been constructed to prevent i ion of creek water into salt
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MINUTES OF THE SECOND MEETING OF JOINT COMMITTEE CONSTITUTED IN
COMPLIANCE OF THE ORDER DATED 15/12/2021 PASSED BY THE HON'BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN ORIGINAL
APPLICATION NO. 343/2021, MADHURA RAJESH TAWADE VIS STATE OF
MAHARASHTRA ORS. Dated 25/5/2022

Second meeting of the joint committee was held on 25/05/2022 at F/N Ward Office, Matunga,
Mumbai to discuss on the progress of decisions taken during previous meeting of the joint
committee. List of participants present in the aforesaid joint committee meeting is given at
Annexure-l.

Representative from MPCB, Mumbai welcomed all the members of the joint committee and
invitee participants from Sait Pan Department, Mumbai. He briefed about the decisions taken
during previous meeting of the joint committee.

The joint committee members deliberated about the issue of unauthorised disposal of debris
at near Costal road at Wadala to Mahul, closed to Chembur to CST freeway. Also, about the
status of ownership of alleged land at C. S. no. 117, 144 & 145, where unauthorized disposal
of debris observed during the previous joint committee visit and unauthorised encroachment
by slum dwellers. Subsequently, it was decided fo collect various records/documents from Salt
Pan Department about the status of ownership of alleged land at C.S. no. 117, 144 & 145
along with PR card.

Decisions:
After detailed discussions, following decisions were taken by the joint committee;
i. MPCB to pursue with Slat Pan Department, Mumbai for submission of following:

a. chronology of events w.r.t. petition filed by the Slat Pan Department, Mumbai
before the Hon’ble Court(s) against the occupier of salt pan and its present
thereof, (including copies of orders, reply affidavits filed etc.);

b. copies of letter if any; addressed by the occupier of slat pan to the Salt Pan
Department, Mumbai for seeking permission to dump C&D waste for the
reported repair/maintenance of bandh along the periphery of slat pan;

c. copies of reply if any; by the Salt Pan Department, Mumbai addressed to the

occupier of the salt pan for giving consent/permission to utilize/dump C&D
waste at the alleged C.S. no(s).

copies of action taken if any; against the occupier of the salt pan, if no

Mg; .0 Pate! uylization of C&D waste for augmenting the existing bandh;

. ‘!'J‘lhf“'l')pi q}‘u
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GOVERNMENT OF INDIA
IS NI FREL

i Office of the Deputy Salt Commissicner
1 Email: dsaltcom.mum@nicin veedar fedir, St A0 Exchange Building, 4™ floor
l Phone: 022-20825206 X AR TATART W Sir Shivsagar Ramgulam Marg
022-20822192 ¥rE 2z, HaE - 400001 Ballard Estate, MUMBAI - 400001

BY EMAIL / SPEED POST

C. No. D-11030/1/Land/2008/1l/ 4y ¥ © Date; ¢ /08/2022
t}

To
\Ae Regional Officer,

Maharashtra Pollution Control Board,
Kalpataru Point, 1% Floor, Sion Crucial,
Opp. Cineplanet Cinema, Sicn (East),
Mumbai — 400022.

Sub:- Damage to the environment due to destruction cf
mangroves by dumping debris on salt pan lands at Wadala
— Hormoz salt works — Reg.

Sir,

Please refer to your letter No. MPCB/ROM/TB-1367 dated
03.06.2022 on the above subject.
L/

The information desired by your abeve referred letter is as below:-

i) Status of ownership of land bearing CS No. 117, 144 & 145 of Salt
Pan Division, Wadala : It is informed that lands bearing CS No. 144 &
145 under Hormoz salt works are cwned by Government of India.
Property cards of these CS Nos. are available online and the same can
be downloaded.
ii) Status of Litigation or petition with regard to salt pan lands
{ against occupier : In case CS No. 144 & 145 of Sait Pan Division,
@Q Wadala, no litigation in any court is pending. But an eviction
M proceedings against the salt manufacturers under provisions of Public

Premises Act 1971 is pending before the Estate Officer of this

"é\ %A\Depamnent since year 2013.
7 .
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CRZ CATEGORY
CRZ -1
BEE crz-1a
s |~ | Eco Sensitive Zone - CRZ IA
1. 50m Mangrove Buffer Zone - CRZ IA
EFE CRZIB

CRZ I
CRZ Il

CRZ -l
NDZ - Within CRZ || - Greater Mumbat

% No Development Zone

CRZ -V
CRZ - IVA (Uplo 12 NM)
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Annexure-7

19°1'9.91377"N 72°52'34.43334"E

36 Bombay Port Trust Road
Chembur
Mumbai
Maharashtra
11 Mar 2022 12:56:34
Photograph-1: Location of salt pan at C. S. no. 144 & 145 near Costal road at Wadala to Mahul,
close to Chembur to CST freeway.

19°1'9.80423"N 72°52'35.00757'E

36 Bombay Port Trust Road

Chembur

Mumbai

: Maharashtra

15 nacr 2022 12:58:00

Photograph-3: A view of salt pan at C. S. no. 144 & 145 nept’ Gos§alro c‘f,q 2edala to Mahul,
close to Chembur to CST freeway. S e 9
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19°1'10.16362"N 72°52'34.5637"E
36 Bombay Port Trust Road
Chembur
Mumbai
Maharashtra
b 11 Mar 2022 13:58:37
Photograph-3: lllegal encroachment of sIUm dwellers at C. S. no. 144 (Pvt land) & C. S. no. 117
(Govt. land), originally a marshy land and also covered with mangroves.

Photograph-4: Unauthodzed dumpfng of C&D waste acﬂacenr to mang; area alo;rg the entire
periphery of the reported Pvt. land at C. S. no. 144 & 145, operated by Shri Garodia.
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L : 11Ma!’2022132211
Phatograph-s Unauthonzed dumpfng of ca.n waste adjacent to mangrove area along the entire
periphery of the reported Pvt. land at C. S. no. 144 & 145, operated by Shri Garodia. ~

e

,-
A
-~
,,

: aharashtra
T 11%351.7:37

Phorograph -6: A c!oser view of unauthonzed dumptng of C&D waste adjacent ra mangrove area
along the entire periphery of the reported Pvt. land at C. S. no. 144 & 145, operated by Shri

Garodia.
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Contd/-

19°0'48.17203"N 72°52'33.56099"E
Hqas

AERIY

11 Mar 2022 13:39:54

Photograph-7: Conventional bund created along the periphery of the reported Pvt. land at C. S.
no. 144 & 145, operated by Shri Garodia, to prevent the ingress of creek water into salt pans.

19"1 9.76727"N 72°52'40.88473"E
Mumbai
Maharashtraj
= 11 Mar 2022 14:06:36
Photograph -8: Bore—weﬂ(sj mstaﬂed wrthm the sa!t pan premises i.e. on reported Pvt. land at C.
S. no. 144 & 145, operated by Shri Garodia to draw salt-laden ground water for harvesting the
salt.
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Item No. 07 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 343/2021

Madhura Rajesh Tawde Applicant

5 Versus

State of Maharashtra Respondent
Date of hearing: 28.09.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

Respondent(s): Mr. Mukesh Verma, Advocate for MPCB & MCZMA

ORDER

15 Grievance in this application is for remedial action agahst%
to the environment in Mumbai city near coastal road at Wadala to Mahul; -
close to Chembur to CST freeway by adding debris on the salt pan,
making island out of it and encroaching the same, affecting the
mangroves which are important for Mumbai city. Unauthorized

structures are against CRZ Regulations issued under Environment

(Protection) Act, 1986.

2. Vide order dated 15.12.2021, the Tribunal sought a factual and
action taken report from a six-member joint Committee of Maharashtra
Coastal Zone Management Authority (MCZMA), CPCRB, State PCB, SEIAA,

Maharashtra, BMC and the concerned District Magistrate.
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In pursuance of above, report of the joint Committee has been filed

on 26.09.2022 by the State PCB with following observations, conclusion

and

Miss. 1D Foas

recommendations:

“3.0 Observations and findings

This report is outcome containing factual and action taken
report of the said joint committee based on the meetings of the
Jjoint committee, information received from concerned agencies
viz. Office of the Dy. Salt Commissioner and MCZMA through
MPCB, followed by site inspection and subsequent discussions
of the joint committee. The observations & findings of the joint
committee are given as below.

i The alleged areas as per Hon'ble NGT order i.e. area near
costal road at Wadala to Mahul, close to Chembur to CST
Jfreeway is a wide area of salt pan within the jurisdiction of
F-North / M-West Ward of MCGM, Mumbai.

i As per the preliminary information gathered during
joint committee inspection dated 11/03/2022, prima-

GR. Mhimas s facie the said salt pan is a private land situated at
Rea f":.!?'!f{ 4 ] C.S.no. 144 & 145, operated by Shri Garodia and it
e D' / <F ¢ has spread over about 100 to 110 acres. Wherein, at
"”,",‘ :C A?: / C.S.no. 144, majority of the area has been encroached
24""2”2_%,/ o0 by slum dwellers by constructing houses made of brick

masonry and cement roofing sheets. Besides the
aforesaid C. S.no. 144, majority of the area has also
been encroached by slum dwellers at C. S. no. 117
(reportedly land belonging to Gouvt. of Maharashtra).

iit. As per the information provided by Dy. Salt
Commissioner, Mumbai vide letter dated 25/08/2022,
land bearing C.S. no. 144 & 145 under Hormoz Salt
Works are owned by the Govt. of India. However, the
aforesaid C.S. nos. are being operated by the salt
manufacturers and as per the aforesaid letter dated
25/08/2022, an eviction proceeding against the salt
manufacturers under provisions of Public Premises Act,
1971 is pending before the Estate Officer of Dy. Salt
Commissioner's office since 2013.

w. It is observed that along the periphery of slat pan at C.
S. no. 145, dense mangroves have been spread.
Howeuver, the operator of slat pan/salt manufacturer
i.e. Shri Garodia has constructed a huge bund (app. 5
feet height & 10 feet width, made of unprocessed C&D
waste] befween the dense mangrove area and salt
pans. It was informed that C&D waste reportedly
generated from South Mumbai is being dumped by the
private parties upon obtaining consent of operator of
salt pan. However, no documentary evidences for prior
consent for dumping/utilization of C&D waste were
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produced to the joint committee. It was further informed
to the joint committee that such bund has been
constructed to prevent intrusion of creek water into salt
pan from adjacent creek, without construction of such
bund the intrusion of creek water may causes flooding
and also significantly affects the quality of salt in the
salt pans.

v. As per the information provided by the Dy. Salt
Commissioner, Mumbai vide letter dated 25/08/2022, the
operator of slat pan/salt manufacturer has not obtained
permission from the Dy. Salt Commissioner's Office to
carry-out repair or maintenance of the salt work outer
bund. Further, it was also informed by the Dy. Salt
Commissioner, Mumbai that no permission was granted
to the operator of slat pan/salt manufacturer or also no
such permission may not be required for regular repair
or maintenance of the outer embankment of salt works.

vii  Further, it is observed from the reply submitted by the
Dy. Salt Commissioner, Mumbai vide letter dated
27/04/2022 to the Director, Vanashakti (w.r.t. the
representation made by Vanashakti regarding massive
dumping of debris on wetlands, mangroves and salt
pans at Wadala, Mumbai) that bunds located in the
alleged area of about 1 km long was damaged due to
Taukte Cyclone in May, 2021. Accordingly, the operator
of slat pan/salt manufacturer has carried-out repairing
activities by dumping debris in order to prevent
intrusion of sea into salt pans water during high tides.

Maharashtra Coastal Zone Management Authority,
Department of Environment, Govt. of Maharashtra has
uploaded the approved CZMP of Mumbai City and
Mumbai Suburban, 2019 in their website, which is as
per the Coastal Regulation Zone Notification, 2019 The
approved CZMP of the area under reference is given at
Annexure-5 for kind reference and the copy of the
same is available at

https://mczma.ciov.in/ sites/ default CZMP°/ 020MH
%2076.01

viii. The area under reference ie. C.S. no. 145 was
superimposed on the approved CZMP of Mumbai City
and Mumbai Suburban, 2019 prepared by the MCZMA.
Copy of superimposed CZMP of Mumbai City and
Mumbai Suburban, 2019 is given at Annexure-6 for
kind reference. Based on the analysis and
superimposition of CZMP, it is observed that the
aforesaid C.S. no. 145, where salt harvesting is being
done falls under CRZ-IB as per the CRZ Notification,
2019. Further, as per s. no. (xvii) of section 5.1.2: CRZ-1
B - The inter tidal areas of the CRZ Notification, 2019;
salt harvesting and associated facilities are being
regulated or permissible in the CRZ.I B areas. Also,
based on the analysis and superimposition of CZMP, it
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is observed that the existing bund (along the periphery
of slat pan at C. S. no. 145) which is repaired &
augmented by dumping C&D waste, falls within the 50
m mangrove buffer zone i.e. CRZ-I A as per the CRZ
Notification, 2019. Further, 5.1.1 of section 5.0 of the
CRZ Notification, 2019 stipulates about regulation of
permissible activities in CRZ-IA; wherein certain
activities shall be permitted like laying of pipelines,
transmission lines, conveyance systems or mechanisms
and construction of road on stilts, etc. that are required
JSor public utilities. However, the aforesaid section of
CRZ Notification, 2019 doesn't specify about repair &
augmentation of existing bunds. Whereas, only in CRZ-I
B-The inter tidal areas, bunding activities are
permitted. Nevertheless, carrying out repairing &
augmentation works of existing bund (by dumping
unprocessed C&D waste & debris), falling within 50 m
mangrove buffer zone without prior permission is not
Jjustifiable and also not a permitted activity as per CRZ
Notification, 20189.

As informed by the operator of slat pan/salt
manufacturer, total seven bore-wells have been
installed within the slat pan area for extraction of slat
laden ground water and subsequent channelizing into
*salt pans for manufacturing/ harvesting slat.

x. Some of the photographs taken during the joint committee
inspection is given at Annexure-7 for kind ready reference.

4.0 Conclusions

The alleged area i.e. C.S. no. 144 & 145 is under M/s Hormoz
Salt Works are owned by the Govt. of India. However, the
aforesaid C.S. no. 145 is being operated by the salt
manufacturer for harvesting of salt. Presently, an eviction
proceeding against the salt manufacturers under provisions

of Public Premises Act, 1971 is pending before the Estate

Officer of Dy. Salt Commissioner's Office since 2013. Based
on the analysis and superimposition of CZMP, it is observed
that the aforesaid C.S. no. 145, where salt harvesting is
being done falls under CRZ-IB as per the CRZ Notification,
20189. Further, as per s. no. (xvii) of section 5.1.2: CRZ-I B -
The inter tidal areas of the CRZ Notification, 2019; salt
harvesting and associated facilities are being regulated or
permissible in the CRZ-I B areas.

Also, based on the analysis and -superimposition of CZMP, it
is observed that the existing bund (along the periphery of slat
pan at C. S. no. 145) which is repaired & augmented by
dumping C&D waste, falls within the 50 m mangrove buffer
zone i.e. CRZ-I1 A as per the CRZ Notification, 2019. The
activities requlated under CRZ-I A of the CRZ Notification,
2019 doesn't specify about repair & augmentation of existing
bunds. Whereas, only in CRZ-I B-The inter tidal areas,
bunding activities are permitted.
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Damage of bunds reportedly due to Taukte Cyclone in May,
2021, the repairing activities is carried-out by the operator of
slat pan/salt manufacturer by dumping C&D waste & debris
in order to prevent intrusion of sea into salt pans water
during high tides.

During site inspection no mangroves were observed towards
landward side i.e. in salt pan area (CRZ-I B). However, dense
mangroves are observed towards creek-ward side i.e. in close
proximity to the existing outer bund of salt pan. Operator of
slat pan/salt manufacturer has not obtained permission from
the Dy. Salt Commissioner's Office to carry-out repair or
maintenance of outer bund of the salt works. Nevertheless.
carrying out repairing & augmentation works of existing bund
(by dumping unprocessed C&D waste & debris), falling within
50 m mangrove buffer zone i.e. CRZ-1 A, without prior
permission is not justifiable and also not a permitted activity
as per CRZ Notification, 20189.

As per the annual report on Construction and Demolition
Waste Management Rules, 2016 for the state of Maharashtra
(2020-2021) published by MPCB that MCGM, Mumbai
generated 34,58,548 MT of C&D waste during calendar year
January to December, 2020. Further, based on the aforesaid
report it is observed that MCGM doesn't have designated C&D
waste processing facility for handling & processing of C&D
waste and the aforesaid quantity of 34,58,548 MT of C&D
waste was disposed by landfilling without processing or
filled in low lying area. In absence of such environmentally
sound C&D waste processing facility, undue/unauthorized
utilization/disposal of unprocessed C&D waste in low lying
areas, CRZ areas or in any other areas cannot be ruled-out,
as it is evident from the present matter; where the
unprocessed C&D waste is being utilized for repairing &
augmentation activities of outer bunds of slat works/pan,
which is falling within the 50 m mangrove buffer zone as per the
superimposed map of the area under reference.

ereas the C.S. no. 144 is being encroached by slum
llers by reclaiming the land and constructing houses
made of brick masonry & cement roofing sheets. Also, some

/ Miss. M.D.Patel

K 'f GX, Mimtai thimporary structures are raised in south-western side of C.S.
' T Reg 65,242 "Q‘ 144 by the operator of slat pan/salt manufacturer by
(e Cxp. Dat2 / recfaiming the land with dumping C&D waste & debris.

e, o 28.5.200m /) #Supilarly, the C.S. no. 117 belongs to Gout. of Maharashtra, is
- — "'t' so being encroached by slum dwellers by reclaiming the
\\E}"‘ e c_' and. Based on the analysis and superimposition of CZMP, it

N ””“ is observed that C.S. no. 144 and 117 falls under CRZ-II,
where certain activities are permitted as per section 5.2 of 5.0
of the CRZ Notification, 2019, stipulates about regulation of
permissible activities in CRZ. The construction of buildings for
residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward
side of the existing road, or on the landward side of existing
authorised fixed structures is permitted w.r.t. subject to the
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local town and country planning regulations as applicable
from time to time, and the norms for the Floor Space Index
(FSI) or Floor Area Ratio (FAR) prevailing as on the date of
Notification.

5.0 Recommendations

(a) For violations of provisions of CRZ Notification, 2019
In view of the aforesaid violations of:

i Dumping C&D waste/debris for carrying out repairing
& augmentation works of existing bund, falling within
50 m mangrove buffer zone ie. CRZ-I A. The operator
of salt pan/salt manufacturer under the supervision of
Office of Dy. Salt Commissioner, Mumbai and F(N)/
M{(W) Ward of MCGM may be directed to remove the
unauthorized dumping of C&D waste and shall
dispose the same in an environmentally sound manner
in the nearby C&D waste processing facility at Navi
Mumbai or other facility, as appropriate.

(b) Dy. Salt Commissioner, Hon'ble Collector Mumbai /
Mumbai Suburban & F(N)/ M(W) Ward of MCGM may
take appropriate action and also to remove illegal
encroachments (construction of houses & other

ﬁ, temporary structures) at C. S. no. 144 & C. S. no. 117,
which is a CRZ-II area, so as to ensure the restoration of
Miss. !‘.’1.0}'_ ‘-1{},-_- \ x 1._1 the aforesaid area to its ariginal condition.
ot x
GR'M?T:?:; | <) MCGM may be directed to submit a time bound
Reg-“--:lp f{ action plan along with budgetary estimate for
EX. Z":ﬁﬁ f,/ I~ [ selection of appropriate site as per Schedule-I of the
Apese C%r‘ Construction and Demolition Waste Management
Rules, 2016 and also to establish adequate C&D
waste processing facility for handling, processing &
disposal of C&D waste as per Rule 6 of the
Construction and Demolition Waste Management
Rules, 2016.

(d) Till such facility is established w.r.t. (c) as above,
MCGM to issue detailed directions with regard to
proper collection, management of C&D waste within
its jurisdiction in accordance with the provisions of
aforesaid Rules. Also, to ensure that such waste
should be processed only at nearby processing
facility. Further, MCGM should increase surveillance
activities to abate undue/unauthorized disposal of
Cé&D waste at sensitive areas viz. CRZ areas, river
banks, etc. Office of the Dy. Salt Commissioner,
Mumbai should ensure that no undue/unauthorized
dumping of C&D wastes in the areas under their
Jurisdiction may not be permitted in near future, as
in the present case the alleged area falls within 50
m mangrove buffer zone i.e. CRZ-I A, as per CRZ
Notification, 20109. However, in case such
undue/unauthorized dumping is observed/reported
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through public grievances etc., such instances may

be immediately brought to the notice of MCGM for

taking appropriate penal action against violators.”
4. We have heard learned Counsel for the State PCB. The report
shows that there have been unchecked violations by way of
encroachments, construction of bund, other illegal constructions ‘and
dumping of debris in violation of environmental norms and to the
detriment of environment, particularly mangroves. However, the
Committee has not indicated the violators of CRZ Notification and also

not mentioned the action taken or proposed against such violators.

S. The recommendations in the report to remove unauthorized
dumping of waste, removing illegal encroachments and restoration of the
area have to be accepted. MCGMA has to prepare a time bound action
plan with budgetary support in the matter and has to issue directions for
scientific handling of waste. The Salt Commissioner, Mumbai has also to
take necessary action in the matter. This needs to be overseen by the
Principal Secretary, Environment, Maharashtra. NCZMA has also to
oversee compliance in terms of Notification dated 11.05.2022 issued by
the MOEF&CC. The NCZMA and Principal Secretary, Environment,
Maharashtra may file action taken reports after coordinating with
concerned authorities, particularly giving progress in encroachments
removed, waste collected and sent to authorized processing plant,
restoration of degraded/encroached area and plan to set up C&D
processing plants and other associated actions within two months by
email at judicial-ngti@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Imaﬂ:%

T4
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Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein
officials from the MCGM, Salt Commissioner, District Collector. Mumbai City and MPCB were
present for deliberations. A copy of the order dated 28.9.2022 of Hon'ble NGT along with
minutes of the 1* review meeting is sent 1o you once again for ready reference.

3. As per the above said Hon'ble NGT order. Principal Secretary, Environment
Department, Maharashira may remain present in person for interaction with the Tribunal by
vide conference on the next date™ The next date in the matter is 2/1/2023.

4. In the light of above, you are once again directed to take immediate action of removal of
encroachments / authorized structures on Survey No. 117 which belongs to State of Maharashtra
on or before 10™ November, 2022. Action taken report be submitted to the Department
immediately, so that Honble NGT could be appriaised about the action on next date of hearing
i.e. listed on .2 Januarv, 2023. Pease treat this as MOST URGENT .

Yours faithfully,

E, ~
Gper TR

(Abhay Pimparkar)
Director, Environment and Climate Change Dept

and MS, MCZMA

Copy for information to:
l. Secretary, Environment & Climate Change Department, 2™ Floor, Room No. 217,

Annexe Building, Mantralaya, Mumbai.
2. Sclect File-TC4

Scanned by CamScanner
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MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 22029388 No.OA 2022 /CR3/TC-4

E-mail :dirl.mev-mh@nic.in Office of the -

Website: https:/meama gov.in/ Maharashtra Coastal Zone Management Authority,
] ' Environment & Climate Change Department,

15* floor, New Administrative Building, e
Mantralaya, Mumbai- 400 032,

Date: 1.11.2022
To,
Prema Joshi,
Salt Commissioner, Government of India,
New Delhi
SUB: Regarding compliance of Order dated 28.9.2022

National Green Tribunal, Principal Bench, New Delhi in
Application No. 343/2021 (Madhura Rajesh Tawade V/s State of
Maharashtra)

Your Kind attention is requested in the matter of Original Application No. 343/2021 filed

by Madhura Rajesh Tawade versus State of Maharashtra before the Hon’ble National Green

Tribunal, Principal Bench, New Delhi. Grievance in this application was for remedial action
against damage to the environment in Mumbai City near coastal road at Wadala to Mahul, close
to Chembur to CST freeway by addicting debris on the salt pan, making island out of it and
encroaching the same, affecting the mangroves. Unauthorized structures are against CRZ
regulations issued under Environment (Protection) Act, 1986.

2 It is to inform that vide order dated 15.12.2021, the Hon’ble NGT had earlier sought a
factual and action taken report from a six member joint committee comprising of MCZMA,
CPCB, MPCB, SEIAA, BMC and concerned District Magistrate. In pursuance of the said order,
a joint committee had submitted its report on 26.9.2022 before Hon'ble NGT. Copy of the said
joint committee report is attached herewith,

3. Presently, the Hon’ble NGT has passed an order dated 28.9.2022 in Original Application
No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra), which is as follows:

“The recommendations in the report to remove unauthorized dumping of waste,
removing illegal encroachments and restoration of the area have ta be accepted. MCGM
has fo prepare a time bound action plan with budgetary support in the matter and has
fo issue directions for scientific handling of waste. The salt commissioner Mumbai has
also 1o take necessary action in the matter. This nceds to be overseen by the Principal

|
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/ Secretary, Environment, Maharashtra. NCZMA has also to oversee campliance in terins
of Nolification dated 11.5.2022 issued by the MoEF&CC. The NCZMA and Principal
Secretary, Environment Maharashtra may file action taken reports afler coordinating
with concerned authorities, particularly giving progress in encroachments removed,
waste collected and sent to authorized processing plant. restoration of degraded /
encroached area and plan to set up C&D processing planis and other associated actions

within two months by email at judicial-ngt@gov.in preferably in the form of searchabie
PDF / OCR support PDF and in in the form of image PDF."

A copy ofthe above said order of the Hon’ble NGT is attached herewith.

4, In the matter, first (1) review meeting was held on 18% October 2022 in the chamber of
Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein
officials from the MCGM, Salt Commissioner, District Collector, Mumbai City and MPCB were
present for deliberations. A copy of the minutes of the said meeting is attached herewith.

5 I.n the light of above, in order to comply with above stated order dated 28.9.2022 of the
Hon’ble NGT in time bound manner, following directions are issued to MCGM:

a) Salt Commissioner should extend support and act in coordination with MCGM and
District Collector, Mumbai City to immediately take necessary action of removal of
encroachments/ illegal constructions on subject Jand

b) Salt Commissioner should not allow the salt pan operators / salt manufactures to allow

the collection / dumping of the C&D waste on salt pan land. Deputy Salt Commissioner

should issue notices to salt salt pan operators / salt manufactures for the same,

ction taken report be submitted to the Department at the earliest.

@TA

Miss. fAD.Patel Yours faithﬁ.lléy:
GR. Mum Hal
Rag. Ho.212
Exp. Dotz (Narendra D. Toke)! | It W
Director, Environment and Climate Change Dept

and MS, MCZMA

opy for information to:

I. Secretary, Environment & Climate Change Department. 2™ Flocr, Room No. 217,
Annexe Building, Mantralaya, Mumbai.
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Item No. 04

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Miss. M.D.Paiel
GR, Mumbat

(BY HYBRID MODE)

Original Application No. 343/2021

Madhura Rajesh Tawde

Versus
State of Maharashtra Respondent(s)
Date of hearing: 15.03.2023

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BELE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Ms. Madhura Tawde, Applicant in Person

Respondent(s): Mr. Pravin Dasade, Principal Secretary, Environment & Climate
Change & Mr. Abhey Pimpkar, Director, Environment & Climate
Change with Mr. Mukesh Verma, Advocate MCZMA & MPCB

ORDER

1. Grievance in this application is for remedial action against damage
to the environment in Mumbai city near coastal road at Wadala to Mahul,
close to Chembur to CST freeway by adding debris on the salt pan, making
"island out of it and encroaching the same, affecting the mangroves which
are important for Mumbai city. Unauthorized structures are against CRZ

Regulations issued under Environment (Protection) Act, 1986.

2 Vide order dated 15.12.2021, the Tribunal sought a factunal and
action taken report from a six-member joint Committee of Maharashtfra
Coastal Zone Management Authority (MCZMA), CPCB, State PCB, SEIAA,

Maharashtra, BMC and the concerned District Magistrate.
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3. The matter was last considered on 28.09.2022 in the light of report
of joint Committee dated 26.09.2022. Finding serious violations of CRZ
Notification, 2019 by illegal encroachments, dumping of C&D waste and
damage to the mangroves, the Tribunal directed the State Coastal Zone
Management Authority to prepare a time bound action plan for remedial
action to remove unauthorized dumping of waste, encroachments and
restoration of mangroves. Action was also directed to be taken by Salt
Commissioner, Mumbai to be overseen by Principal Secretary,

Environment Department, Maharashtra and NCZMA.

4. Relevant extracts from order of the Tribunal are reproduced below:-

3. In pursuance of above, report of the joint Committee has been
filed on 26.09.2022 by the State PCB with following observations,
conclusion and recommendations:

“3.0 Observations and findings

This report is outcome containing factual and action taken
report of the said joint committee based on the meetings of
the joint committee, information received from concerned
agencies viz. Office of the Dy. Salt Commissioner and MCZMA
through MPCB, followed by site inspection and subsequent
discussions of the joint committee. The observations &
findings of the joint committee are given as below.

S

i The alleged areas as per Hon'ble NGT order Le. area near
costal road at Wadala to Mahul, close to Chembur to CST
Jreeway is a wide area of salt pan within the jurisdiction
of F-North / M-West Ward of MCGM, Mumbai.

i As per the preliminary information gathered during
Jjoint committee inspection dated 11/03/2022, prima-
facie the said salt pan is a private land situated at
C.S.no. 144 & 145, operated by Shri Garodia and it
has spread over about 100 to 110 acres. Wherein, at
C.S.no. 144, majority of the area has been encroached
by slum dwellers by constructing houses made of
brick masonry and cement roofing sheets. Besides the
aforesaid C. S.no. 144, majority of the area has also
been encroached by slum dwellers at C. S. no. 117
(reportedly land belonging to Gouvt. of Maharashtra).

i As per the information provided by Dy. Salt

Commissioner, Mumbai vide letter dated 25/08/2022,
land bearing C.S. no. 144 & 145 under Hormoz Salt
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Works are owned by the Gout. of India. However, the
aforesaid C.S. nos. are being operated by the salt
manufacturers and as per the aforesaid letter dated
25/08/2022, an eviction proceeding against the salt
manufacturers under provisions of Public Premises
Act, 1971 is pending before the Estate Officer of Dy.
Salt Commissioner's office since 2013.

It is observed that along the periphery of slat pan at
C. S. no. 145, dense mangroves have been spread.
However, the operator of slat pan/salt manufacturer
i.e. Shri Garodia has constructed a huge bund (app. 5
feet height & 10 feet width, made of unprocessed C&D
waste) between the dense mangrove area and salt
pans. It was informed that C&D waste reportedly
generated from South Mumbai is being dumped by the
private parties upon obtaining consent of operator of
salt pan. However, no documentary evidences for
prior consent for dumping/utilization of C&D waste
were produced to the joint committee. It was further
informed to the joint committee that such bund has
been constructed to prevent intrusion of creek water
into salt pan from adjacent creek, without construction
of such bund the intrusion of creek water may causes
flooding and also significantly affects the quality of
salt in the salt pans.

As per the information provided by the Dy. Salt
Commissioner, Mumbai vide letter dated 25/08/2022,
the operator of slat pan/salt manufacturer has not
obtained permission from the Dy. Salt Commissioner's
Office to carry-out repair or maintenance of the salt work
outer bund. Further, it was also informed by the Dy.
Salt Commissioner, Mumbai that no permission was
granted to the operator of slat pan/salt manufacturer
or also no such permission may not be required for
regular repair or maintenance of the outer embankment
of salt works.

Further, it is observed from the reply submitted by the
Dy. Salt Commissioner, Mumbai vide letter dated
27/04/2022 to the Director, Vanashakti (w.r.t. the
representation made by Vanashakti regarding
massive dumping of debris on wetlands, mangroves
and salt pans at Wadala, Mumbai) that bunds located
in the alleged area of about 1 km long was damaged
due to Taukte Cyclone in May, 2021. Accordingly, the
operator of slat pan/salt manufacturer has carried-
out repairing activities by dumping debris in order to
prevent intrusion of sea into salt pans water during
high tides.

Maharashtra Coastal Zone Management Authority,
Department of Environment, Gout. of Maharashtra has
uploaded the approved CZMP of Mumbai City and
Mumbai Suburban, 2019 in their website, which is as
per the Coastal Regulation Zone Notification, 2019 The
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approved CZMP of the area under reference is given at
Annexure-5 for kind reference and the copy of the
same is available at

https://mczma.ciov.in/ sites/ default/ files/ CZMP°/ 020M
H%2076.01

viii. The area under reference ie. C.S. no. 145 was
; superimposed on the approved CZMP of Mumbai City
and Mumbai Suburban, 2019 prepared by the MCZMA.
Copy of superimposed CZMP of Mumbai City and
Mumbai Suburban, 2019 is given at Annexure-6 for
kind reference. Based on the analysis and
superimposition of CZMP, it is observed that the
aforesaid C.S. no. 145, where salt harvesting is being
done falls under CRZ-IB as per the CRZ Notification,
2019. Further, as per s. no. (xvii) of section 5.1.2: CRZ-
I B - The inter tidal areas of the CRZ Notification, 2019;
salt harvesting and associated facilities are being
regulated or permissible in the CRZ-I B areas. Also,
based on the analysis and superimposition of CZMP,
it is observed that the existing bund (along the
periphery of slat pan at C. S. no. 145) which is
repaired & augmented by dumping C&D waste, falls
within the 50 m mangrove buffer zone i.e. CRZ-I A as
per the CRZ Notification, 2019. Further, 5.1.1 of
section 5.0 of the CRZ Notification, 2019 stipulates
about regulation of permissible activities in CRZ-IA;
wherein certain activities shall be permitted like
laying of pipelines, transmission lines, conveyance
systems or mechanisms and construction of road on
stilts, etc. that are required for public utilities.
However, the aforesaid section of CRZ Notification,
2019 doesn't specify about repair & augmentation of
existing bunds. Whereas, only in CRZ-I B-The inter
tidal areas, bunding activities are permitted.
Nevertheless, carrying out repairing & augmentation
works of existing bund (by dumping unprocessed C&D
waste & debris), falling within 50 m mangrove buffer
zone without prior permission is not justifiable and
also not a permitted activity as per CRZ Notification,
20189.

ix. As informed by the operator of slat pan/salt
manufacturer, total seven bore-wells have been
installed within the slat pan area for extraction of slat
laden ground water and subsequent channelizing into
salt pans for manufacturing/ harvesting slat.

x. Some of the photographs taken during the joint committee
inspection is given at Annexure-7 for kind ready
reference.

4.0 Conclusions
The alleged area i.e. C.S. no. 144 & 145 is under M/s Hormoz

Salt Works are owned by the Govt. of India. However, the
aforesaid C.S. no. 145 is being operated by the salt
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manufacturer for harvesting of salt. Presently, an eviction
proceeding against the salt manufacturers under provisions of
Public Premises Act, 1971 is pending before the Estate Officer
of Dy. Salt Commissioner's Office since 2013. Based on the
analysis and superimposition of CZMP, it is observed that the
aforesaid C.S. no. 145, where sailt harvesting is being done
Jfalls under CRZ-IB as per the CRZ Notification, 2019. Further,
as per s. no. (xvii) of section 5.1.2: CRZ-I B - The inter tidal
areas of the CRZ Notification, 2019; salt harvesting and
assaciated facilities are being regulated or permissible in the
CRZ-I B areas.

Also, based on the analysis and superimposition of CZMP, it
is observed that the existing bund (along the periphery of slat
pan at C. S. no. 145) which is repaired & augmented by
dumping C&D waste, falls within the 50 m mangrove buffer
zone i.e. CRZ-1 A as per the CRZ Notification, 2019. The
activities regulated under CRZ-I A of the CRZ Notification,
2019 doesn't specify about repair & augmentation of existing
bunds. Whereas, only in CRZ-I B-The inter tidal areas,
bunding activities are permitted.

age of bunds reportedly due to Taukte Cyclone in May,
021, the repairing activities is carried-out by the operator of
slat pan/salt manufacturer by dumping C&D waste & debris
} ¥injorder to prevent intrusion of sea into salt pans water during

landward side i.e. in salt pan area (CRZ-I B). However, dense
mangroves are observed towards creek-ward side i.e. in close
proximity to the existing outer bund of salt pan. Operator of
slat pan/salt manufacturer has not obtained permission from
the Dy. Salt Commissioner's Office to carry-out repair or
maintenance of outer bund of the salt works. Nevertheless.
carrying out repairing & augmentation works of existing bund
(by dumping unprocessed C&D waste & debris), falling within
50 m mangrove buffer zone ie. CRZ-1 A, without prior
permission is not justifiable and also not a permitted activity
as per CRZ Notification, 2019.

As per the annual report on Construction and Demolition Waste
Management Rules, 2016 for the state of Maharashtra (2020-
2021) published by MPCB that MCGM, Mumbai generated
34,58,548 MT of C&D waste during calendar year January to
December, 2020. Further, based on the aforesaid report it is
observed that MCGM doesn't have designated C&D waste
processing facility for handling & processing of C&D waste and
the aforesaid quantity of 34,58,548 MT of C&D waste was
disposed by landfilling without processing or filled in low lying
area. In absence of such environmentally sound C&D waste
processing facility, undue/unauthorized utilization/disposal
of unprocessed C&D waste in low lying areas, CRZ areas or in
any other areas cannot be ruled-out, as it is evident from the
present matter; where the unprocessed C&D waste is being
utilized for repairing & augmentation activities of outer bunds
of slat works/pan, which is falling within the 50 m mangrove
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buffer zone as per the superimposed map of the area under
reference.

Whereas the C.S. no. 144 is being encroached by slum dwellers

by reclaiming the land and constructing houses made of brick

masonry & cement roofing sheets. Also, some temporary

structures are raised in south-western side of C.S. no. 144 by

the operator of slat pan/salt manufacturer by reclaiming the

land with dumping C&D waste & debris. Similarly, the C.S. no.

117 belongs to Govt. of Maharashtra, is also being encroached

by slum dwellers by reclaiming the land. Based on the

analysis and superimposition of CZMP, it is observed that C.S.

no. 144 and 117 falls under CRZ-II, where certain activities are

permitted as per section 5.2 of 5.0 of the CRZ Notification,

2019, stipulates about regulation of permissible activities in

CRZ. The construction of buildings for residential purposes,

schools, hospitals, institutions, offices, public places, etc. shall

be permitted only on the landward side of the existing road, or
on the landward side of existing authorised fixed structures is

permitted w.r.t. subject to the local town and country planning’
regulations as applicable from time to time, and the norms for
the Floor Space Index (FSI) or Floor Area Ratio (FAR) prevailing

as on the date of Notification.

5.0 Recommendations

(a) For violations of provisions of CRZ Notification, 2019
In view of the aforesaid violations of:

i. Dumping C&D waste/debris for carrying out repairing
& augmentation works of existing bund, falling within
50 m mangrove buffer zone ie. CRZ-I A. The operator of
salt pan/salt manufacturer under the supervision of
Office of Dy. Salt Commissioner, Mumbai and F(N)/
M(W) Ward of MCGM may be directed to remove the
unauthorized dumping of C&D waste and shall dispose
the same in an environmentally sound manner in the
nearby C&D waste processing facility at Navi Mumbai
" or other facility, as appropriate.

(bp) Dy. Salt Commissioner, Hon'ble Collector Mumbai /
Mumbai Suburban & F(N)/ M{W) Ward of MCGM may take
appropriate action and also to remove illegal
encroachments (construction of houses & other temporary -
structures) at C. S. no. 144 & C. S. no. 117, which is a
CRZ-Il area, so as to ensure the restoration of the
aforesaid area to its original condition.

(¢) MCGM may be directed to submit a time bound action
plan along with budgetary estimate for selection of
appropriate site as per Schedule-I of the Construction
and Demolition Waste Management Rules, 2016 and
also to establish adequate C&D waste processing
facility for handling, processing & disposal of C&D
waste as per Rule 6 of the Construction and
Demolition Waste Management Rules, 2016.
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(d) Till such facility is established w.r.t. (c) as above,
MCGM to issue detailed directions with regard to
proper collection, management of C&D waste within
its jurisdiction in accordance with the provisions of
aforesaid Rules. Also, to ensure that such waste
should be processed only at nearby processing
facility. Further, MCGM should increase surveillance

activities to abate undue/unauthorized disposal of

C&D waste at sensitive areas viz. CRZ areas, river

umbai should ensure that no undue/unauthorized
mping of C&D wastes in the areas under their
Jjukisdiction may not be permitted in near future, as in
ﬁlé present case the alleged area falls within 50 m
ngrove buffer zone ie. CRZ-I A, as per CRZ
Wdtification, 2019. However, in case such

due/unauthorized dumping is observed/reported
> Ahrough public grievances etc., such instances may be

MAHF\?‘?&J immediately brought to the notice of MCGM for taking

5.

appropriate penal action against violators.”

4. We have heard learned Counsel for the State PCB. The report
shows that there have been unchecked violations by way of
encroachments, construction of bund, other illegal constructions and
dumping of debris in violation of environmental norms and to the
detriment of environment, particularly mangroves. However, the
Committee has not indicated the violators of CRZ Notification and also
not mentioned the action taken or proposed against such violators.

. The recommendations in the report to remove unauthorized
dumping of waste, removing illegal encroachments and restoration of
the area have to be accepted. MCGMA has to prepare a time bound
action plan with budgetary support in the matter and has to issue
directions for scientific handling of waste. The Salt Commissioner,
Mumbai has also to take necessary action in the matter. This needs to
be overseen by the Principal Secretary, Environment, Maharashtra.
NCZMA has also to oversee compliance in terms of Notification dated
11.05.2022 issued by the MoEF&CC. The NCZMA and Principal
Secretary, Environment, Maharashira may file action taken reports
after coordinating with concerned authorities, particularly giving
progress in encroachments removed, waste collected and sent to
authorized processing plant, restoration of degraded/ encroached area
and plan to set up C&D processing plants and other associated actions
within two months by email at judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form of Image
PDE.”

In pursuance of above, status report has been filed by the joint

Committee on 13.02.2023 giving status of action as follows:-

Sr | Organization | Directions issued | Status of Action
No
1 MCGM a) MCGM ; to The MCGM vide letter dated 29.12.2022
immediately take submitted its reply which states that:
7
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b)

c)

necessary action
of removal of
encroachments/
illegal .
constructions on
subject land, for
which, ward
offices of F/ N
and M/ W should
act in
coordination
along with office
of Salt
MCGM to
formulate action
plan along with

budgetary

allocation Jor
immediate

collection of C&D
waste from the
subject land.
MCGM should
sent C&D waste

© from the subject

land to Nauvi
Mumbai C&D
waste processing
fadlity or any
other | nearby
facility, until the
C&D waste
processing facility
is set up by the
MCGM for
Mumbai City and
necessary

charges for waste
processing shall
be bomme by
MCGM as per
order of Hon’ble
NGT. Action plan
should also
include the time
line for setting up
of C&D waste

faaility within
MCGM area.

Action taken
report be

submitted to the
Department at the
earliest.

) The said plots ownership is with Salt

Commissioner. The said plot given to M/s
Harmor Salt Works on lease / rental basis.
Hence the protection of land is the
responsibility of owner/ occupier / tenant of
the land, by deploying security guard or by
constructing protection wall along the
periphery of the land

MCGM may help to remove or to process the
C & D waste materials from the said
location if the fund and land were made
available by owner of the land

Also as the ownership of land pertains to
salt commissioner, MCGM is not authorized

to remove the structure from the land of salt |-
Commissioner. In view of above, MCGM |

may help to remove the authorized structure
if salt commissioner takes leadership for
removing the same.

MCGM has submitted also am additional
reply in the matter. Pertaining to removal /
processing of C&D waste, the reply of
MCGM states as follows:

The recommendation of the Committee for
the removal of unauthorized C& waste
dumped at the Salt pan plot is as following.

“Dumping C&D waste/debris for carrying
out repairing & augmentation works of
existing bund, falling within 50 m mangrove
buffer zone i.e. CRZ - IA. The operator of salt
pan / salt manufacturer under the
supervision of officer of Dy. Salt
Commuissioner, Mumbai and F/N)/M[W]
ward of BMC may be directed to remove the
unauthorized dumping of C&D waste and
shall dispose the same in an
environmentally sound manner in the
nearby C&D waste processing facility at
Navi Mumbai or other facility, as
appropriate”.

However its seems that above mentioned
recommendation may not have been
considered, as intended by committee as,
the C&D waste material dump at the salt
pan plot is to be removed by operator of salt
pan/ salt manufacturer under the
supervision of office of Dy. Salt
Commissioner, Mumbai and F[N)/M(W)
ward of BMC. Therefore the necessary
arrangement required for removal of C&D
material has to be done by the operator of
salt pan / salt manufacturer only. BMC is
ready for any supervision / coordination
required for the same as recommended by
the committee.

Furthermore it is to be informed that
currently there are two nos of C&D waste
processing Plants operational in and in the
vicinity of Mumbai vis

286
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Maharashtra on or
before 10th
November, 2022.

Action taken report
be submitted to the
Department at the
earliest.

¢ Plan for removal of encroachment on
subject Gout land bearing CS No. 117 (pt)
was staged on 10.1.2023 by the office of

 Deputy Collector

Accordingly, on 10.1.2023, 55 number of
illegal constructions were removed by the
office of Deputy Collector (Encroachment)
with the joint help of F/ North ward of
MCGM and local police station
Photographs of the said land are attached
with the report. Display board is put on
site warning for action against the illegal
constructions on the land. Moreover, 3
pakka and 3 kaccha illegal constructions
which could not be removed on 10.1.2023,
were removed on 6.2.2023. Photographs
of the same are attached with the report.

e On CS No. 117(pt), Annexure has been

issued on 8.7.2010 pertaining to Slum
Rehabilitation Scheme of Aman Sagar
Sahakari Housing Society.

e« On North side of CS No. 117(pt), at

- Shantinagar, there is construction of
SamajMandir built using the fund from
Local MLA shri Captain Tamil Selvan.
Regarding confirmation about the said
construction, office of Superintendent,
Land Records and District Planning
Officer, Mumbai has been asked.

Copy of reply of Salt Department is attached

as Annexure IV

DELIBERATIONS:

Principal Secretary, Env&CC Department
noted the action taken by the Office of District
Collector, Mumbai city. Fe instructed that
adequate measures need to be taken by the
office of District Collector to protect the Gout
land from encroachments in future.

Office of Salt

Commissioner

a) Salt
Commissioner
should extend
support and act in
coordination with
MCGM and
District Collector,
Mumbai City to
immediately take
necessary action
of removal of
encroachments/
illegal
constructions on
subject land

b) Salt
Commissioner
should not allow
the salt pan
operators / salt
manufactures to
allow the
collection i
dumping of the
C&D waste on
salt pan land.

REPLY OF OFFICE OF SALT DEPT:

Office of Deputy _Salt Commissioner
submitted its reply on 23.12.2022 in the
matter. The said reply states that:

The office has issued letter No. S-11011(30)
Salt/84/5430-36 dated 29.10.2022
{Annexure No.1) to the salt manufactures of
Hormoz salt works under CS No., 144 & 145
of Salt Pan Division, Wadala. To the said
letter, a reply dated 18.11.2022 (Annexure
No.2) has been given by the salt

manufacturers of the salt works. The salt |-

manufacturers have visited this office on
21.12.2022 and have assured that no such
further attempt of dumping in salt pan lands
will be undertaken by them. They have
further informed that the land mafias in the
area are dumping C & D waste materials
during night hours in salt pan lands with
motive to grab /encroach upon land and it is
becoming very difficult to prevent such
isolated attempts by these land mafias.
Despite shortage of manpower, the Salt
Department is making all efforts to prevent

Deputy Salt | encroachments in salt pan lands.
Commissioner
should issue

10
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notices to salt salt | It is further informed that the land under CS
pan operators / | No. 117 of Wadala Salt Pan Division is owned
salt manufactures | by Government of Maharashtra and
for the same. encroachments are mainly located on this
¢) Action taken | lands. The encroachments are spilling over to
report be | Salf Department land under Hormoz salt
submitted to the | works bearing CS No. 144 & 145 which is
Department at the | adjacent to land bearing CS No. 117. We are
earliest. not aware of any initiative / action taken
either by the Municipal Corporation of Greater
Mumbai OR the District Collector Mumbai as
per the order dated 28.09.2022 of the Hon'ble
NGT.

Copy of reply of office of Deputy GoHecIor,
Mumbai city t is attached as Annexure V

DELIBERATIONS:

Principal Secretary, Env&CC Department
noted the reply and instrucled Salt
Department to provide all necessary
assistant to MCGM and District Collector
affice in order to comply with directions of the
Hon'ble NGT. He pointed out that as per
Hon’ble NGT order, “The Salt Commissioner,
Mumbai has also to take necessary action in
the matter”®

Therefore, it is mandatory for the office of the
Salt Commissioner Salt Commissioner should
extend support and act in coordination with
MCGM and District Collector, Mumbai City to
comply with the order of Hon'ble NGT.
Further, Salt Department need to come with
practical measures to prevent encroachment
and dumping on the land in future.

6. From the abave, it is seen that even after expiry of more than five
months, action taken is not adequate. C&D waste has not been removed
and illegal encroachments still remain. There appears to be lack of inter-
departmental coordination and failure at higher level to remedy the
situation by adopting stringent approach. In this process, damage to the
coast and environment continued. Such sorry state of affairs needs to be
handled with iron hand and rigorously monitored on continuous basis at

higher level, making the officers accountable for their inaction /negligence.

7. The ACS, Environment present in person by video conferencing has
now assured the Tribunal that within three months the remedial measures
will be completed which will include removing all encroachments, lifting of

C&D waste for its appropriate processing and revival of damaged mangrove

11
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3) In the light of site visit and detailed discussions and deliberations during the meeting.
following directions were issued:

1. All concemed officials from MCGM, Salt Pan Department, District Collector, Mumbai
City and Police Department-will work as one te3xméa order to comply with the directions
dated 28.9.2022 and 15.3.2023 in OA No. 343/2021 (Madhura Tawde V/s GoM).

2. Start work from today i.e. 18" April, 2023 for implementing the Hon’ble NGT directions

3. Salt Pan Department should file FIR against the salt operators and give directions to
immediately stop receiving the debris/ C&D waste on the salt pan site and remave the
existing C&D waste from the site

4, Salt Pan Department to increase surveiilance of the site and install CCTV cameras &
boom barriers to strengthen the surveillance and prevent further dumping of the C&D
waste.

5. Complaint to be filed under Section 19 & 15 of the Environment (Protection) Act. 1986
against the Superintendent of Salt, Deputy Superintendent of Salt and Salt pan operators.
MCZMA, DCZMC, City and Regional Officer to file the said complaint.

6. It is the joint responsibility of the MCGM and Salt Department to remove the C&D waste
from the site. Deputy salt commissioner to immediately remove the C&D waste & illegal
encroachments, hutments with the support of MCGM and Police Department. MCGM to
provide the manpower and machineries for the removal of the C&D waste.

7. MCGM should give a timeline & provision for budget for processing of the C&D waste
in consultation with Higher Authorities of MCGM.

8. District Collector, Mumbai City to remove the illegal encroachments on Govt land CS
No. 117 with the help of Police Department & MCGM

9. Task Force Committee under the Chairmanship of Director, Environment &CC
Department to be constituted for monitoring the status of compliance of Hon'ble NGT
order dated 28.9.2022 and 15.3.2023 in OA No. 343/2021. Task Force Committee
members will be comprising of Deputy Municipal Commissioner / Joint Municipal
Commissioner, MCGM, Assistant Commissioner, MCGM. District Collector Mumbai &
his representative, Deputy Collector (Encroachment) Dharavi Region, Deputy salt
commissioner & Superintendent of Salt, Deputy Commissioner of Police, City Survey
and Land Record officer and Regional Officer (BMW), MPCB (Member Convenor).
Task Force will hold weekly meetings in order to monitor the status of Compliance.

10. Technical Committee to be constituted to estimate the quantity of C&D waste dumps in
and around the salt pan arca, as mentioned in NGT order. Technical Committee will
comprises of Mr. Anil Sharma, Metro Waste handling Pvt Itd, Executive Engineer.
MCGM, City Survey & Land Record Officer, Mr. D. A. Patil, Consultant and Regional
officer, MPCB, Mumbai who will act as Member convenor.

N Mumbai City should immediate start implementing the above said directions.
llector, Mumbai City shouid file complaint under Section 19 & 15 of the
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T AND JOINT MEETING

Compliance of Orders dated 28.9.2022 and 15.3.2023 passed by
Hon’ble National Green Tribunal, Principal Bench, New Delhi in
Original Application No. 34372021 (Madhura Rajesh Tawade V/s State
of Maharashtra)

Nnwa

The Principal Secretary, Environment & Climate Change Department visited the
subject site of Wadala Salt Pan land on CS No. 144 & 145 at Wadala, Shanti Nagar and Govt
Land CS No. 117 on 18" April, 2023 at 10.30 am, with respect to compliance of Orders dated
28.9.2022 and 15.3.2023 passed by Hon’ble NGT in OA No. 343/2021. Concern officials from
MCGM, Salt Pan Department, District Collector, Mumbai City and Police Department were
present for the site visit. List of Officials present is attached as Annexure L.

2) Following the site visit, a joint meeting was conducted at MPCB Head Office, Sion
under the Chairmanship of Principal Secretary. Environment &CC Department to deliberate
and decide on further line of actions.

3) In the light of site visit and detailed discussions and deliberations during the meeting,
following directions were issued:

1. All concerned officials from MCGM. Salt Pan Department. District Collector. Mumbai
City and Police Department will work as one team. in order to comply with the
directions dated 28.9.2022 and 15.3.2023 in OA No. 343/2021 (Madhura Tawde V/s
GoM). _

2. Start work from today i.e. 18" April, 2023 for implementing the Hon'ble NGT
directions

3. Salt Pan Department should file FIR against the salt operators and give directions to
immediately stop receiving the debris/ C&D waste on the salt pan site and remove the
existing C&D waste from the site

4. Salt Pan Department to increase surveillance of the site and install CCTV cameras &
boom barriers to strengthen the surveillance and prevent further dumping of the C&D
waste. ¢

5. Complaint to be filed under Section 19 & 15 of the Environment (Protection) Act, 1986

against the Superintendent of Salt. Deputy Superintendent of Salt and Salt pan
operators. MCZMA. DCZMC. City and Regional Officer to file the said complaint.

6. It is the joint responsibility of the MCGM and Salt Department to remove the C&D
waste from the site. Deputy salt commissioner to immediately remove the C&D waste
& illegal encroachments, hutments with the support of MCGM and Police Department.
MCGM to provide the manpower and machineries for the removal of the C&D waste.

7. MCGM should give a timeline & provision for budget for processing of the C&D waste
in consultation with Higher Authorities of MCGM.

8. District Collector, Mumbai City to remove the illegal encroachments on Govt land CS
No. 117 with the help of Police Department & MCGM

9. Task Force Committee under the Chairmanship of Dircctor. Environment &CC
Department to be constituted for monitoring the status of compliance of Hon’ble NGT
order dated 28.9.2022 and 15.3.2023 in OA No. 343/202]. ' Task Force Committee
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IN THE COURT OF
METROPOLITAN MAGISTRATE
69™ COURT AT MAZGAON
MUMBAI

R.C.C.No. ofz2023
Maharashtra Coastal Zone Management
Authority

Environment Department
)...Complainant

Versus

Shri A.P. Mohanti & Ors )...Accused

...................................................

M~ .
& Dated _\° May, 2023

. \ .
!
7/ L ‘(,:_F_.E ji'\\
i ol !
[ = tet
i S \ X
[ (s \ %)
| * | | oz} .
\G. &~ Sangram B. Suryavanshi
N o et 0 Advocate for the Complainant

o 15 Vasudev Mension, 30-C/F, Opp.
Yazdani Bakery, Cawasji Patel Street,

Fort, Mumbai — 400001
Reg. No. MAH/2137/2008
Mob. No. 9730736824
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s et s S e

MINUTES OF 4" JOINT MEETING HELD ON 8" JUNE, 2023
UNDER THE CHAIRMANSHIP OF
PRINCIPAL SECRETARY, ENVIRONMENT & CLIMATE CHANGE, GOM

®

SUB: Compliance of Order dated 28.9.2022 and 15.3.2023 passed by Hon’ble
National Green Tribunal, Principal Bench, New Delhi in Original
Application No. 343/2021 (Madhura Rajesh Tawade V/s State of

Maharashtra) 2

A Fourth (4"™) review meeting was held on 8" June, 2023 under the Chairmanship of
Principal Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai
at Env&CC Dept, Dalamal House, Mumbai List of the officer present for the said meeting is
attached as Annexure L

2. Director, Environment &CC asked the officials from District Collector, Mumbai City,
MCGM, Salt Pan Department and Police Department about the action taken towards the
compliance of directions of the Hon'ble NGT orders 28.9.2022 and 15.3.2023 and directions
passed by the Environment &CC Department.

A Deputy Collector, Mumbai, City informed that illegal construction of samaj mandir on
Govt land bearing CS No. 117 has been demolished on 29.5.2023, with the support of police
Bandobast. He informed that a report in the matter along with site photographs will be
submitted to Env&CC Department at the earliest.

4. The Salt Pan Dept officials informed that instructions are issued to Salt operators to
remove all C&D waste materials from the premises of Hormoz Salt Works within 10 days, In

. case of failure to remove the C&D waste materials, allow access to the MCGM for removal of
the C&D waste materials and also bear the costs of the same as may be charged by the MCGM.
Salt Pan Department have informed to MCGM that salt manufactures of Hormoz salt works
vide letter dated 27.4.2023 have shown their willingness to remove the C&D waste from
Hormoz Salt Works and to dump the same at site designated by MCGM. A letter has been
issued to the salt manufacturers from this office to remove the C&D waste materials within 10
days & dispose them in consultation with the MCGM. If the manufacturers fail to remove the
C& D waste materials, MCGM is at full liberty to remove the same and recover the expenditure
from the salt manufactures of Hormoz salt works.

5. The MCGM officials informed that a written communication has been made to Salt
Department to dispose of the C&D waste at the plant facilities in the vicinity. The names of
facilities/facilitators have been communicated to Salt Department vide letter dated 6.6.2023.
Officials further informed that simultaneously tender process is ongoing for lifting of the C&D

waste.
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The PS, Env&CC-appreciated the work done by the office of District Collector for

removal of illegal construction of Samaj Mandir. However, he expressed displeasure over the
lack of efforts from Salt Pan Department with respect to lifting of C&D waste and protection
of their own land from illegal dumping. It is.the responsibility of the Salt Pan Department to
protect their land and prohibit the illegal dumping activities. Adequate Staff and measures like
installation of CCTV should be installed by the Salt Pan Department for monitoring of
compliance of Hon’ble NGT order, which were already instructed to Salt Pan Dept.

7.

1.

At the end, following Directions were issued in the meeting:

Salt Pan Dept shall ensure that Salt Operators starts lifting the C&D waste immediately
from 12 June, 2023 positively. In case, Salt Operators does not comply with the
directions, the Salt Pan Dept officials shall file FIR in local police station against the
Salt Operators. The Local police station shall get the FIR registered for stringent action
against the salt operators. The MCGM shall start lifting the C&D waste from 12™ June,
2023. MCGM shall send the demand letter mention the cost to District Collector who
will recover the amount from salt pan department & salt operators following land

revenue procedure.

Salt Pan Department shall immediately remove the temporary hutments situated
adjacent to mangrove area which is not allowed under CRZ norms.

Salt Pan Department shall protect the salt pan land and install CCTV for monitoring the
illegal activities of dumping of C&D waste, Protection of the salt pan land is sole the
responsibility of the Salt Pan Department. PS, Env&CC further directed that salt pan
department should take all measures to prevent further dumping of C&D waste on the

site.

Office of District Collector, Mumbai city has demolished the samaj mandir constructed
illegally on Govt land. Collector office shall write to MCGM for lifting the construction
debris from the site immediately, A detailed report with site photographs shall be
submitted to Environment &CC Department

- MCGM officials informed that trucks illegally dumping C&D waste were held and

office has the vehicle numbers of said trucks. PS, Env&CC directed the MCGM to
provide the list of trucks illegally dumping C&D waste along the road to Environment
&CC Department and Transport Commissioner. Necessary actions will be taken against
the said trucks.
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4™ Review Meeting on 8" June, 2023
Original Applicatipn No. 343/2021
(Madhura Rajesh Tawade V/s State of Maharashtra)

Order dated 28.9.2022 and 15.3.2023 passed by Hon’ble NGT

List of officials present for the meeting
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GOVERNMENT OF MAHARASHTRA

Tel. No. : 22029388 No. DA 2022 /CR3/TC-4
E-mail :dirl.mev-mh@nic.in Office of the -
Website: https://mczma.gov.in/ Maharashtra CGastal Zone Management Authority,

Environment & Climate Change Department,
15" floor, New Administrative Building,
Mantralaya, Mumbai- 400 032.

Date: 13" June, 2023

To,

1) Municipal Commissioner, 2) Prerna Joshi,

Municipal Corporation of Greater Mumbai, Salt Commissioner, Government of India,
Mahapalika Marg, Fort, Mumbai New Delhi

3) District Collector, Mumbai City 4) Deputy Commissioner of Police,

Old Custom House, Zone 1V, Mumbai

Mumbai City

5) Regional Officer,

Maharashtra Pollution Control Board,
Sion, Kalpataru Point, Mumbai

SUB: Regarding compliance of Order dated 28.9.2022 passed by Hon’ble
National Green Tribunal, Principal Bench, New Delhi in Original
Application No. 343/2021 (Madhura Rajesh Tawade V/s GoM)

Ref: 4% Review joint meeting held on 8" June, 2023 held under the
Chairmanship of Principal Secretary, Environment &CC Dept

Dear Sir/ Madam,

This is to inform you that a Fourth (4%) review meeting was held on 8" June, 2023 under
the Chairmanship of Principal Secretary, Environment & Climate Change Department, GoM,
Mantralaya, Mumbai at Env&CC Dept, Dalamal House, Mumbai. A copy of the minutes of the
said meeting is attached herewith.

2. After detailed deliberations in the said meeting, following directions are issued hereby:
I.  Salt Pan Dept shall ensure that Salt Operators starts lifting the C&D waste immediately

from 12" June, 2023 positively. In case, Salt Operators does not comply with the
directions, the Salt Pan Dept officials shall file FIR in local police station against the Salt
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¥
Operators. The Local police station shall get the FIR registered for stringent action
against the salt operators. The MCGM shall start lifting the C&D waste from 12 June,
2023, MCGM shall send the demand letter mention the cost to District Collector who wiil
recover the amount from salt pan department & salt operators following land revenue
procedure. -

Salt Pan Department shall immediately remove the temporary hutments situated adjacent
to mangrove area which is not allowed under CRZ norms.

Salt Pan Department shail protect the salt pan land and install CCTV for monitoring the
illegal activities of dumping of C&D waste. Protection of the salt pan land is sole the
responsibility of the Salt Pan Department. PS, Env&CC further directed that salt pan
department should take all measures to prevent further dumping of C&D waste on the
site.

Office of District Collector, Mumbai city has demolished the samaj mandir constructed
illegally on Govt land. Collector office shall write to MCGM for lifting the construction
debris from the site immediately. A detailed report with site photographs shall be
submitted to Environment &CC Department

MCGM officials informed that trucks illegally dumping C&D waste were held and office
has the vehicle numbers of said trucks. PS, Env&CC directed the MCGM to provide the
list of trucks illegally dumping C&D waste along the road to Environment &CC
Department and Transport Commissioner. Necessary actions will be taken against the
said trucks.

In the light of above, considering the Hon’ble NGT orders, it is hereby directed that

MCGM, Salt Pan Department, District Collector, Mumbai City should immediate start

implementing the above said directions. Action taken report be submitted to the Department
at the earliest,

Yours faithfully,

» -

(Abhay Pimparkar)
Director, Environment and Climate Change Dept

Copy for information to:

£

Principal Secretary, Environment & Climate Change Department, 2™ Floor, Room
No. 217, Annexe Building, Mantralaya, Mumbai.

2. Select File TC-4
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GOVERNMENT OF MAHARASHTRA
Tel. No. : 22029383 No.0A 2022 /CR3/TC-4
E-mail :dirl.mev-mh@nic.in Office of the -
Website: https://mczma.gov.in/ Maharashtra Coastal Zone Management Authority,
Environment & Climate Change Department,
15" floor, New-Administrative Building,
Mantralaya, Mumbai- 400 032.
Date: 13" June, 2023
To,
Additional Secretary,
Ministry of Commerce and Industry
Department for promotion for industry and Internal Trade
Room No. 236, Vanjiya Bhavan, Akbar Road, New Delhi
SUB: Regarding compliance of Order dated 28.9.2022 and 15.3.2023 passed by

Hon’ble National Green Tribunal, New Delhi in Original Application No.
343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

Ref: Your Letter dated 22.5.2023 in the subject matter

With reference to above referred letter received in the subject matter, it is to remind you
that protection of the salt pan land is the sole responsibility of the Salt Pan Department. As
instructed earlier also, Salt Pan Department should protect its land and take all measures to
prevent dumping of C&D waste on the site and install CCTV for monitoring of the illegal
activities of dumping of C&D waste. This is to further note that Salt Department need to ensure
that the Salt Operators starts lifting the C&D waste immediately from 12" June, 2023 for
disposal at the plant/ facility as communicated by the MCGM vide its letter dated 6.6.2023 to
Salt Pan Department (Copy attached). The Salt Department / Salt Operators shall bear the cost
lifting, transportation and processing. Further, the Salt Pan Department shall remove the
temporary hutments situated adjacent to mangrove area which are not allowed in CRZ area.

Yours,

- $ :-""

(Abhay Pimparkar)
Director, Environment and Climate Change Dept

Copy for information and necessary actions to:
1. Salt Commissioner of India, Ministry of Commerce & Industry, New Delhi.
2. Deputy Salt Commissioner, Exchange Building, 4" floor, Sir Shivsagar Ramgulam
Marg, Ballard Estate, Mumbai
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C. No. D-11030(1)Land/2008/11/

To,

Sir,

o An e

Email: dsaltcom.mum@nic.in
Phone: 022-20825206, 20822192

snin
AT AR

GOVERNMENT OF INDIA
IYAHS HGFA FHEET
Office of the Deputy Salt Commissioner
waeds Redh, ahdt woite, @ ReenR weem A, d@r §Re, JaF - 400001,
Exchange Building, 4™ floor, Sir Shivsagar Ramgulam Marg,
Ballard Estate, MUMBAI — 400001 Mail/Speed Post

A" Date: 2 9/06/2023
AV

The Principal Secretary,

Environment & Climate Change Department,
15" Floor, New Administrative Building,
Madam Cama Road, Hutatma Rajguru Chowk,
Mantralaya, Mumbai — 400032.

Sub : Action Taken Report of o/o Deputy Salt Commissioner,
Mumbai in respect of implementation of orders dated
28.09.2022 & 15.03.2023 in OA No. 343/2021 (Madhura
Rajesh Tawade Vs State of Maharashtra) before Principal
Bench of National Green Tribunal, New Delhi — Reg.

With reference to orders dated 28.09.2023 and dated 15.03.2023

of the Hon’ble NGT, New Delhi in Madhura Rajesh Tawade Vs State
of Maharashtra case, this office has taken following actions:-

a)

b)

Removal of encroachments in CS No. 144 pt. of Salt Pan
Division under Hormoz salt works :- The demolition drive was
conducted by this office on 02.06.2022 and about 60 illegal /
unauthorized structures on CS No. 144 pt. of Salt Pan Division
under Hormoz salt works were demolished. Further, a protective
compound wall has been constructed along encroachment prone
boundary of CS No. 144 pt. so as to prevent further encroachments
in CS No. 144. A report dated 13.06.2022 of the Deputy
Superintendent of Salt, Wadala is enclosed herewith at Annexure

No. 1.

Removal of temporarv huts used as labour rest sheds in CS No.
145 of Salt Pan Division under Hormoz salt works :- All the

Page 1 of 4
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temporary labour rest sheds made of tarpaulin sheets have been
removed as all the labours have moved to their native places due to
closure of salt manufacturing season.

c) Removal of C&D waste used by salt manufacturer for

strengthening of outer embankments in CS No. 145 of Salt Pan

Division under Hormoz salt works :-

1.

The Deputy Salt Commissioner, Mumbai directed the salt
manufacturers of Hormoz salt works to immediately remove
C&D waste dumped in salt pan lands and also to remove
unauthorised structures in land if any vide letter dated
29.10.22. A copy enclosed at Annexure No. 2.

The Deputy Superintendent of Salt, Wadala filed Police
complaint against the salt manufacturers on 17.03.2023

After receiving details of C& D waste processing units from
MCGM on 7.6.23, the Deputy Salt Commissioner, Mumbai
vide letter dated 08.06.2023 asked salt manufactures to start
removing C&D waste from or before 12.06.2023, otherwise
MCGM will start removing C&D waste and the cost will be
recovered from them. A copy enclosed at Annexure No. 3.
The Deputy Superintendent of Salt, Wadala accompanied the
salt manufacturers to Godrej C&D Waste Processing
facilities and Navi Mumbai Municipal Corporations for
allowing their sites for disposal of C&D waste to be removed
from CS No. 145. Godrej C&D Waste Processing collected
samples from CS No. 145. The permission for C&D disposal
at NMMC site was obtained by the Deputy Superintendent of
Salt, Wadala from the Commissioner, NMMC at about 7.00
pmon 13.06.2023.

The salt manufacturer has started removing C&D waste from
Hormoz salt works with effect from 14.6.23 and our officers
and watch & ward staff are regularly monitoring the same.
Deputy Superintendent of Salt, Wadala, one MTS staff and 2
Nos. of watch and ward staff are continuously supervising
and monitoring the works of removal of C&D waste from CS
No. 145 of salt pan division. Superintendent of Salt,
Bhandup is also frequently visiting the site for inspecting the
removal work. The Deputy Superintendent of Salt, Trombay
has also been deputed for supervision of the work of
removal of C&D waste from CS No. 145.

Upto 21.06.2023, 20 loads of dumpers of C&D waste have
been removed by the salt manufacturer from CS No. 145 of
Salt Pan Division.

. Shri Murarilal N. Garodia. the salt manufacturer vide letter

dated 21.06.2023 (Annexure No. 4) has informed that as
per report of Godrej C&D Waste Processing Plant, the C&D
debris dumped in CS No. 145 is mix of all types of waste and
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hence cannot be processed: and also, NMMC is dumping the
C&D waste at their land filling sites. Hence, it has been
requested by shri Garodia to allow him to dump the C&D
waste at designated land fill site or dumping sites. It has also
been requested by him to allow sufficient time for removal
as only one dumper & only one hydraulic excavator can be
moved/used on the bund at a time.

8. In view of very slow pace of removal of C&D waste by the
salt manufacturer from CS No. 145, the Deputy
Superintendent of Salt, Wadala has filed Police complaint
against the salt manufacturers at Wadala Police Station on
22.06.2023. The Police Officer told that first she will
examine the case and then will register the FIR.

9. As per C&D Waste Management Rules 2016, order dated
26-29.02.2016 of Hon’ble Bombay High Court in CA No.
221/2013 in PIL No. 217/2009, order dated 04.05.2017 of
Hon’ble Bombay High Court in Review Petition (L) No.
3720/2017 in CA No. 221/2013 in PIL No. 217/2009 and
order dated 15.03.2018 in SLP (Civil) Diary No. 23708/2017
of the Hon'ble Sureme Court, the constructer
(builder/developer) who generated the waste and the
MCGM, who has been entrusted with the responsibility for
management of safe dumping of the waste, are equally
responsible for allowing the Salt manufacturer to dump the
waste on Salt Department land, without obtaining the NOC
of the Salt Department, and hence these two agencies may
also be asked to remove the waste at their own expense, in
order to comply with the order dated 15.03.2023 of Hon'ble
NGT.

Encl. : As above.

Draft approved by the Deputy Salt
Commissioner, Mumbai

Yours faithfully,

e T
33 -cb- 23

(A. P. Mohanty)

gf(’ for Deputy Salt Commissioner
MUMBAI

Copy submitted to :-
1) The Municipal Commissioner, MCGM, Mumbai.
2) The Executive Engineer (SWM)Zone II, MCGM, 3rd floor, F/
North ward Office, Matunga 96, Bhau Daji Road, Mumbai -
400019.

Page 3 of 4
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3) The Deputy Municipal Commissioner (SWM) BMC HO,
Annexe Building, 3rd Floor, Mahapalika Marg, Mumbai -
400001.

4) The Director (Environment). Environment & Climate Change
Department, 15" Floor, New Administrative Building, Madam
Cama Road, Hutatma Rajguru Chowk. Mantralaya, Mumbai —
400032.

5) The Assistant Engineer, (SWM)Zone II, MCGM, 3rd floor, F/
North ward Office, Matunga 96, BhauDaji Road, Mumbai -
400019

6) The Regional Officer, Maharashtra Pollution Control Board.
Kalptaru point, I Floor, Opp PVR Theatre, Sion (E), Mumbai
4000022.

Copy to Salt Commissioner, Jaipur for information and necessary
action.

Copy to the Superintendent of Salt Bhandup.

Copy to The Deputy Superintendent of Salt Wadala.
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1545 Annexure No. 1

Ofiica Of Ttie Deputy Sait
Mumbai

i .
\.}«ﬂ.a JUN 207
?’o\’be\

Government ot India, d. mn.

e ———

ey

Office of the Deputy Superintendent of Salt —

Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBAI - 400042.

C. No. -8(1) Land /2021/WdIl1 35 . 156 Date: 13/06/2022

12,
Ae Deputy Salt Commissioner,

Mumbai- 400001.

Subject: Report on demolition drive held in C.S. no. 144 at
hantin . W la on .06.2022- Reaq.
Sir,

In Wadala at Shantinagar, unauthorized structures are/ wers
made in C.S. no. 117 & 144. Few structures are at diagonal boundary line of
C.S.no0.117 & 144. A demolition was proposed by the collector, Mumbai
(copy of the Notice enclosed, Annexure - I) in C.S. no. 117 on 26.05.2022
for which the notice was pasted in the area on 24.05.2022. Based on this
notice, the encroachers filed 2 Writ Petition (L)No. 16469 of 2022 ir
Bombay High Court on 25.05.2022 and got an injunction (order copy
enclosed, Annexure - II) for 3 weeks against the demolition notice of to=
Collector. So the demolition proposed by the Deputy Collector
(Encroachment/Removal), Mumbai is postponed till further order (the ietter
copy enclosed, Annexure — III) .

Initially in our letter dated 19.05.2022 ( copy enclosec
Annexure - 1IV), it was proposed to have a combined demolition drive ir
C.S. no. 117 & 144 with the help of the Collector’s Mumbai staff, Forest
Department staff and BMC staff. But after stay order of dated 25.05.2C022
collector's Mumbai staff handcuffed and they did not involve in the
demolition.

We proposed demolition date on 1% & 2™ of Juneg, 2022 and
moved letter for the purpose to the police authorities. Thea notice (copy
enclosed, Annexure - V) for the same was pasted on the unauthorizec
structures of the area on 30.05.2022 to vacate them. In normal course ws
could not get letter confirming the Police Bandobast in time. Then myseaif
along the Superintendent of Salt Shri Rajeev Nayak put exhaustive effort tc
get Police Bandobast but it could not be availed for 01.06.2022. However
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ultimately we succeeced to get a letter (copy enciosed, Annexure - VI)
from DCP (Bandobast) oy 6.30 pm of 01.06.2022. Then online payment of
]s. 152471/= (Rupees one lac fifty two thousand four hundred seventy one)
e made [(copy of challan enclosed, Annexure - VII) for the police
0anZobast 2s per the letier issued hy the the DCP (Bandobast) to the police
zuthorities to confirm the poiice bandobast for 02.06.2022.

On 02.06.2022 Pclice Personnels, MCGM officiais, BEST staff,
=arest Department staff, 2ll gathered at the site around 11.30 am. From the
department Dbesices me snri AK.Srivastava, shri Sekhar, Shri
l.E.Ve'arjuwani, shri G. Jadav (ail Deputy Superintendent of Salt), shri
5aniay Gamre, Shri P.D. Bane (Both MTS) were made their active
part'cination in the demolition. Shri C. Raghu, Deputy Salt Commissicner
21d Snri Rzjeev Nayak, Superintendent of Sait were present on the site in
‘ea? role.Two (2) JCB were arranges from market and two were provided oy
the Mumoai Municipaiitv.Police & Forest guards did march past in the area.
Police cetzined some nominated miscreants of the area before start of the
“amroition Afrerwards, 4 2C3 started their werk from different sides and
demol'shnes around 60 structures within @ span of three hours. We received
2 3cod support from MCGM, BEST and Forest department during the
demoiition to accomplish its success.

Siruciures faiiing on diagonai bounaary iine of C.S. no. 117 & 144
couic not be demolished because of standing stay order of Bombay High
Court in WP 16469 of 2022 and will be considered for demolition in due
co.rse after vacaticn of the existing stay order.

Entire demolition process of dated 02.06.2022 was photographed
=nd videcgrapned. Tnirty (30) Photos, in triplicate, alongwith a pen drive
conteining soft copy ¢f phetes and videss for the conducted demoilition are
syomisted herzwith for your perusal and further necessary action in the
matter.

Snciosure — As abcve. jfaithfully,

(S N Pandey)
Deputy Superintendent of Salt
Wadala

Cepy suomitted to the Superintendent of Salt, Bhandup for information
Dipase.
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Praecipe-WP(L)-18488-2022.do¢

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) NO. 16469 OF 2022

Shaikh Mehboobali Jainuddin & Ors. .. Petitioners
V/s
The State of Maharashtra & Ors. .. Respondents

LR R 2 2

Mr.Rammani Upadhyay a/w Jigar Agarwal and Suman Mourya
for Petitioners.
Mr. A L. Patki - Addl. GP for State.

FEXEEE N

CORAM: PRAKASHD. NAIK &
ABHAY AHUJA, JdJ.

DATE : 25° MAY 2022

PC.:-

1. Not on board. Mentioned. Taken on board.

2. The Petitioners herein are challenging the public notice
dated 23™ May, R022 (Exhibit - F) indicating that the land on
Survey No. 117 belongs to the Government and the structures

are unauthorized and within twenty four hours, the occupants

on the said plot of land shall vacate the premises and the

326



1549

w
4]

P
Praecipe-WP(L)-16469-2022.doc

Respondents will demolish the said premises.

&, Learned Advocate for the Petitioners submitted that the
strucvures are in existence since last several years. He has
relied upon certain documents annexed to this Petition such as
electricity bill and the voters 1.D. card and submitted that the
struchures are n existence at ieast since 1994. It is further
subrzitted that the action is baing initiated when the Monsoon is
approaching without giving sufficient notice to the Petitioners to
approach the Authority under the Maharashira Land Revenue

Code. 1966.

4, i3 i1s submitted that remedy of Appeal is provided for
chelienging such notice under Section 50(5) of the aforesaid
Code. The Petitioners weculd prefer such an Appeal but since the
n.otice vacating the premises or demolishing it is very short, the
Petitioners have approacned this Court under Article 226 of the
Constitution of India. It is apprehended that i the event, the

premises 2re demolished, the Petitioners will be homeless.

5. Learned Additional GP Mr.Patki submitted that the

Petitioners have no right tc occupy the premises on the land

2/4
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SRS

Praecipe-WP(L)-16468-20&8.doc

belonging to the Government. The structures are not coverad by
the SRA Scheme. The documents relied upon by the Petitioners
are in respect to the other plot of land. The structures were
demolished in the past also and these structures are erscted
repeatedly inspite of demolition. Under these circumstances,
twenty four hours’ notice is required to be given to the
Petitioners. He relied upon the map to indicate that the
structures which are sought to be demolished by the

Respondents are towards the North side.

6. After hearing the arguments of both the learned
Advocates at length, we find that these are all the disputed
questions of facts. It is not possible for us to decide such
contentious issues in a Writ. However, an Appeal is provided
under Section 50(5) of the Maharashtra Land Revenue Cods,

1966. The structures are sought to be demolished by tomorrow.

In the circumstances, to permit the Petitioners to prefer an
Appeal in accordance with the aforesaid Code and till then some

relief may be granted to the Petitioners.

7 The Petitioners may prefer an Appeal within two weeks
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i
Fraecipe-WP(L)-16468-2022.doc

from today before the Competent Authority in accordance with
Ssction 530(5) of the Maharashtra Land Revenue Code, 1966.

For a period of three wesks, the Respondents shall not

Lo SR e i

implement the impugned notice of demolition.

e —

(g

A1l the contentions of the parties are kept open.

(9]

The Petition stands disposed of.

(ABHAY AHUJA, J.) (PRAKASH D. NAIK, J.)

4/4
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala

Office at The Superintendent of Salt premises
BHANDUP (East), MUMBAI —400042.

C. No. - l(l)Admn/Wdl/2021/"Grn\ Date :19/05/2022

To,

The Deputy Commissioner of Police (Bandobast),
Police Commissioner Office,

Mata Ramabai Ambedkar Marg, Mumbai - 400001.

Subject: Request to provide Police Bandobast to remove the
encroachmentbehind&aroundMadina Masjid area in Shantinagar, Wadala
(East), Mumbai.

Sir,

Several illegal structures have been erected by the miscreants or
government land in Survey no. 117 and 144 of Wadala, behind and
aroundMadina Masjid area in Shantinagar, Wadala (East), during lockdown
period and afterward. Survey no. 117 belongs to the State Govt. of
Maharashtra whereas adjacent land under Survey no. 144 is owned by Union
of India through Salt Department.

It is proposed to carry out demolition of the unauthorized structures on
01.06.2022 &02.06.2022. You are, therefore, requested to provide us
police Bandobast on the above mentioned dates at 11 Q'clock on tnhe
proposed date to maintain law & order during demolition drive at the above
mentioned sites. The following police personnels are required for two days
@ 8 hours per day at the time of demolition drive on the above mentionad

dates to maintain law & order-

"SI No. | Designation No. of persons required

|
L1 | Police Inspector (P1) W = PR
2 | Police Sub-Inspectors (PSI) = 04
3 | Assistant Sub-Inspectors of Police (AS) 04
- | Head Constables (HC) “ull 08
5 | Police Constables (Sepoy)/ WPC. 25

| | (including 10 WPC)

PTO
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You are, therefore, requested to intimate us following information at
the earliest

1) the net amount required to be deposited for police protection
charges for 2 days,

2) In which favour, it is to be deposited and

3) The system to be adopted for the payment of police protection
charges to enable us to carry out demolition drive on the proposed

dates.
Your kind co-operation in the matter is solicited.

Yours faithfully,

=S oy

(S N Pandey)
Deputy Superintendent of Salt
Wadala

C ubmi inf ion &n

{1) The Senior Inspector of Police, Wadala T.T. Police station, Wadala with
reference to his ietter no. 8550/2021 dated 21.12.2022.

{2) The Assistant Commissioner of Police, Sion Division, Sector -7, Antop
Hiil, Wadala, Mumbai 400037. He is requested to look into the matter.

{3) Messrs. Hurmoz Salt Works, Wadala, Mumbai. He is requested to keep
ready material to fence the boundary of Survey no. 144 at Madina
Masjid side after removal of encroachment.

(4) The Deputy Salt Commissioner, Mumbai.

{5) The Superintendent of Salt, Bhandup.

332

bt




1555
A WVIZNAL X une ”EE

YRG TR _— Government of India
Ju% e ey Office of Superiniendent of Salt
Higy t‘lac‘.- - Yoooy Bhandup (East). Mumbai - 400042

f&qie® 01/06/2022 3T 02/06/2022 T FHTAEHId AR AT C.S.No.144, Hiee I7 fauT,
Tofter 70 fAUNT YRA R T &R FA UG sfaspHid Fusaiay Afasau
fsehre @vardl HRaTE Ygadieia 96 AU, die faur, gg+ieE JeR mifcrs!
gid gThq Tl e, d¥l &3 G Sl 3FUSd Fus! YR ghad HIuard
T4 F1 I IREFS A FuSKdd fFrdiat, Hicadrs ad, Wdid 99E Wdg= @sia
Piga @d U bRy SRAEA TIIH SR HUE! WRIdle WHER THaH
T I IR DIVds! [GHTT SEIEER AGUIR Alel. 19 G U0 - JaEar
3Te grdt i e,

TS Hefie.
. S
{1 - 27-05-2022
HRd AR Government of India
T0% isfied Ay Office of Superintendent of Salt
HIGU (Id) - ¥ooo¥R Bhandup (East). Mumbai - 400042

ufHfe; s

feAi 01/06/2022 TUT 02/06/2022 B HIR AIET €.S.No.144, Tiee 84 faum & 9 faum
(R THR) B 98 W &1 g ARFd U & Fsprad & srarE §gaawy
F9e faur. diei fqumT, §g-es TeMR Uifere! &1 R 3 forar STae. oia: 59 &3 § o
arelt 3FAfpd HuS] YRS! 1 giad fovar sran @ & s s Sioeh wram. gegar g
dYT 30 Gl UHR & U &1 FHM 3HUA AU id T o $=39y1 SHaspa & e o
Ul & R AfG 3D TR & WHM B dls JHUH Ugdal & af 3] JTRe U JiaR
&1 g1 R, auT §Igul * U W FUSIURS Wa: SwRedl B, forge g3 8l |

T Hfew.
_ ,'.:'\"6*‘:‘&-3_“ _ HIg4
f&ie : 27-05-2022 fot— 98

O . N

K e
L2 | i 2l
\\ ] ‘r; %, )&

|\ ‘hl o F $

NS W 2
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§ b, i
’ ----'—'—-—__________
§ &w?f}‘
\IE i <
f.l'llr"ll\\\\ mj ‘3"‘
TEeim W|RENEMA i RIE 2Na&

alEfnfEanm
&He1-99( ddlara e )
ulElR 3uae, 2id alee
gitad] &, L VOE Y0 gl. &) pa. 28, s{ad- wooon
| mail | D desk1ll.mum@mah.poiice.gov.in

DATE 0! acﬁrzo?z

0 W NO CP/D- 11(4”"3(3:9-—"%] 12022

ufd,

afvw disia el

azien 8.8, arEta am,

Ha$

fowm < sifesam ewmamsia disfia ddam Betaea,

dzal ; 9) en&.h.a.90(9) /ol /doadl 92 dfl-w/ 08 /22 R 32
) S & UI330/el-19{w) /oATEH /Ee%0/37 B .20 /0w /2
3) o ®.u33n/aR-on/ Iwwn /32 . 39/04/32.

()
Sudga Rraa a Hdesft o3 Aea wefana 3a 2. 3u sfbers, e e wize, #=d
i W A 9% Refter FTHR! SilHeA TR 3w AR qiTETH HEA s A 596 = 9wy,

etidienr defie #fon aRrdew AW, qze @ a1 Berfl Granom swadaia R.09/08 /2022
a & o2/05 /2022 T 03 MN=ta RBrflatw, of Weftw 39 Brfiams, of, qu.z., 2% Ifs Fxe=,
90 #Higen dicha iFeRRr 312N dicila da@zard] Fmof Sel 2.

FeTud [oepEasi CEE daa e amt |, aReHss a yRies R mea s
22 @@ gefosand i @ ynavena Setes dRaand] azE awmmi\m aEaam 3Ear GEs

T 3RE aswﬂaﬁvma@aﬁmammm
zhz-mi&mmzzﬂmnmmwmwumv mmngwmg i g e

3 3T, WA areza, Had 4 sficed ate Saveefion aefre am.
(ﬂaﬁéz‘rga)

: GElla 3 3ngas (shrE),
' il EeEIgEd, (A4 F),
() i Al

T

, -

dhe uﬁﬂm;aram
9) 30 3irgan ,
?) 3R Uiehta I, Aea grefd e, :5
3) diefia 3u 3mgE, Rerem dieed,
¥) 3u sfters, e Reo, rﬁgﬂ #Hag.

Salt Dept. Permi
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Phone: 022-20825206, 20

GOVERNMENT OF INDIA
IUARF HgFT FEAEL
Office of the Deputy Salt Commissioner
e el St wofw, s e e Ant, dard $Ree, {wE - 400001.
Exchange Building, 4™ floor, Sir Shivsagar Ramgulam Marg,
Ballard Estate, MUMBAI - 400001
~» 6

C. No. S-11011(30)Salv84/ "o i Date:,w /10/2022

To.

1) Shri Muralilal N. Garodia,
Sheela Apartment, 4" Floor,
Off Bhulabhai Desai Road,
MUMBALI - 400026.

2) Shri Byram Rohinton Dhalla,
Putla Mansion, Darabsha Road,
Off Napeansea Road,
MUMBALI - 400026.

Sir,

Sub : Unauthorised activities in Hormoz salt works at
Wadala Salt Factory — Dumping of debris and
construction of compound wall - Reg.

It is informed that various complaints regarding dumping of
debris and construction of compound wall in Hormoz salt works at
Wadala Salt Factory has been received in this office. Further it is
informed by the Forest Range Officer, Mangrove Cell, Central
Mumbai vide letter dated 31.05.2022 (Annexure No. f1) that
criminal offence No. E-10/2022-23 dated 21.04.2022 has been
registeréd against you. It is further informed that the National
Green Tribunal vide order dated 28.09.2022 (Annexure No3) in
OA No. 343/2021 (Madhura Rajesh Tawade Vs State of
Maharashtra) has ordered to reomove unauthorised dumping of
waste, illegal encroachments and to restore the area.
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In view of above you are hereby directed to immediate
necessary action as below:-

a) Immediately stop / take action on unauthorised dumping of
waste, illegal encroachments / constructions in land bearing
CS No. 144 & 145 under Hormoz salt works. -

b) Immediately remove the C&D waste and debris dumped in
the land bearing CS No. 144 & 145 under Hormoz salt
works.

c) Immediately remove unauthorised structures, if any in the
land bearing CS No. 144 & 145 under Hormoz salt works.

An immediate action on the above is requested. You are
requested to be vigilant and to use the land for the purpose of salt
manufacture only and to avoid any illegal activities in the land
bearing CS No. 144 & 145 under Hormoz salt works. If you fail to
do so, suitable legal action will be taken against you.

Encl.: As above.

Yours faithfully,

hi g
(Y. K. Yadav)

for Deputy Salt Commissioner

MUMBAI
-

Copy submitted to the Salt Commissioner Jaipur for information.

Copy for information to
(i) The Director (Environment), Environment Department, 15"
Floor, New Administrative Building, Mantralaya,
MUMBALI - 400032.
(i1)The Range Forest Officer, Mangrove Cell, Salt Pan CS No.
83, Chembur Shivadi Road. Bhakti Park Monorail Station,
Near Casting Yard, Wadala (East), MUMBAL.

Copy for information and necessary action to:-
1) The Superintendent of Salt, Bhandup.
2) The Deputy Superintendent of Salt, Wadala.
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A"\w«m No. 2

Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 343/2021

Madhura Rajesh Tawde Applicant
Versus

State of Maharashtra Respondent
Date of hearing: 28.09.2022

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE PROF. A. SENTHIL VEL, EXPERT MEMBER
HON'ELE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

Respondent(s): Mr. Mukesh Verma, Advocate for MPCB & MCZMA

ORDER

1. Grievance in this application s for remedial action against damage
to the environment in Mumbai city near coastal road at Wadala to Mahul,
close to Chembur to CST freeway by adding debris on the salt pan,
making island out of it and encroaching the same, affecting the
mangroves which are important for Mumbai city. Unauthorized
structures are against CRZ Regulations issued under Environment

(Protection) Act, 1986.

"

2. Vide order dated 15.12.2021, the Tribunal sought a factual and
action taken report from a six-member joint Committee of Maharashtra
Coastal Zone Management Authority (MCZMA), CPCB, State PCB, SEIAA,

Maharashtra, BMC and the concerned District Magistrate.
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3. In pursuance of above, report of the joint Commirttee has been filed

on 26.09.2022 by the State PCB with following observations, conclusion

and recommendations: y

“3.0 Observations and findings ¥

This report is outcome containing factual and action taken
report of the said joint committee based on the meetings of the
Joint committee, information received from concerned agencies
viz. Office of the Dy. Salt Commissioner and MCZMA through
MPCB, followed by site inspection and subsequent discussions
of the joint committee. The observations & findings of the joint
committee are given as below.

The alleged areas as per Hon'ble NGT order i.e. area near
costal road at Wadala to Mahul, close to Chembur to CST
freeway is a wide area of salt pan within the jurisdiction of
F-North / M-West Ward of MCGM, Mumbai.

As per the preliminary information gathered during
joint committee inspection dated 11/03/2022, prima
facie the said salt pan is a private land situated at
C.S.no. 144 & 145, operated by Shri Garodia and 1
has spread over about 100 to 110 acres. Wherein, at
C.S.no. 144, majority of the area has been encroached
by slum dwellers by constructing houses made of brick
masonry and cement roofing sheets. Besides the
aforesaid C. S.no. 144, majority of the area has also
been encroached by slum dwellers at C. S. no. 117
(reportedly land belonging to Govt. of Maharashtra).

As per the information provided by Dy. Salt
Commissioner, Mumbai vide letter dated 25/08/2022,
land bearing C.S. no. 144 & 145 under Hormoz Salt
Works are owned by the Gouvt. of India. However, the
aforesaid C.S. nos. are being operated by the salt
manufacturers and as per the aforesaid letter dated
25/08/2022, an eviction proceeding against the sall
manufacturers under provisions of Public Premises Act,
1971 is pending before the Estate Officer of Dy. Salt
Commissioner's office since 2013.

It is observed that along the periphery of slat pan at C.
S. no. 145, dense mangroves have been spread.
However, the operator of slat pan/salt manufacturer
1.e. Shn Garodia has constructed a huge bund (app. 5
feet height & 10 feet width, made of unprocessed C&D
waste) between the dense mangrove area and salt
pans. It was informed that C&D waste reportedly
generated from South Mumbai is being dumped by the
private parties upon obtaining consent of operator of
salt pan. However, no documentary evidences for prior
consent for dumping/utihzation of C&D waste were
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produced to the joint committee. It was further informed
to the joint committee that such bund has been
constructed to prevent intrusion of creek water into salt
pan from adjacent creek, without construction of such
bund the intrusion of creek water may causes flooding
and also significantly affects the quality of salt in the
salt pans.

As per the information provided by the Dy. Salt
Comnussioner, Mumbai vide letter dated 25/08/2022, the
operator of slat pan/salt manufacturer has not obtained
permission from the Dy. Salt Commissioners Office to
carry-out repair or maintenance of the salt work outer
bund. Further, it was also informed by the Dy. Salt
Comnussioner, Mumbai that no permission was granted
to the operator of slat pan/salt manufacturer or also no
such permission may not be required for regular repair
or maintenance of the outer embankment of salt works.

Further, it is observed from the reply submitted by the
Dy. Salt Commissioner, Mumbai vide letter dated
27/04/2022 to the Director, Vanashaku (w.r.t. the
representation made by Vanashakti regarding massive
dumping of debris on wetlands, mangroves and salt
pans at Wadala, Mumbai) that bunds located in the
alleged area of about 1 km long was damaged due to
Taukte Cyclone in May, 2021. Accordingly, the operator
of slat pan/salt manufacturer has carried-out repairing
activities by dumping debris in order to prevent
intrusion of sea tnto salt pans water during high tides.

Maharashtra Coastal Zone Management Authority,
Department of Environment, Govt. of Maharashtra has
uploaded the approved CZMP of Mumbai City and
Mumbai Suburban, 2019 in their website, which is as
per the Coastal Regulation Zone Notification, 2019 The
approved CZMP of the area under reference is given at
Annexure-5 for kind reference and the copy of the
same s available  at

hiips://mezma.clov.in/ sites/ default/ files/ CZMP*/ 020M.
%2076.01

The area under reference ie. C.S. no. 145 was
superimposed on the approved CZMFP of Mumbai City
and Mumbai Suburban, 2019 prepared by the MCZMA.
Copy of superimposed CZMP of Mumbai City and
Mumbat Suburban, 2019 is given at Annexure-6 for
kind referencee Based on the analysis and
supenmposition of CZMP, it is observed that the
aforesaid C.S. no. 145, where salt harvesting is being
done falls under CRZ-IB as per the CRZ Notification,
2019. Further, as per s. no. (xvii) of section 5.1.2: CRZ-I
B - The inter tidal areas of the CRZ Notification, 2019;
salt harvesting and associated facilities are being
requlated or permissible in the CRZ-I B areas. Also,
based on the analysis and superunposition of CZMP, it
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is observed that the existing bund (along the periphery
of slat pan at C. S. no. 145) which is repaired &
augmented by dumping C&D waste, falls within the 50
m mangrove buffer zone t.e. CRZ-] A as per the CRZ
Notification, 2019. Further, 5.1.1 of section 5.0 of the
CRZ Notification, 2019 stipulates about regulation of
permissible activities in CRZ-IA; wherein certain
activities shall be permitted like laying of “pipelines,
transmission lines, conveyance systems or mechanisms
and construction of read on stilts, etc. that are required
for public utilities. However, the aforesaid section of
CRZ Notification, 2019 doesn't specify about repair &
augmentation of existing bunds. Whereas, only in CRZ-]
B-The inter tidal areas, bunding activities are
permitted. Nevertheless, carrying out repairing &
augmentation works of existing bund (by dumping
unprocessed C&D waste & debris), falling within 50 m
mangrove buffer zone without prior permission is not
justifiable and also not a permitted activity as per CRZ
Notification, 20189.

ix. As informed by the operator of slat pan/salt
manufacturer, total seven bore-wells have been
installed within the slat pan area for extraction of slat
laden ground water and subsequent channelizing into
salt pans for manufacturing/ harvesting slat.

X. Some of the photographs taken during the joint committee
inspection is given at Annexure-7 for kind ready reference.

4.0 Conclusions

The alleged area i.e. C.5. no. 144 & 145 is under M/s Hormoz
Salt Works are owned by the Govt. of India. However, the
aforesaid C.S. no. 145 is being operated by the salt
manufacturer for harvesting of salt. Presently, an euviction
proceeding against the salt manufacturers under provisions
of Public Premises Act, 1971 is pending before the Estate
Officer of Dy. Salt Commissioner's Office since 2013. Based
on the analysis and superimposition of CZMP, 1t is observed
that the aforesaid C.S. no. 145, where salt harvesting is
being done falls under CRZ-IB as per the CRZ Notification,
2019. Further, as per s. no. (xvii) of section 5.1.2: CRZ-1 B -
The inter tidal areas of the CRZ Notification, 2019; salt
harvesting and associated facilities are being regulated or
permissible in the CRZ-1 B areas.

Also, based on the analysis and superimposition of CZMP, it
is observed that the existing bund (along the periphery of slat
pan at C. S. no. 145) which is repaired & augmented by
dumping C&D waste, falls within the 50 m mangrove buffer
zone i.e. CRZ-1 A as per the CRZ Notification, 2019. The
activities requlated under CRZ-1 A of the CRZ Notification,
2019 doesn't specify about repair & augmentation of existing
bunds. Whereas, only mn CRZ-I B-The nier udal areas,
bunding activities are permitted.
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Damage of bunds reportedly due to Taukte Cyclone in May,
2021, the repairing activities is carried-out by the operator of
slat pan/salt manufacturer by dumping C&D waste & debris
in order to prevent inirusion of sea into salt pans water
during high tides.

During site inspection no mangroves were observed towards
landward side i.e. in salt pan area (CRZ-I B). Howeuver, dense
mangroves are observed towards creek-ward side i.e. in close
proximity to the existing outer bund of salt pan. Operator of
slat pan/salt manufacturer has not obtained permission from
the Dy. Salt Commissioner's Office to carry-oul repair or
matntenance of outer bund of the salt works. Nevertheless.
carrying out repairing & augmentation works of existing bund
(by dumping unprocessed C&D waste & debns), falling within
50 m mangrove buffer zone ie. CRZ-1 A, without prior
permission ts not justifiable and also not a permitted activity
as per CRZ Notification, 2019.

As per the annual report on Construction and Demolition
Waste Management Rules, 2016 for the state of Maharashtra
(2020-2021) published by MPCB that MCGM, Mumbai
generated 34,58,548 MT of C&D waste during calendar year
January to December, 2020. Further, based on the aforesaid
report it is observed that MCGM doesn't have designated C&D
waste processing facility for handling & processing of C&D
waste and the aforesaid quantity of 34,58,548 MT of C&D
waste was disposed by landfilling without processing or
filled in low lying area. In absence of such environmentally
sound C&D waste processing facility, undue/unauthorized
utilization/ disposal of unprocessed C&D waste in low lying
areas, CRZ areas or in any other areas cannot be ruled-out,
as it is evident from the present matter; where the
unprocessed C&D waste is being utilized for repairing &
augmentation activities of outer bunds of slat works/pan,
which is falling within the 50 m mangrove buffer zone as per the
superimposed map of the area under reference.

Whereas the C.S. no. 144 is being encroached by slum
dwellers by reclaiming the land and constructing houses
made of brick masonry & cement roofing sheets. Also, some
temporary structures are raised in south-western side of C.S.
no. 144 by the operator of slat pan/salt manufacturer by
reclaiming the land with dumping C&D waste & debns.
Simularly, the C.S. no. 117 belongs to Govt. of Maharashtra, is
also being encroached by slum dwellers by reclaiming the
land. Based on the analysis and superimposition of CZMP, it
is observed that C.5. no. 144 and 117 falls under CRZ-II,
where certain activities are permitted as per section 5.2 of 5.0
of the CRZ Notification, 2019, stipulates about regulation of
peripussible activities in CRZ. The construction of buildings for
residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitlied only on the landward
side of the existing road, or on the landward side of existing
authorised fixed structures 1s permitted w.r.t. subject to the
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local town and country planning regulations as applicable
from time to time, and the norms for the Floor Space Index
(FSI) or Floor Area Ratio (FAR) prevailing as on the date of

Notification.

<

5.0 Recommendations

(a)

b)

(c)

(@)

For wolations of provisions of CRZ Nonﬁmhoﬁ,. 2019
In view of the aforesaid violations of:

i. Dumping C&D waste/debnis for carrying out repairing
& augmentation works of existing bund, falling within
50 m mangrove buffer zone i.e. CRZ-I A. The operator
of salt pan/salt manufacturer under the superuvision of
Office of Dy. Salt Commussioner, Mumbai and F(N)/
M(W) Ward of MCGM may be directed to remove the
unauthorized dumping of C&D waste and shall
dispose the same in an environmentally sound manner
in the nearby C&D waste processing facility at Nau
Mumbat or other facility, as appropriate.

Dy. Salt Commissioner, Hon'ble Collector Mumbai /
Mumbai Suburban & F(N)/ M(W} Ward of MCGM may
take appropriate action and also to remove tillegal
encroachments (construction of houses & other
temporary structures) at C. S. no. 144 & C. S. no. 117,
which is a CRZ-1l area, so as to ensure the restoration of
the aforesaid area to its original condition.

MCGM may be directed to submit a time bound
action plan along with budgetary estimate for
selection of appropriate site as per Schedule-I of the
Construction and Demolition Waste Management
Rules, 2016 and also to establish adequate C&D
waste processing facility for handiing, processing &
disposal of C&D waste as per Rule 6 of the
Construction and Demolition Waste Management
Rules, 2016.

Till such facility is established w.r.t. (c) as above,
MCGM to issue detailed directions with regard to
proper collection, management of C&D waste within
its jurisdiction in accordance with the provisions of
aforesaid Rules. Also, to ensure that such waste
should be processed only at nearby processing
facility. Further, MCGM should increase surveillance
activities to abate undue/unautharized disposal of
C&D waste at sensitive areas viz. CRZ areas, river
banks, etc. Office of the Dy. Salt Commissioner,
Mumbat should ensure that no undue/unauthorized
dumping of C&D wastes in the areas under their
jurisdiction may not be permitted in near future, as
in the present case the alleged area falls within 50
m mangrove buffer zone i.e. CRZ-I A, as per CRZ
Notification, 2019. However, in case such
undue/unauthorized dumping is observed/reported
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1 6 Annexure No.

=l

GOVERNMENT OF INDIA

Office of the Deputy Salt Commissioner
Exchange Building, 4™ floor, Sir Shivsagar Ramgulam Marg, Ballard Estate,
MUMBAI - 400 001
Phone: 2082 5206, 2082 2192
E-mail: dsaltcom.mum@nic.in

C.No. D-11030(1)Land/2008/11/ 3. 6 85 —>64 & Dated: 08/06/2023
MOST URGENT / FINAL WARNING

To

1) Shri Murarilal N. Garodia,
Sheela Apartment, 4 Floor,
Off Bhulabhai Desai Road,
MUMBAI- 400026.

2) Shri Byram Rohinton Dhalla,
Putla Mansion, Darabsha Road,
Off Napeansea Road,
MUMBAI- 400026.

Sir,

Subject:Lifting, Transporting and Processing of C & D waste dumped for
preparation of bunds with C & D waste at salt pan land in
Wadala, F/North ward-Regarding.

References:-

1. Your Letter dated 27.04.2023 & 26.05.2023.
2. This Office Letter dt. 29.05.2023 & dt. 07.06.2023.
3. Office Letter of MCGM No. AE/SWM/345/FN dt. 26.05.2023.

In above-referred letters of this Office, you have been instructed to
remove all the C & D waste materials from the premises of Hormoz Salt Works
within 10 days time bound limit and although the said period is over now, still no
action so far has been taken at your end. As per the Orders dt. 28.09.2022 &
15.03.2023 passed by the Hon'ble NGT, Principal Bench, New Delhi in Original
Application No. 343/2021 (Madhura Rajesh Tawade v/s Government of
Maharashtra), the Principal Secretary, Environment & Climate Change
Department, Govt. of Maharashtra has directed for disposal of the C & D waste
from the premises of Hormoz Salt Works and failure to dispose of the said debris
would attract the serious/dire consequences. Although you have agreed to

Page 1 of 3
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remove the C & D waste materials from the premises of Hormoz Salt Works,
you have not taken any action in this reagrd till date. Pursuant to the Order given
by the Hon'ble NGT and direction of the Principal Secretary of the Envrionment
& Climate Change Department, Govt. of Maharashtra, you are hereby again
directed to commence the disposal of the said C & D debris from 09.06.2023,
in a scientific and environmentally sound manner as directed by the Hon'ble
NGT dt. 28.09.2022 & 15.03.2023. If you fail to remove the C & D waste
materials at your own, FIR will be lodged against you in the concerned police
station under the relevant sections of the Indian Penal Code, 1860 and under
the Envrionment Protection Act, 1986.

It may please be noted that if you fail to lift the C & D waste, MCGM will start
lifting of C & D waste from Monday i.e., 12.06.2023 onwards and, as already
informed to you vide office letter dt. 26.05.2023 of MCGM (copy enclosed for
ready reference), you have to bear all the expenses charged by the MCGM
including the supervision charges at the rate of 15% under appropriate Act and
MCGM will not be responsible for any damage caused to your salt works during
the work of removal of C & D waste materials.

Please treat it as most urgent and ensure compliance.
Encl.as above

Yours Faithfully,

e
oS"’“’"UL}

(A.P. Mohanty)
Superintendent of Salt

Mumba'i

Copy for information and necessary action to:
1. The Deputy Municipal Commissioner (SWM), BMC HO, Annexe Building, 3
Floor, Mahapalika Marg, Mumbai-400 001.
2. The Director (Environment), Environment & Climate Change Department,15™"

Floor, New Administrative Building, Mantralaya, Mumbai- 400 032.
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The Principal Secretary, Environment & Climate Change Department, 15%
Floor, New Administrative Building, Madam Cama Road, Hutatma Rajguru
Chowk, Mantralaya, Mumbai- 400 032.

The Executive Engineer (SWM), Zone-ll, MCGM, 3" Floor, F/North Ward
Office, Matunga 96, Bhau Daji Road, Mumbai-400 019.

The Assistant Engineer (SWM), F/N Ward, MCGM, 3" Floor, F/North Ward
Office, Matunga 96, Bhau Daji Road, Mumbai-400 019.

The Regional Officer, Maharashtra Pollution Control Board, Kalpataru Point,
1st floor,Opp. PVR Theatre, Sion (E), Mumbai-400022.

Copy submitted to the Salt Commissioner, Jaipur for information.

Copy to:

The Superintendent of Salt, Bhandup for information and necessary action.
The Deputy Superintendent of Salt, Wadala for information and necessary
action. He may ensure that lifting of the C & D waste from the premises of
Hormoz Salt Works is commenced from 09.06.2023 positively and if the
manufacturers fail, FIR may be filed.
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MUNICIPAL C(_M)Rlﬁglg'or GREATER MUMBAI

3" floor, F/North ward office, Matunga 96, Bhau daji road Mumbai-19

, No. AE/ISWM 34 5/ ¢n
) __';'_E w o?é/ﬂ 5_/&’093

To i
- Ottios OF T Bega Sat Crsasiissio
\/fﬁajt Commissioner i Il'w a* Couaniiss)

Exchange Building. 4™ Floor,Shiv Sagar Ram Q’J )
Gulam Marg.Ballard Estate Mumbai 400 001. A Fah t

o l w \ \@Qﬂ-!.!: ‘
M/s Hormoz Salt Works. i k K ,

Shanti Nagar, Salt Pan Road. Near Madina masji =
Wadala (E). Mumbai — 400 037. f i 989~
Sub:- Lifting Transportmg andprocessing of C & D-waste dumped for preparation of
bunds with C & D waste at salt pan land in Wadala, F/North ward.

Ref.:- i) Order dated 28.09.2022 passed by the Hon’ble NGT in original application
no. 343/2021 (Mhadhra Tawde V/s State of Maharashtra)

As per direction given by Hon, NGT, it is required to process C & D waste dumped illegally
at salt pan land in wadala. Hon’ble NGT has ordered *“to remove unauthorized C & D waste and
shall dispose the same in an environmentally sound manner in the nearby C & D Waste processing
facility at Navi Mumbai or other Facility as appropriate”.

e —

As per NGT's order issue was discussed in the task force meeting to remove and process the
C & D waste in environmentally sound manner. In that meeting representative of salt commissioner
stated that M/s. Hormoz Salt works has agreed to remove the C&D waste lying at salt pan land
(letter ref No 2). But M/s. Hormoz Salt works has not commented on scientific processing and
disposal of the C & D Waste dumped at salt pan land as per NGT’s order. The same point was also
discussed in meeting but till date no information is received from salt commissioner office and M/s.
Hormoz Salt works regarding disposal of C & D waste dumped on salt pan land in an
environmentally sound manner in the nearby C & D Waste processing facility at Navi Mumbai or
other Facility as appropriate.

Therefore as per instructions from higher authorities, BMC has decided to remove and
process part of C & D waste dumped for making bunds at salt pan land as per NGT's order at
initially on pilot basis at risk and cost of Salt Commissioner / M/s Hormoz salt works i.e. the
expenditure incurred by BMC in above process along with 15% supervision charges will be
reimbursed by Salt Commissioner / M/s Hormoz salt works to BMC. Only after reimbursement of
cost incurred by BMC as mentioned above by Salt Commissioner / M/s Hormoz salt works, BMC
will plan for removal and disposal of remaining C&D waste at salt pan land along with expenses for
the same in consultation with Salt Commissioner. Therefore you are hereby requested to direct M/s
Hormoz salt works to allow access to BMC at salt pan land for above mentioned work. Also you are
requested to arrange your representative during the work. BMC will not be responsible for any
damage during work. Considering the urgency of work you are requested to please reply within 3
days of receipt of this letter.

Treat it as most URGENT. s >
A¥Y (SWM) E. (Swm

F/North ward ne -I1
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